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LEGISLATIVE ASSEMBLY.
Wednesday, 21st September, 1921.

_ The Assembly met in the Assembly Chamber at Half Past Ten of the
Clock. The Honoursble the President was in the Chair.

-MEMBER SWORN :
Mr. Abdur Rahim Khan.

QUESTIONS AND ANSWERS.

L3

InDiaNs 1N THE Rovar, Air Force.

415. Munshi Tswar Saran: (z) With reference to the undertaki
given by Sir Godfrey Fell in answer to Question No. 682 put on the 28t
March 1921 that Government ‘ipropose, however, to inquire from His
Majesty’s Government what is the exact position in regard to the admissibility
of Indians into the Royal Air Force,’ will (iovernment be pleased to lay on
the table the correspondence (if any) that has passed between the Government
of India and His Majesty’s Govermment in England on the subject ?

(6) If for any renson Government is not prepared to lay the correspond-
ence on the table, will Government state the result of the inquiry made ?

(¢) If the correspondence be not complete as yet, will Government com-
municate to thie Assembly and to the public the result of the inquiry when
completed ?

Sir Godfrey Fell: The Government of India regret that they are unable
to lay the correspondence on the table. They have recently asked the Secretary
of State for India to move the Royal Air Force authorities in England to

ermit a limited number of suitable Indian lads being sent home for training
in the Royal Air Force with the object to their ultimatel scrving as officers
in the Royal Air Forcein India. They have also asked for detailed information
regarding the conditions on which candidates are accepted for Royal Air Force
training establishments and regarding the length of course and other relevant
matters. They have not yet received a reply from the Secretary of State.

Orren or AN INDIAN OrFricER To THE LEagur or NaTioxs.

. 418. Munshi Iswar Saran: (¢) With reforence to Question No. 368
and the reply given by the Honourble the Law Member, will Government
state if the Secretary General of the League of Nations has accepted the Indinn'
offieer offered ? , .

3) If the answer be in the negative, will Government press the appotmte’
ment(of an Indian officer in view of the importance of Indis and the eﬁgg')mu-
tion made by it towards the expenses of the League ? '

( 637) A
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The Honourable Dr. T. B. 8apru: (a) The answer is in the affirmative.
(5) The question does not arise.

Inprans 1x Povritical axXp Forrian Service.

417. Munshi Iswar Saran: (s) With reference to the statement
made by the Honourable the Law Member on the 15th March 1921 in this

Assembly which runs as follows :
‘1 am authorized to state on behalf of Government that the principle of
taking Indians into those higher appointments in the Political and
Foreign service has been conceded by the Government and that
& scheme is being prepared which, when it is ready, will, I venture
to think, afford every satisfaction to this House and to the outside
public......°
Will Government lay on the table the scheme that was being prepared on the
15th March 1921 ?
(6) If the scheme be not ready, will Government state how much more
time will its preparation take ?
(¢) Will Government be pleased to expedite the preparation of the
scheme ?
The Honourable 8ir William Vinocent (on behalf of the Honourable
Sir John Wood): The Honourable Member is referred to the answer given
to Question No. 171 put by Mr. N. M. Joshi. .

Pay IN SECRETARIAT AND ATTACHED OFFICES.

418. Mr, M. K. Reddi Garu: Will the Government be pleased to say
if it is & fact :

(a) that the Secretariat Establishment Committee presided over by the
Honoursble Mr. Hailey had considered proposals as regards
increases of pay of both the Secretariat and Attached Offices ; and

(&) thatthe scales as announced by the Staff Selection Board on
the 6th September 1920 are the same as recommended by the
Establishment Committee ?

The Honourable 8ir William Vincent: () Government are not aware
how far the Committee considered the question of Attached Offices. They made
no recommendations as to the pay of the clerical staff of such offices.

(6) This question therefore does not arise.

AttacHEDp OFricEs, GOVERNMENT OF INDIA SECRETARIAT.

419. Mr. M. K. Reddi Garu: Will the Government kindly furnish a
statement showing the Attached Offices classified according to their importance
and the scales of pay granted, or likely to be granted with the date of effect of
revisions in each case ? -

The Honourable 8ir William Vincent: The information has been
called for and will be supplied to the Honourable Member when complete, but
1 may say at once that it is impossible to classify the Attached Offices according

to importanoce,
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Revision or Pay 1N ArracHED ORFICES.

420. Mr. M. K. Reddi Garu: Will the Government kindly state :

(a) If all the Attached Offices, including those in Calcutta have been
granted revisions on the time-scale basis with full benefit of past
services to each of the staff and with retrospective effect of
revisions as in the cases of the Imperial Secretariat offices and all
bigher services ?

(4) If the answer is in the negative, will the Government kindly sa
why such a differentiation has been made or is being made in eac
case as regards scales of pay and date of effect of revisions and why
there should be any disparity of treatment ?

(¢) Is the case of the office of the Director-General of Posts and Tele-
graphs being considered ? ' ' ;

The Honourable 8ir William Vincent: (») The information has been
called for and will be furnished in due course.

(6) 1 cannot answer this sub-question until the information asked for in
the foregoing sub-question is forthcoming.

(¢) Yes.

Orrice oF THE DIRECTOR-GENERAL OF PosTs AND TELEGRAPHS.

421. Mr. M. K. Reddi Garu : Will the Government of India be pleased
to stato :
(a) If they are prepared to place the office of the Director-General of
Posts and Telegraphs on the same footing with the Bengal
Secretariat ?
() Whether the Government will now grant to the staff of the office

of the Director-General of Posts and Jlelegraphs the same tiine-
scale of pay with full benefit of past services for each clerk as has
been recommended by the MacAlpin Committee for the Bengal

Secretariat offices ?

Colonel 8ir 8. D’A. Crookshank: As the answer involves giving a
-somewhat lengthy explanation, perbaps, with your permission, Sir, I may
place the reply on the table.

(a) The Government of India are not prepared to place tho office of the
Director-General of Posts and Telegraphs on the same footing with the Bengal
Secretariat as they consider that the scales of pay in that office should be fixed
with reference to those prevailing in other large administrative offices under
the Imperial Government or the Government of Bengal “situated in Calcutta,
and do not agree that the conditions of service in the office in question are
identical with those in the Bengal Secretariat.

(#) The Government of India appointed a special Committee under the
chairmanship of Mr. J. R. T. Booth, I.C.8.,, Postmaster-General, with
instructions, among other things, to submit recommendations for the revision of

y in the office of the Director-General of Posts and Telegraphs. This
“ommittee recommended the following scales : 2 '
8.

A class clerks oo e e e 80—250
B class clerks " a0 e "o 50—1560
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The Government of India, with the approval of the Standing Finance
Committee, have sanctioned the following scales :

R
A clase clerke SOQ;BO
B class clerks . .. B50-140

They see no reason to adopt the rcales recommended by the McAlpin
Committee for the Bengal Secretariat in prefer.nce to those recommended by
the Booth Co:nmittee after detailed local inquiry into the epecial oonditions of
the Director-General’s office establishment. ‘

‘Postar Poricy 1x Ixpia.’

422. Mr. M. K. Reddi Garu: (z) Has the attention of Government
been drawn to the article ‘ Postal Policy in India’ at page b of the last June
edition of Lalour, the Postal organ of the Post Office employees in Calcutta ?

(6) Will the Government state :

(r) If it is a fact that the avowed poliey advocated by the Post
Office Commission of 1850 was that the Post Office was to be
maintained for the benefit of the people of India and not for
swelling the revenues ; ,

(¢5) Is it a fact that the Post Office Department is not wotking at
a loss, but that its heavy surplus revenues since the last few
years are being credited to Government ordinary revenucs ?

Colonel 8ir 8. D'A. Crookshank: (a) Government have seen the
article referred to.

(8) (#). The fact is as stated by the Honaurable Member.

(¢¢) Since 1910-11 the Post Office has not been working at a loss, the
average annual surplus for the 6 years ending 81st March 1920 being about
Rs. 60 lakhs. In arriving® at this figure, however, the cost of post office
buildings was not taken into consideration. Charges on this account together
with the revisions of pay sanctioned last year at gn annual cost of more than
Rs. 130 lakhs have entirely ubsorbed the surplus. As the Honourable
Member is aware, the rates of postage were raised slightly from the 18th
April last but it is as yet too esrly to state with any accuracy what the
increase in revenue has been. It is not expected to exceed 12 lakhs & year on
thig account.

RevMovar or THe Hyverasap Sixo Garrisow.

423. Mr. B, C. Shahani : (a) Are Government aware that on the 23rd
March 1921, His Excellancy the Governor of Bombay informed the Municifal
Deputation that waited upon him from Hyderabad, Sind, to request the
removal of the garrison stationed there from their present site ta asite on the
Ganja Takar, that the &ue_stiop was under the consideration of the Army
Department and that the i\;astion would be personally gone into by’ the
‘Western C?cunmand with His Excellency the Commandm&in-b'io.ig( snd a decision
arrived at

#) Will the Government be pleased to state the result of the discussion
and correspondence in the Army Department on the subjoct ?
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8ir Godfrey Fell : (2) The Government of India have no information
regarding the Municipal Deputition which waited upon His Excellepcy the
Governor of Bombay in March 1921, ‘

(¢) The position is as follows :

From the military point of view, the present Cantonment is satisfactory.
If the removal of the Cantonment to another site is to be considered, a primary
condition is that no fresh expenditure should be thrown upon the military
estimates, .

The Government of India have recently directed that the question should
be further examined by the local. civil and military authorities concerned, and
thereafter by the Government of Bombay in communication with the General
Officer Commanding-in-Chief, Western Command. The Government
of India have not yet had any final report reganding the result of these dis-
cussions. They have, however, received a report from the General Officer
Commanding-in-Chief, Western Command, which shows that there is no other
gite in the vicinity of Hyderabad which can be compared with the present
site either in beight, in freet{om from mosquitoes, or in space available for
parade grounds. ’

The Ganjo Takar site, to which the Honourable Membef refers, is
reported to be a series of small flat-topped bills surrounded by water and
infested with mosquitoes in wet weather. These hills would only accom-
modate a few bungalows apiece ; the Cantonment would be strung out to an
i‘mé:l“ible length ; and space for parade grounds and recreation could not be

itted in,

The Honourable Menber will therefore realise that the removal of the
Cantonment prescnts considerable difficulties. The Government of India are
considering whether, subject to the fulfilnent of the condition mentioned
above, the Cantonment could be removed to some other locality altogther, but
they are not prepared at present to hold out any hopes that this will prove
practicable,

TereararE Orrice ror Mirrur Batroro.

424. Mr. 8. C. Bhahani : (2) Is it a fact that there are no Telegraph
ffices in the Karachi Distriot from Tatta right up to Keti Bunder ?

(6) Do Government propose to consider the advisability of opening a
Telegraph Office at Mirpur Bathoro, where there is a local demand for it ?

Colonel Sir S.I’A. Crookshank : («) and (). The Post and Tele-
graph Department has at present local demands for 277 new combined offices.
Estimates for 45 of these have not yet been made out. The remmining 232
involve the construction of 8,304 miles of telegraph line, the erection of 3,900
miles of wire and an expenditure of :

Ra.
C“'h X0 e see Y sen 3'17 hkll.o
‘Stores e Y X wee vee 10'88 *»
The amount asked for for the currex:};gea.r for the construction of Railway,
Canal and Departmental construetion work was : 2
8.
C.dl XYY [ a1 "o :u 2878 lakhsa,
Stores ... aee 1) 1] ses. 15078 »
_whic_h included : B
Chek: " - ™ " e 8,00,000

Stoml Py poe f A1) el ' L11} sm(m
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for combined office extensions. The Legislative Assembly having reduced the
cash portion of this denand by Ra. 13 lakhs there was a correspohding
reduction under stores of Rs. 60,756,800.

So far as can be foreseen at present there will be less than

Res.
Cash e s " we 60,000
Stores . . . 2,00,000

available for the construction of combined office lines in India and Burma and
whatever amounts are available will be distributed to the various Directors of
Telegraph Circles to be used to the test advantage. Directors are in com-
lcni:imcation with Postmasters-Generzﬁr?;xd Local Governments as to priority of
ms.

To link up Mirpur-Batharo would cost approximately Rs. 2,627 Cash and
Rs. 11,300 Stores. It is fifth in the priority list for Sind and will have to take
its turn with places on the priority list of the Southern, Northern and Central
Divisions in the Bombay Presidency. There are 8 Post Oftice Circles to deal
with, which, assuming the availability of Rs. 50,000 Cash and 2,00,000 Stores
would give each Circle about Rs. 6,250 Cash and Rs. 25,000 Stores. The
;)oeaibility of linking up this place for some years to come is, therefore, it is
eared, somewhat remote,

AssistTaNT Corrrorors 1N THE KaracHi Customs Hovse.

425. Mr. 8. C. Shahani : () Will Government be pleased to stato, if
there is a rule that ordinarily no gazetted officer is to remain in the same post
for over three years ? .

(&) If the reply is in the affirmative, will Government be pleased to stato
if any extraordinary circumstances have necessitated the continuance for more
than three years of the two Aesistant Collectors in the Custom House,
Karachi ?

The Honourable Mr, C. A. Innes: Certain principles have been laid
down regarding the tenure of certain Secretariat apgointments. These
principles, however, have no application to the Imperial Customs Service.
Officers of this Service are liable to transfer from one port to another accordi
to the exigencies of the Service and their tenure of appointment at particular
ports is not limited by rule.

PaY aND Prosrects o Exrrovees or Karacar Cusrous Orrice.

426. Mr. 8. C. 8hahani : Will Government be pleased to state if they
have received from the Bombay Government any froposals regarding the
improvement of the pay and prospects of the emnployees other than the
Imperial Service, and the Preventive Officers, in the Customs, Karachi, which
were forwarded to the Bombay Government by the Commissioner in Sind in
September 1920 ?

The Honourable Mr. C. A. Innes: Not yet.

ProuotioN OF TELEGRAPHISTS, BTO., IN THE PROSTAL DEPARTMENT.

427. Mr. 8. C. Bhahani : Will Government be pleased to state :

" (a) if telegraphists as also subordinate employees in the Postal Depart-
ment have been recently .given promotions ing to their
length of servioe ; . - :



QUESTIONS AND ANSWERS. 648

(8) if it is intended that the concessions made in the case of the classes
of employees referred to above will be extended to the non-
ministerial employees of other Imperial Departments like Customs
and Income-Tax who rise from the ministerial to the non-
ministerial grade; and

(¢) if the reply to part (8) be in the negative, the reasons why the
concessions are not to be extended ?

The Honourable Mr. W. M. Hailey : (s) The clerical staff in Post
Offices who were formerly on a graded system have been brought on to a time-
scale of pay according to the length of their past permanent service in the
Dcpartment.  Telegraphists have from the first been on a time-scale ; this has
recently been revised.

(6) and (c). In the Customs Department, promotions from the ministerial
to the non-ministerial grades are made only in exceptional cases and there is no
intention of allowing service in the ministerial grade in such cases to count
towards increments in the non-ministerial grade. Without a reference to Local
Governments concerned, it cannot be stated whether the concession referred to
in part (a) of the question has been or will be extended to the Income-Tax
Department. It is only rccently that special income-tax agencies have been
organised in the different provinces for the administration of the Income-Tax
Act and the staffing of the Department has been left in the bands of Local
Governments.

Rise 18 Prices or Corx.

428. Mr. Mohammad Yamin Khan : What stops has the Government
takon and what further steps, if any, is it going to take to check the rise in
prices of corn and to bring them to pre-war normal standard ? :

Mr. J. Hullah: The Honourable Member is referred to the reply which
1 gave on the 19th September to Question No, 312.

GaMBLING IN GRAIN Pi7s,

429. Mr. Muhammad Yamin Khan : Is the Government aware of
the evils of gambling in grain pits, and is it going to stop it by legislation ?

Mr. J. Hullah: Government are aware that speculation in grain is
often regarded as an evil, but they do not think that sufficient grounds exist for
attempting to control the practice by legislation.

Mr, Abul Kasem: Is it not a fact that gambling in grain pits is
prevented by legislation in Bengal ?

Mr. J. Hullah: Not so far as I know.

Ra1way AccipeENTs oN OuDH aAND ROHWILKHAND RaIrLway,

430. Mr. Muhammad Yamin Khan: () How many persons were
killed and injured by the Railway accident caused by a broken bridge near
Amroha on the Qudh and Rohilkhand Railway Line ?
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(4) What steps or precautions, if any, has the Go
‘or avoid an occurrence of this nature in futare ?~ 7

Colonel W. D. Waghorn: (s) The number of persoms killed in the
recent railway accident at Amroha, Oudh and Rohilkhand Railway, as far as
is known, is 42 including the engine crew of 3, and the number of injured 3.

vernment taken to siop

(8)- So far as avoiding a recurrenve at the sito is.concerved, a committee
of ex‘;-orts appointed by Governmont has recomended that the new bridze
hould be built with about 50 to 60 feet of additional .waterway, and with
piers and abutnents found:d on wells sunk to 16 feet below the bottom of
the deepest bole scoured out on the day of the disaster.

As regards precantions for the general avoidance of such accidents, it is
not possible to take any measures which will constitute a'gnarantee of wafoty.
There are already in force rules governing the construction and inspection of
bridges generally. By this mcans every rcasonable precaution pussible has

n.

CoreesroNDENCE re Carcurra Munitions Cask,

431. Mr. A. B. Latthe: (s) Will the Government plac;a on the table
the corr‘e;;'pundence leading up to the order of the Government of India directing
the withdrawal of the complaint inst Rao Bahadur Karnani and Mr.
Banerjee, two of the accused in the Calcutta Munitions case ?

(8) 1f this cannot be done, will the GGovernment explain fully the reasons
which induced the Government to pass that order ?

(») Is the Government aware of the reply whieh was given by the counsel
for the acoused in this case to the remarks of the Advocateieneral 7 If no,
does the Government accept that reply as corrcot ? I it does not, is the Gov-
ernment going to take any steps against the said accused ?

(4) What is the total oxpenditure incurred on this cage up to the with-
@rawal of the case against the two accused ? '

" (Vide reply to Question No. 373.)

Soutr Arnicaxs VisiTiNg ok ResipiNg 1N Ixpia,

432, Mr. A. B Latthe : Does the Government propose to undertake an
Jegrislation sanctioning the same treatment to South Africans visiting or resid-
ing in India as is meted out to Indiaus who have been residing in or visiting
South Africa ? _

Mr.J. Hullah: The attitude of the Government of India towards
retaliafory legislation agamst South Africans residing or scitling in India
was fully explained in the speech of the Honourshle Sir George Barnes:
deli\-emf on the occasion of the introduction of the Indian Emigration Bill
in the Legislative Assembly on the 21st March 1921. '

"Exrexorrure ox THE Munitions Fravp ProsEcutions.
433, Rai 8. C. Sen Bahador : (s) Will the Government be pleased 4o
state the amount of total expenditure that the Government imourred ia the
Munitions Fraud prosecutions ?



QUESTIONS AND ANSWRRS. 645

(5) Are the Government aware that while withdrawing the prosecution
against Rai Bahadur Sukh Lal Karnani, Mr. J. C. Bancrjee and Mr. H.
Stringer in what is known as the Munitions Fraud Case before the
Chief Presidency Magistrate of Culcutta the Advocate-General of Bengal
made a statement to the effoct that the Government of India had
been informed from various sourees that if the prosecution of Karpani and
Banerjee were proceeded with, widespread eommercial and industrial interests
would be reriously affected ?  'Will the Government ba pleased to state what
widespread eommercial and industrial interests would have heon affected if the-
trial aga‘nst these two persons were procecded with 2

(¢) Will the Government b pleased to state when the Government first
came to know that widespread comnercial and industrial interests would be
seriously prejudiced if the prosccution against the said two persons were pro-
ceeded with g

(@) Will the Government bo pleased to state if there-is any truth in the
report of the Associated Press telegram, dated Simla, August 12, that the
Government’s decision to apply for permission to withdraw the said prosecu-
tion was not known to His Excellency the Viceroy until the withdrawal had
actually taken place? If so, will the Government be pleased to state on
whose authority the sanetion to withdraw the case was accorded ?

(¢) Did any one approach tho Government for withdrawing the prosecu-
tion against the said two persons? If so, who 2

(/) Will the Government be pleased to lay on the table all papers relat-
ing to the withdrawal of the above proseeution ?

(Vide reply éo Question No. 373.}

AssaM Tea Garpex Coourixs at CrANDrUR.

434. Rai B. C. Sen Fahadur: (a) Arethe Government aware that with
reference to the treatment of the Assam Tea Garden covlies at Chandpur in
April last the Secretary of State for India stated in the House of Commons
that the Government of Bengal had acted towards the coolies with great

humanity ?

{6) Will the Government be pleased to state if the said statemont of the
Secretary of State for India in the House of Commons. was based on any
material supplied to him by the Government of India? If so, will the
Governmont be pleased to state what aets of the Government of Beogal wers
meant in the said statement of the Secretary of State ?

The Honourable Mr. C. A.Innes : The statement referred to by the
Honourable Member was based on the information contained in the Press
Communiqué published by the Government of Assam on the 6th of June last -
and the Report of the Honourable Sir Henty Wheeler published on the 8th
of June. Copies of thege documents were cabled home to the Secretary.

of State.
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Tranarze of Basv T. P. Muxsnsee 07 78 Postal. DaranTammr.
435. Mr. M. K. Raddi Gara: Will the Gavernment bo pleased to

(a) if it is & fact that tmder departmental regulations, Postal officers

in the e of Re.250—350 are liable to tranafer only withim
ifﬂw ci fe and outside oltﬁhe circle in which they work ; .

(2) it it is a fact that an officer name Babu Tarspada Mukerjee of
Calcutta has boen tmns!s;b-{ed out of India, on his own j;:y;
and if so, on what grounds ; _

(c) if it is true that he is the leader of the Post Office workers and the
founder of the R. M. S. Associstion, Calcutta ;

(d) will the Government be pleased to lay on the table any Resolution
of protest on his transfer, received the Provincial Postal and
R.g&o. S. Association, by Government, and what action have the
authorities concerned taken on that Resolution ?

Colemel Bir 8.D’A. Crookshaunk : (¢) There zre no swh regulations.
A postal officer of any e is liable to serve in any part of India or Burma,
but it is the practice of the Department to vonfine the posting of the men in
the lower grades to the postal circle in’ which they are recruited. The present
limit of Circle transfer is Re. 850,

(6) Yes. Babu Tampada Mukerfi is, for adminfstrative reasons, under
order of transfer to Burma where he is likely to get acting promotion in the
next higher grade. Acting promotion in the grades ve Rs. 250—350
generully involves transfer to another Circle.

(¢) Government has ne definite information on the point, but it is believed
to be so.

(d) The papers are laid on the table.

Copy of a telegram dated 13th August 1921, from Secretary, Burma Postal Association,
to the Director General of Posts and Telegrapha. .
Burma Postal Association strongly protests agninet transfer of Babh Tarapada Mukerjee
from Bengal to Burma on same.pay. This is & flagrant and deliborate violation Jof
solemn pledge given not to penalive tho esecutive officers of Postal Assooiations on the
hackneyed roseun of integest of serviee. Bolicits symnpathetie reconaiderstion.

Exstracts from the Procoedings of & Meoting of the Bylbet Distret Postel Assvciadion
keld on the 8th August, 1921. T

2. Resolved unanimously that Babu Tarapada Mukherjee’s name be su d as presi-
domt elect at the coming session of the Postal and Raflway Mail Sorvice to be
held at Lahore on the 9ib, 10th and 1ith October 1921,

8, This Assoeiation views with alarm the transfer of Babu Tarepads Mukherjee to Burma
on thé hackneyed reason of ' intercst of service ” who is the recognined loader and the baok-
bome to the entire body of Postal and Raflway Mail Service employees thronghout India
and records its indignant protest aguinst this transfer.

6. Resolved that the mumber of appointments in the selection grade be increased and
that yuch appoibtiments be keph open to the offfieials of the elorical cadve,

8. This Association Yeeords its deep dis intment #t the provenit trode of reeruitin
men for the Tdegng Department Irom ontside thns ignoring the clsims of the regi
postal candidatos in the Pestmastor-General’s effice. ' ;

. The reply of the Director Gencral refusing the grant of jal coneession to the
combincd hands is disappointing in considoration of the additional telegraph work ikrusted
on the shoulder of the already overworked officiuls of the Department, ' '
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8. The officials picked up for the Inspectors and Superintendents’ Head clerk have @ob
better pay and prospects than thoso of the clerical cadre, With the introduction ef the timo
acnles of pay their pay has been raised to Re. 100—175.  Again some junior men of this
c%dm have got the lion’s share in the sclection grade in the Bengal and Assam Circlo
a tho;;:h it is altogether incons'stent with the (overnment of India Resolution No, 6458, dated
the 23rd Septomber 1920. It is therefore urged that tho sclection grade appointments be
kept entirely open to the men of the clerical cadre.

9. Resolved that the copies of the Resolutions Nos. 8,3, 5 to 8 be sent to the Vicoroy,
the Direetor Genernl, Postmaster-Genera), Deputy Postinastor-General, Shillong, the S. P.
Sylhot and the Secretary to the Provincial Postal Association, Calentta.
H. C.S8INHA, Secretary,
Postal Association, Sylkét.

An Eatvact from procesdinge of the general meeting of the dseociation hold on the 1764
August 1921 at 6 p. m.

IT1. Read the Resolutions passed by the Provincial Assaciation, Calcutta, in a meeting
held on the 2nd August 1921 and forwarded by the Honorary Secretary, Provincial Asso-
ciation, Calcutta, with his endorsoment No. 160, dated the 20d August 1921.

«(a) Resolved that this Association learns with alarm and dismay the action of tho
Government in ordering transfer of Babu Tarapada Mukherji, B. A., a staunch devotee to
the cauee of the Bubordinate staff of the Department generally to Burma on his own pay
on the hackneyed plea of * intoroet of service * when his wifo is struggling hetween life and
death and holds that such an action on the part of the. authorities, which is in direct contra-
vention of Government's ropeated assurance of good will to the Associstion is nothing but
an attempt to persecute the recognised -lender of the movement and thereby to repress the
legitimate and oconatitutionsl development of the Association,

(b) Resclved also that this Association enters its most indignant protest against the
porsecation of such a recognised leader when humanity iteelf is calling aloud for sympathy
and compassion on him and records a note of warning to the authorities that the continu-
ance of such persecution will only lead to a tension of fecling amongst the employees and
urges upon the Government to cancel said order of transfer in order to arrest the seriously
increasing dissontent.

(¢) That this Association fully endorses the views of the Provimcial Aesociation,
Calcutta, as embodied in their resolutions above referred toand urges upon the Government
to take immediate steps in the matter.

.

. L] . L] *

No. 10P., dated Mymensingh, the 23rd August 1921,

Copy forwarded to (1) tho Director General, Posts and Telegraphs, Caloutta, (8) the
Qovernment of India, Department of Commeive, (8) the Postmaster-General, Bengal and
Asaam, Calcutta

(8d.)
Honorary Sccretary,
Postal and Raslway Mail Service Assocsation, Mymensingh,

POSTAL CLUB.
Carcurra.

The 2nd August, 1021.

At n wmeeting of the members -of the Postal Club held on Tucsday, the ¥nd August
1921, the following resolutions were umanimously earried :—

(a) After the xccogmition by the Goverrment of the right of the employees o form
asecciations and after the assurance repcated on ceasions that office bearers and those taking



648 ‘LEGISLATIVE ASSEMBLY. [21sr Serr. 1921,

active interest in the cause of the assoeiations would not be lised, this meeting is
surprieed to find that Babu Tarapada Mukherjoe, who hae been dovoting the best of
bis energies om behalf of the Pustal and Lailway Mail Scrvice Association and fior the
sabirdinate stalf gonerally, has boen tranaferred to Burma on his own pay on the hackneyed
renson of * interest of sorvice’ without any the least justifiable gmun& for this transfér
out of India except for the purpose of penalising him on aocount of the interest he was
taking on behalf of his follow workers.

(i) This meeting records its indignant protest agninst the persccution of tho recognised
leader of the subordinate staff and is deliberately of opinion that nething is calculated to
exasperate the officials and try their patienco to the bre:Iing int more than this heartless
and seneeless transfer of their leader when he is under the shadow of an impending cals mity—
possibly the greatest which can overtake a family man,

(¢) This meeting is constrained t» constrae the Diroctor General’s action as an attempt
towards injuring the Postal snd Railway Mail Sorvice Association sud therefore viows the
Director Geoeral's action as a breach of faith.

(d) This meeting while indignant at the Director Gener.l's action, recognises that the
Postal and Railway Mail Service employces in Borma would have sufficient reasons to
congratulate themselves and to bo grateful to the Director Gencral for transfor of Babu
Tarapada Mukherjee if the Postal and Railway Mail Bervice officials in Bengal and Assam
Circle would consent to his expatriation. _

. . ) ] .

War InpeMw1TY PavasLE T0o INDIA,

436. Mahmood Schamnad 8ahib Pahsdur: Will the Government be
pleased to state whether they have made out the exact sum due to India out of
the Indemnity payable by the enemies in the late war ? If not, whether they
do not propose to do so immediately and submit it to the Home Government?

The Honourable Dr. T.B. Sapru: The Government of India have
furnished the India Office with an estimate of the various claims (approximating
Res. 80,75,047) official and private againet Germany and hber Allies under
categories (1) to (4), (6) and (8) to (10) of Anunexure 1, Scction I, Part VIII of
the Treaty of Versailles for :presentation to the London Reparation Com-
mittee. Claims under categones (5) to (7) relating to pensions to naval and
military victims of the war and allowances to the families and dependants of
mobilised persons, etc., which constituted the bulk of India’s claims, were
preferred by Secretary of State himself direct. Details are still awaited but
the Government of India have some reason to believe that the amount of £17-4
millions, which has been allotted by the Imperial Conference held in London,
to India as its share of tho total awount due from Germany, is, on the calcula-
tions made at Home, in excess of the actual sums by whi¢ch India should
eveatually be out of pocket under the headings for which Germany admitted
in the Treaty of Versailles ber liability to payment of reparation, and that no
other part of the Empire has obtained a similar proportion.

ENHAXCEMENT OF Rarrway Famgs.

437. Mahmood Schamnad Sahib Bahadur : Will the Government be
pleased to state :

(a) whether the raising of the railway fare during the war poriod was
not done on the understanding that the former rate would be
restored aftor the war ;

(6) whether Government has approved the action of the Railway authori-
ties in raising the fare sti Fhigher; B

" (c) are the Government aware that the raising of the fare still higher is
very much felt and resented by the travelling public ?
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Colonel W. D. Waghorn : (c) On the agsumption that the Honourahle
Member refers to passenger fares, I may say that when Government in 1917
sanctioned increased maxima rates for first and second class passenger fares
generally and for intermediate and third class fares by mail and fast passenger
trains only, there was no understanding such as is implied in the question.

() Railway administrations are permitted to vary the basis of the fares
charged between the maxima and minima rates prescribed by Government.
As is indicated in vhe reply to (), the enhancements sanctioned by Government
referred to first and second class fares, and to intermediate and third class fares
b?' mail and fast passenger trains only, the maximum rate for ordinary third
class traflic being retained — Railway administrations which have taken advan-
tage of the increased maxima rates sanctioned by Government, and of their
ability to quote rates on the basis of the maximum sanctioned for third class
traffic by ordinary trains, have done so in order to meet the greatly increased
working expenses on Indian Railways, and in the opinion of the Railway
Board their action is justified.

(¢) Government recognise and regret the inconveniences involved in any
enhancement of fares which affects the poorer classcs of the community, but
circumstances have rendered necessary the steps taken to enable the earnings of
railways to keep pace with the increase in working expenses, and it is only in
the case of the fares of intermediate and‘third class passengers who elect to travel
by mail and fast passenger trains that revised maxima were sanctioned in 1917.

Di1sBANDMENT OF THE 2-73RD MaraBar INPANTRY.

438. Mahmood Schamand S8ahib Pahadur: (¢) Will the Government
be pleased to state the reasons that induced them to’mark out the 2-73rd Mala-
bar Infantry for disbandment ?

(4) Do the Government proposo to reconsider their decision as this is the
only regiment from Malabar ?

Sir Godfrey Fell : (s) Owing to reductions that are being made in the
Ind’'an Army, the disbandment of units which are surplus to India’s require-
ments must be carried out. The 2-73rd Malabar Infantry was considered
unfit for service in Mesopotamia and had to be returned to India,

(4) The Government of India regret that they cannot reconsider the
decision to disband the regiment.

TranNsyer of ADEN To THE CorLoNiar OFFICE,

439. Mohmood Schamnad Sahib Fahadur: Will the Government be

slea,sed to state whether the transfer of Aden to the Colonial Office has been

ecided on with the consent of the Government of India ? If 8o, what are the
reasons that induced them to consent ?

The Honourable Dr. T. B. Sapru SOn behalf of the Honourable Mr.
Denys Bmﬁ'): I would refer the Honourable Member generally to tho answer
given by the Honourable Mr, Bray in the Council of State on the 26th March
1021, to & question on the subject of Aden asked by the Honourable
Mr. Bhurgri. The question of the transefer of the administration of the Aden
Secttlement to the Cglonial Oftice is still under consideration,
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Crepical EstastssaNexT 1N THm Orrice or. THE Dmeotor or Mzrprcar
Seavices 1x INDra,

440. Ral Bahadur Bakshi Sohan Lal: Will the Government ba
pleascd to state :

(a) The total strength of the clerical establishment of the Office of the
Director of Medical Serviees in India before the antbreak of war
and the number of appointments sanctioned on account of war
since 1914 ?

(8) The minimum pay of clerks and the pay of the Chief Clerk before
the present revision in the of the Director of Medical
Services ?

(¢) The minimum pay of the clerks in the Office of the Director-General
of Indian Medical Service and that of the Chief Superintendent
before the precent revision ?

Bir Godfrey Fell : (a) The authoriscd strength of the clerical establish-
ment of the Office of the Director of Medical Services in India at the outbreak
of the war was 81. This was increased during the war to 100. The precent
sanctioned strencth is 67.

(6) The minimum pay of a clerk before the present revision was Rs. 40
per mensen ; the pay of the Chief Clerk was Re. 550 a month.

(¢) The minimum pay of a clerk in the office of the Director-General of
Indian Medical Service, bafore the present revision was Rs. 50 a month ; the
pay of the Chief Superintendent was Rs. 500 a month,

-

Oritx SorLp IN AND ExrorTED FProM INDIA.
441. Mr. N, M. Joshi: (1) Will the Government be pleased to give

the most recent fizures for : ]
(s) the amount of opium sold per annum (s) in India, (¢§) for export

(6) the price realised by the Indian Government for the export of opium
in the last financial year ;

{0) the amount of the Indian opium exported to Mauritius ; .

d) the amount of the Indian opium ex to the Straits Settlements ?

(2) Will they also be pleased to state the terms of the five ycars’ opium
contract with the Hong Kong Government ?

The Hosourable Mr. W. M. Hailoy ; The most recent figures avail-
able and the years to which they refer, are given below :

(s) Amount of opium sold per annum ;

Mda.

For consumption in India .0 . 10,986

in 1919+30 ;
For export abroad ... - 837 chests.

ey ope 9,

(=14,215- Mds.) in 1920-21.

(2) The price realized by sales for export in 1920-21 is Rs. 8,04,37,750 ;

(¢) Nil in 1920-21;

d) ?ﬁ?i() chests In 1920(-121 ;for he of oph R - 000

{2) The agreement provides the opiuvm at Rs. 4, pex
chest, subject to reduction if a Jower price is : -to any other Government,
The Government of Hong Kong agrees to take substantially the whole of its
requirements from Iud’a, but is under no obligation to teke a minimwm
quantity of opium. i
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Dararnova Drvés Bire.
443, Mr.X. M Joshi: Is the Government of India prepared to

¥

introduce, on its own initiative, a Dangerous Drugs Bill, similar to Mr. Shortt’s
Bill recently passed for the United Kingdom and Ireland ?

The Honourable Mr. W, M. Hailey: So faras the Government of India
nre concerned, that is, as regards the import and export of these drugs, there
is ulready in existence completely effective legislation. As regards the internal
truflic in opium and its derivatives this also is strict]g' controlled by legisla-
tion ; it is, however, now & previucil transferred subject and, therefore, one
which in fufure would more appropriately be regulated by legislation, should
this be necessary, in provincial legislatures.

For fuller information on the subject, I would refer the Honoursble Mem-
ber to the despatches on the subject published in the Supplement to the
* Gasette of India’ of the 17th instant.

Couxirree ox Lasour Coypitions 1N Fun.

443. Mr.N. M Joshi: Will the Government of India be pleased to
state if the Committee recently appointed by them to proceed to Fiji with a
view to inquire into the labour conditions in that Colony is free also to inquire
into the causes of the Indian riots of February 1920 and the methods adopted
to suppress them ?

Mr. J. Hullah ¢ The attention of the Honourable Member is invited to
;hﬁ Press Communigué, dated June 27th, 1921, paragraph 6 of which reads as

ollows :

‘ Tho Governtoent of Indis and the Gevernment of tho Fiji Islands havo agreed accord-
ingly that the terms of reference to the Committee about to visit Fiji should beas follows:
(1) "To inqwire inte the condition of Indians now resident in Fyji and to ascertain the
causes of digcontent ;-(2) to adviso whether or not, having regard to all the circumetances
of the ease, Fiji offcre a wuitable fiold for Indian eolonigation. Jt will be understood that it is
not the intention of Government of India that the Committee should interfere in the
domestie affaive of the Colony. fts  functions will be to colect firwt-hand information
regurding the conditiona of Indian life in Fiji R will report o the Governmient of India,
and ite report will farnish rmterial for decisron by the Indian Legislature whether Indian
colonization in Fiji should be permitted under the new Emigration Bill.’

1t will thus be seen that it is not the intention of the Government of
India to interfere with the domestic affairs of the Colony, though the Com-
mittec may ard will ascertain the causes of dincontent with a view to enable
them to furnish material in their report for a decision as to whether Indian
colonization in Fiji shall be permitted under the new legislation regarding
Emigration,

Traxsyer oF ADEN To THE CoLoNiak OFPICE,

444, HBr. N. M. Jeshi: (s) Has the transfer of the administrative contrel
of Ad;n from the Government of India to the Colonial Office been decided
upon .

ol (¢) If eo, wh:;t ste{;s did the Gos:mment offléuiia ta.keIto consult Indian
public opinion on the point especialy the opinion o large Indian communit
settled in Aden ? Fe peiely , K Y

¢) Are they hware of the faet that the proposed tramsfer has excited
‘eon discontent in the Indiau commerei mmuﬁi{vinAﬂen?
I d: ) If the 6nnof& has not yet bo;n fimally eetta” wi):l ltboy give the
ndian Ibgislabure an darly epportunity of discussing whole question 7
And, if se, dow aind when do ey propese te give snch appertunity ?
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The Honourable Dr. T. B. Bapru: (a) I would refer the Honour-
able Member generally to the answer given by the Honourable Mr. Rray in the
Council of State on the 26th March 1921, to a question on the subject of Aden
asked by the Honourable Mr, Bhurgri. The question of the transfer of the
administration of the Aden Settlement to the Colonial Office is still under
consideration.

(8) The Government took mo special steps to ascertain the views of
particular communities, in view of the unanimous Resolution pnssed by the
Aden Chamber of Commerce on the 19th January 1920, expressing ‘ita
earnest desire that Aden shoutd be placed under the British Colonial Offie,
which it is believed would be conducive to the extension of Aden trade and the
welfare of its inhabitants.’

(¢) The Government are aware that certain traders and residents of Aden
have since shown considerable discontent over the proposed transfer.

(d) Government would welcome an expression of the opinion of the Ind'an
Legislature. I would remind the Honoursble Member that the proposal has
long been a matter of common knowledge, and that it has been open to any
Honourable Member of either House to raise a discussion on it by means of a
Resolution at any stage in their last sessions and in this.

Mr. N. M. Samarth: Isit oris it not a fact that the Aden Chamber
of Commerce referred to in the mply have since represented to Goyernment
that they were under the impression that Aden was going to be transferred te
the Egypt Government? -

The Honourable Dr. T. B. 8apru: I want notice of that question,
Euorvvexts or THE INpiaN IuperIial ServicES,

445, Mr. N. M. Joshi: Will the Government of India be pleascd to

state :
(@) if they have received protests from public bodies like the Deccan
Sabha of Poona and the Western India National Liberal
* Association with regard to the proposed inercments in the
emoluments of the Indian Imperial Services, as foreshadowed by
the Sceretary of State in his recent replies in the House of
Co -nmor];s ? : he Ind
(4) 1f so, whether they will give an opportunity to the Indian Legisla-
ture for a discussion of the new propoa.n.l'sy before they are given
effect to?

The Honourable Sir William Vincent: (a) Yes.

(¢) I would refer the Honourable Member to the Home Department
Resolution No. D.-449, dated the 26th July 1921, and Finance Department
Resolution No. 1559-E.A., dated the 16th August. 1921, from which he will
see that we have already given effect to the orders of the Secretary of State
on the memorials of the services.

Passencer AccoMMopaTioN IN Trains BerwkeN Ervicnrun axp YEOTMAT.

446. Khan Sahib Maulvi Abdul Qadir: (s) Arc the Government
aware that in all the trains running between Ellichpur and Yeotmal there is
only one upper class compartment available and that there are no second and
intermediate class carriages in those trains and in consequence of the absente of
such carri:?el middle class passengers are put to much inconvenience ?

(8) 1f wo, will Government take early steps to remedy the defect ?



QUESTIONS AND ANSWERS. 6563

Colonel W. D. Waghorn: The matter has been brought to the notice
of the Railway Administration concerned who are making inquiries as to
whether second and inter class carriages can be provided on the trains referred
to #nd also whether the additional upper class accommodation asked for is
Jjustifiable,

‘ Tue BexeaL MuniTions Cask.

. 447. Dr.H.8.Q@our: (a) Is it a fact that the Bengal Munition
prosecutions have been finally withdrawn ?

(&) If so, by whose authority were the prosccutions launched and who
guthorised their withdrawal, and why ? :

. (¢) Isit a fact that the misappropriations are estimated at 9 Crores of
Rupees ?  If not, what is their correct estimate ?

(dg What has been the total cost of this prosecution ? Will Government
name all the solicitors, pleaders and counsel engaged for the prosecution and
the total su.ns paid to each of them ?

(¢) Is it a fact that the direct charges related to Rs. 1,49,000 alleged to
bave been obtained by cheating by the accused ?

(/) What arrangement has the Government made, or does it propose to
make for the rea’ization of this money ?

(9) Is the Government aware that the withdrawal of this prosesution
has caused great public indignation ?

(4) Will the Government lay on the table all papers relating to the
subject ?

(Vide reply to Question No.373.)

Pay or THE Crericar Starr, MepicaL SkrvicES, ArMY HEADQUARTERS.

448. Rai Bahadur Bakshi Sohban Lal: («) Will the Government
be pleased to state how far it is correct :

() that the scale of the pay of the clerical staff of the Medical Services
in the Arny Headquarters is nearly double that of the clerical
staff of the Director-General of Indian Medical Service ;

(¢¢) that there are two efficicncy bars in both the lower and upper
divisions of the attached offices, whereas there is ouly one in the
Secretariat ?
(#) If so, what is the reason for this differentiation ?
8ir Godfrey Fell : (a) (/). No. A comparative statement shewing the
rates of pay sanctioned for the clerical staff in the office of the Director of
Medical Services at Army Headquarters and of the Director-General, Indian
Medical Service, is laid on the table. ‘
(@) ('6). Yes, except in the case of Army Headquarters offices, where
there is only one efficiency bar in each division as in the Secretariat. .
(6) The pay of the clerical staff in the office of the Director of Medical
Services is baset{ on the scales of pay authorised for Army Headquarters offices,
~gnd that of the clerical establishment of the office of the Director-General, Indian
Maedical Service, is the gencral rate of pay for Attached Offices. The Honourable
Member is referred to the reply given by Mr. O’Donnell on the 1st March
1921 to clause (4) of Question No. 337. ) L
_As regards the efficiency bars, when the Secretariat scale was intdoduced,
one bar was thought to be sufficient ; but when the point was reconsidered
luter on in the case of the attached offices, it was thought desirable, in tho
mterests of efficicncy, to have two bars in future instead of one.’




[21er Sser. 1921.

LEGISLATIVE ASSEMBLY.

654

[} . .
cxaop ruiodey
pus Jupwwgo
sieuo 1yvqoid ¢
‘eg Mawp amm 0%y
-swev fruodmoy .Salaﬁ. Wl | =02 R . By
pas Junswgo ‘g 38 d%q LSOO | 38 1vq Lowpge Ue ‘v JO OOWRMOTE ‘ssbyrenbpwy
s10T0|3%Q01g | U gk 0gB—8 063 | WA  0W—BI=—008+ | ODO—0B-008 | Lup ® mpd gy | AMIY 4% WoIg [RAPOR
‘gqr oy ‘008
‘099 =01~ 088 '*4 po SIT 'sg W aIvq | ‘wg pus g ‘oY 3¢
SawIp JuwISeNe ‘058 -G~ ueloge YIm gLl | areq Lousdge gilm *90TALOfS [WOIPOJY UwDAT
[901UgO00s ¥ o NET—006—01—0S1 | —§—091 - SIT—9—SL | 0S8 —01~ 09T ~8=—0R1e 000—$E— 0SS 008—09—009 [‘Tezettop 2090011 913 jO SIFO
. g o - ‘g
*90gJo a0iazeg
bt
‘xeymag | ueydwSoueg s ‘Huney juopusquuedag | - yoopuoy 000 3o emey
jomy
900[AT0R [WOTPERY U]
MR JORD

-~

_ 218438 1DNPIJ WOIPRT ‘[Dsonsf-d0a(T oy3 Jo 9aflo
02 Jo PD 040)s0nbpoaTl Kap Ky 05010435 1DISPIRY oY} JO B)uamyrIqD s [9340)s 2y7 of pososioume Kod fo eepps buynzs oyp bupmoye pwapiy



QURATIONS AND ANSWERS. 658

SaremeNT or WaEaT Frour 1o FomeigN CouNTrIEs.

449. Rai Babadur Pandit J. L. Bhargava: (s) Isit a fact that
large quantities of wheat flour are being shipped to foreign countries from the
Port of Karachi?

(8) If the answer be in the affirmative, will the Government be pleased
to consider the advisability of stopping forthwith the export of wheat flour,
wheat and other foodgrains outside India?

Mr.J. Hullah: (4) No. The expart of wheat flour from Karachi or
any other port in India is not allowed except in very small quantities allotted
to certain countries in the Indian Ocean, -

(6) The export of all food grains from India is already under severe
restrictions amounting almost to complete prohibition.

Ramway Porice Comuitree’s Rerort.

450. Mr. K. B. L. Agnihotri: Will the Government be pleased to
state the steps that they Jropose to take, on the recommendations of the
Railway Police Committee’s report, to stop thefts on the railways ?

The Honourable Sir William Vincent: Railway Administrations
are being consulted with reference to the recommendations contained in the
Report of the Railway Police Committee, and the steps it is proposed to take
on them will be considered when replies have been reccived.

FINaNcIAL RELaTIONS WiTH PROVINCIAL GOVERNMENTS,

451. Mr. P. 8. Kamat : (¢) Will Government be pleased to say if they
have considered whether the time has\come to revise the financial relations with
Provincial Governments and get the Meston Comunittee’s arrangements
modified ?

() Are Government aware of an acute feeling prevailing amongst
Bombay merchanats particularly about the division of income-tax receipts be-
tween the Central and the Provincial Governments in the light of the state of
Provincial finance in Bombay ?

The Honourable Mr. W. M. Hailey : (4) Government do not consider
that there would be any justification for a general revision of the nature
suggested.

{(#) I am aware that representations were made from Bombay both to the
Financial Relations Committee and to the Parliamentary Joint Committee
asking for a larger share of the income-tax receipts than was finally allotted to
the provinoes in the Devolution Rules framed by Parliament.

Durr ox ComroNent Parts or MacHINES.

_ 452, Mr. B. B, Kamat: (s) Will Government be pleased to state if
their attention is drawn to the fact that a duty of 11 per cent. is chargeableon
the component parts of machines, whereas the machines themselves are charged
 duty of 2§ per cent, only ?

(6) If 8o, do Govermment propose to take any steps in the matter?

The Honourable Mr. C. A. Innes : The attention of the Honourable
Memb>r is invited to item 53 of the Import 'Tariff Schedule under which
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machinery and com}:onetrt parte thereof as defined in the item are admitted at the
24 per eent. rate of duty. Component parts of machinery which do not eatisfy
the criteria imposed in item 53 are asseesed at 11 per cent. The whole question
of the definition of machinery and component parts thereof is at present under
the consideration of the Government of India.

SeraratioNn or Exrcurive anp Jupiciar Fuxcrions.

453. Rso Bahadur P. V. Srinivasa Rao Pantulu Garu: Will the
Government be pleased to state if the separation of executive and judicial
functions was given effect to as an experimental measure anywhere in India ?
1f so, when, where, and how ?

The Honourable 8ir William Vincent : There has been during the
last fifty yearsin India a gradually extending scparation of judicial from
executive functions, but there bas been no experiment of a complete separation
anywhere in India.

EusoLUMENTS or ALL-INDIA Skrvices.

454. Rao Bahadur P. V. Srinivasi Rao Pantula Garu: Have the

Government of India submitted any proposals to the Secretary of State regard-
ing the increment in emoluments of all-India Services ? If s0, will the Gov-

ern:nent be pleased to place them on the table ?

The Honourable Mr. W. M. Hailey : 1 would invite the Honourable
Member’s attention to the replies which I have already given to questions

asked by Mr. Rangachariar and Mr. Neogy.

Exrexorrure ox His Rovar H}gnwzqs TAE Princk o Wares’ Visrr,

- 455. Rao Bahadur P.V,SB8rinivasa Rao Pantulu Garu: Will the
Government be pleased to state what is the estimated expenditur: in connection
with the visit of His Royal Highness the Prince of Wales ? If an estimate
::Jhe same is prepared, will the Government be pleased to place it on the

le ? .

The Honourable 8ir William Vincent (on behalf of the Honourable
Sir John Wood): A sum of Rs. 20,00,000 has been provided in the Budget for
expenditure on account of His Royal Highness the Prince of Wales’ visit,
and the Government of India do not anticipate that this amount will be
exceeded. Estimates within this figure are still under consideration, and it is
not proposed to place them on the table. .

CosT oF INDIAN ADMINISTRATION.

456. Rao Bahadur P. V. Srinivass Rao Pantuln Garu: Ts the
Government of India aware that there is real and widespread discontent among
the people that the present administration of the country has become too costly
and top-heavy ? If so, do the Government propose to take any steps to effect
a reduction ?

. The Honoursble 8ir William Vincent: Government do not propose
to. take any steps to effect a reduction in the Government of India jtself
where the administration is by no means top-heavy. In the Provinces
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Ministers are appointed by the Governor, and their salaries are voted by the
Legiclative Council of the Province, The Members of a Governor's Executive
Council are appointed by His Majesty and are of such number not exceeding
four as the Secretary of State in Council may direct. The Government of
India will, however, always be prepared to consider any representations from a
Local Government that the number of Members is excessive, but .it must be
remembered that they are not the controllng authority and the work has
increased very greatly under the Reforms. The Honourable Member will
readily understand that the new system of ministerial and council Govern-
ment inevitably requires a larger Secrctariat.

Knoreat Suooring Cask.

457. Mr. K. Ahmed: (¢) Is it a fact that the Government has received
complaints regarding the Khoreal Shooting Case tried at the Calcutta High
Court sessions ? '

(6) Will the Government be pleased to state whether it intends to take
steps in the way of legislation to meet such complaints ? '

. (¢) Are the Government aware that the father of Hira had exclaimed in
the course of the trial that justice has been denied to him ? .

(@) Are the Government aware that in the Editorial Column, the Ixdian
Dasly News in its issue of the 24th June 1821, has remarked that ‘ In our
view the verdict is to be regarded not only with suspicion but with pity at the
perverse mentality of those who were only too ready to pronounce the prisoner
not guilty in 5 minutes, lest the prestige of the British Raj suffer by the
conviction of a European’?

The Honourable 8ir William Vincent: (z) No complaints, apart
from the adverse comuments in the public press, have been received.

(8) The question of undertaking legislation is under consideration, and I
have already stated what the intentions of Government are, ‘

(¢) Government have no information on the point.

(7) No. I cannot find any such passage in the editorial column of the
Indsan Datily News of the 24th June i921.

Mr. K. Ahmed: Was there a telegram sent by a pleader of Howrah to
His Excellency the Viceroy with regard to tliis matter ?

The Honourable Sir William Vincent : 1 am afraid all telegrams sent
to the Viceroy do not come to the Home Department.

Mr. K. Abmed : Is it not a fact that a memorial was sent to the Govern~
ment asting for the removal of this' great anomaly of miscarriage of Justice ?

The Honourable Sir William Vincent : I have told the Assembly
that we propose to appoint a Committee to investigate the system. I cannot
remember any petition asking us to reopen this particular case, though I am
speaking of “course from memory and may be wrong. '

Isuamic DEpUTATION TO ENGLAND.

458, Mr. K. Ahmed: (s) With regard to the Tslamic Deputation to
England, will: the Government be. pleased to state how ayd under what circume
stances the said Deputation was sent and how its members were selosted ?
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(8) Was there any hint for such selection of members given from England
through the Sectetary of State for India or did Government eelect them
hooortfmg to their diseretion ?

(¢) Will the Government be pleased to state in full what was the cost for
such Deputation giving particulars in detail regarding what subsidies they have
received and whether the amount paid was that demanded by ite members ?

(d) Were the members of the said Deputation received by - His Majesty’s
Government and given reception and_ hospitality similar to other Deputations
from different countries received by His Majesty’s Government in England ?

(@ Is it a fact that the costs of the Deputation were borne by the Govern-
ment of Iadia, whereas the cost of the other Deputations from different
countries received by His Majesty’s Government in England were defrayed by
the British Exchequer ?

~ (f) Will the Govetnment be pleased to lay on the table the statements
wubmitted by the members of the said Deputation ?

~ (9) What principle was followed for payments towards the cost of the
Deputation if its expenses have been met from Indian revenues ?

The Honourable 8ir William Vincent: (a) In order that the views
of Indian Muslims might be fully represented in Kngland, the Government
of India who had already made frequent representations considered it advis-
mble in the last resort, to make a further effort by sending a Deputation
consisting of influential Mubsninadans to place their views before the Con-
ference in London. The Members were solected by the Government of India.

(4) No. The Members were selected at the discretion of the Govern-
ment of India.

(¢) The precise cost of the Deputation is not known ; approximately the
total cost was between 22,000 and £3,000, t.e., between 30,000 and 40,060
rupees. The delogntea were allowed actusl travelling expenses between India and
England ; cost of their passports ; rent of flats and ten guineas (approximately
Rs. 130) a day each during their stay in England. Members claimed 20
guiness a day (i.c., approxinately Re. 800). e amnounts were fixed by
the Seerdtary of State.

(d) Government have no information, but they were no doubt hospitably
received. :

(¢) Yes. No information is available as to the procedure adopted in
regard to the Deputations from other countries.

(f) Complete statements have not yet been received,

{9) As the Deputation sent out was in all India interests, the expenditure
is being borne by Indian revenues.

Mr.R. A Spence: Is there any chance of the Legislative Assembl
being paid on the same rates as the Deputation was paid ? y

The Honourable S8ir William Vincent: I am afraid, not.
INpIaN REPRESENTATIVES TO CONFERENCES.

459. Mr. K. Ahmed: Do Government Pm?) to makeit a rnle that in
the matter of selecting representatives to nt India and its people, at any
Conference anywhere jt should be left entirely to Indians or their representas
tives to select their own people ? ' -
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The Honourable 8ir William Vincent : Government are not clearly
aware of the Conferences to which the Honourable Member refers. If the
})eople of India wish to select persons to represent themselves at any Con-
dercnce to which they are entitled to send a representative, they will doubtless

0 8o,
ExgrLisr Liquor sorp 1N INpia,

460. Mr. K. Ahmed: Will the Government be pleased to state of what
amount of money and of what quantity Great Britain sell wine and liquor per
year in India ?

The Honourable Mr. C. A. Innes : The Honourable Member is referred
to the annual and monthly statements of the Sea-borme Trade of British
India, which are available in the Library.

Inp1aX aWD Britisn OrricEr8 IN THE WaR BETWEEN GREECE AND
Turkry,

461. Mr. K. Ahmed: (s) Will the Government be pleased to state in
full whether any Indian and British officers are in the battle fields where the
Greeks and their allies are fighting with the Turks ?

(8) If the answer be in the affirmative, will the Government be pleased to
take early steps through the Secretary of State and the Prime Minister to with-
draw the officers ? .

Sir Godfrey Fell : (a) So farasthe Government of India are aware, the
only officers of our forces who are with the Greeks in Anatolia, are a few
British officers of comparatively junior rank who are attached to the Greek
Headquarters dedsnd the finkiing liwe and who take no part whatever in the
operations. Their sole function is to study the course of operations from a
professional point of view. It is customary when any foreign powers are
engaged in hostilities for officers of neutral powers to {e attached in this
manner.

The Greeks, it is understood, have no allies.

(6) In view of the reply just given, this question does not arise.

Mr. K. Ahmed : Are the Greeks allied to the British in this war ?

The Honourable 8ir William Vincent : The answer is in the negative,

if as I understand the Honourable Member inquires whether the British are
the allies of the Greeks in this war.

URiNaAL AND oTHER CONVENIENCES IN THIRD Crass CARRIAGES.
462. Ral T.P. Mukherjee FPabadur: Is the Government aware of

the inconveniences of the public for want of privies and urinal arrangements
and water arrangements ih all third class compartments of Railway trains;
if 80, does the Government intend to remove them ?

~ Colonel W.D. Waghorn : Government have received no complaints from
the travelling public in regard to the want of latrines in third class carriages.
.1t may be stated that all railways have provided adequate arrangements
in this respect in third class stock recently constructed, or now being built.

As regards arrangements for drinking water, I would refer the Honour-

able Memger to my reply to a somewhat similar question asked by my Honour-
able friend, Rai Sahib Lakshmi Narayan Lal, - i
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RerveNy Tioxers,

463. Rai T.P. Mukherjee Bahadur: Is the Government aware of
the inconvenince of the public owing to discontinuance ofthe practice of issuing
Retm{*n Ticlf‘)ets ? 1If so, does the Government intend to introduce it in the
near future '

Colonel W.D. Waghorn: Itis presumed the Honourable Member refers
to the issue of return tickets at reduced fares. In view" of the demands for
passenger accommodation which excoed the available supply, and of the
mcreased cost of working rsilways in India, Governwent do mot propose to
ask Railways to re-introduce the concession of return tickits nt'reduoego‘;:reo
in the near future.

ExTERNEES PROM CANTONMENTS.

464. Dr. Nand Lal: (a) Will the Government be pleased to give a
detailed statement of all externees from the different Cantonments- throughout
India during the last five years, with cause of their externment ?

(6) 1s the Government aware of complaints that Section 216 of the Caon-
tonment Code, 1912, oparates very harshly on the civil population of Canton-
ments ? 1f 8o, does it mean to modify the Section accordingly ?

* (¢) Has the Government gone through the columns of the Fortnightly
Cantonment ddrocale, a magazine of the All-India Cantonments’ Astociation,
_for the mouths of January to May last, and noted the orders of the different
Cantonment Magistrates under Section 216 of the Cantonmsnt Code, 1912 ?

(d) Has the Government noted the correspordence which has
between one Kashmiri Lal Bansal, Sub-overseer, Dal Mandi, Ambala Canton-
ment, and the Military authorities, reported in the columnns of the same maga-
sine, Cantonment Advocate, for 25th May 1921, pages 11, 12 and 13 ?- 1f 8o,
does the Government intend to interfere in the matter ?

Sir Godfrey Fell: (s) and (8). The Honourable Member is referred to
the reply given to a somewhat similar question asked by Mr. Agarwala on the
19th September, No. 242. .

(c) Yes.

(@) The Government have scen the correspondence in question. The facts
of the case are as follows : .

The Amballa Cantonment Committee have made a rule—which they

are competent to do—that private water oconmeetions are to be

-given only to those houses which K};{; a water-tax on a basia
of atleast a Ra. 40 réntal. Lala miri  Lal, the registered
rental of whose house was Rs. 4, obtained a private water
connection without the permission or knowledge of the competent
Cantonment authority. On discovering these facts, the Canton-
ment Committee raised the registered rental of Lala'Kashniri Lals
house to Re. 40 and demanded and recovered from him the
water-tax based on this amount. Lala Kashmiri Lal appealed to
the: Commissioner, who dpcided that the Cantonment Cammittee
were.not competent to fmpose the enhanced rental ‘of Rs. 40 and
cancelled the order. He directed that any ' amount paid in' excens

" of that duo on a basis of & Bs. 4 rental should be refanded to: Liala
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Kashmiri Lal. Meanwhile the Cantonment Committee cut off
the connection which Lala Kashmiri Lal had obtained surrepti-
tiously and without authority. In so doing they were scting
within their powers. The Govern:nent of India do not intend to
interfore in the matter.

SuNpay Fres,

465. M. E. L, Prico: With regard to Sunday Fees and Mr, C. A.
Innes’ undertaking given on Oth March last (page 799 of the Official Reports)
will Government be pleased to state whether the practico at Karachi and Madras
has now becen brought into line with Bombay and Calgptta ?

The Honourable Mr. C. A. Innes: The subject has been examined.
It was found. however, that the question of Sunday fees opened up that of
overtime fees gencrally. Certain inquiries arc now being made with the
object of seeing how far the practice both in regard to Sunday fees and
overtine fees can be assimilated from port to port, and the Government
of India hope to be in a position shortly to discuss provisional proposals to
Local Governments.

Evkcronar, Ronins or Tur BoMBay EvnroreaN CONSTITUENCY.

466. Mr, E. L. Price: (o) Is the Government of India aware that the
electoral rolls of the European constituency in the Bombay Presidency for
electing Menbers to the Legislative Assembly were preEn_mI last year and are
being prepared this year in accordance with the old definition of the terms
* European’ and ‘ Anglo-Indian > and not in accordance with the revised
definition of European as finally sanctioned by the Sccretary of State and
notified in Government. of India Refora:s Office Notification No. 767-F. of 27th
July 1920, Schedule IT, Part I1 ?

(6) Will the Government of India be pleased to state what steps are
being taken to rectify this anomaly ?

The Honourable Dr. T. B. Sapru: The Government of India have
no information as to what definition of the term ‘ European’ has been
ado by the Bombay Government in preparing the electoral rolls referred
to, but the J.ocal Government have been addressed on the subjeot and a copy
of the Honourable Member’s question has been sent to them.

Rerusar or CoiNep SiLver 1N THR Punsas,

467, Mr. E. L. Price: (1) Are Government aware that Government
T:fﬁsuriea in the Punjab have lately refused coined silver tendered by the
public ? '

(2) Will Government be pleased to state why such action has been
permitted ?

The Honourable Mr. W. M. Hailey: él) and (2). Government
bave made inquiries regarding this matter, and understand that in May last,
owing to great difficulties as regards storage which had arisen from the
accumulation of large stock of coined rupces, the Accountant General, Punjab,
suthorised the l{awaisindi. Amritear and Jullundur treasuries to accept only
so much coin, tendeved for the imsue of supply bills or telegraphic transfers or

p
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for exchange into notes, as could be accommodated locally, He gave instruc-
tions however to the Treasury officers concerned that coin tendered in payment
of Government dues was on no account to be refused. From a letter ‘recently
received by Government from the Karachi Chamber of Commerce it appears
that similar instructions were issued to the Ludhiana trcasury last month.
The Controller of the Currency reports that he is now arranging to remove
coin from the Lahore to other Currency offices, in order that the facilities in
the Punjab which had to be restricted can be restored.

INonREASE OF ARRIVALS BY Ralr 1wro Karacur.

468. Mr. E. L. Pride : (s) Are Government aware that the arrivals by
rail into Karachi rose steadily year by year from 1911 to the period of the
Great War, showing enormous i nprove nent in Railway carrying capacity ?

(#) Are Government aware that the capacity of the Railways for carrying
goods into Karachi has very seriously deteriorated since 1018, and that even
the smaller traffic offering has not been readily moved and that in March 1921
produce on the Ondh and Rohilkhand and Bengal and North Western Railways
could not be lifted, in consoquence of which four charterod steamers were
detained in Karchi Port for 16 to 30 days on demurrage ?

(¢) Can Government give the public any assurance that in the event of
any revival of Karachi trade the Railways will now be able to lift and rail into
Karachi more traffic, and, if so, up to what quantity per mensem ?

“Colonel W. D. Waghorn: (a) The reply is in the affirmative.

(6) Apart from circumstances which resulted directly from the War, and
temporary congestions of traffic which occurred on account of the shortage of
coal, and strikes in the carly part of this year, Government are not aware that
the capacity of railways for carrying goods into Karachi has seriously deterior-
ated since 1918.

(¢) Government are able to say that in the event of a revival of the trade
at Karachi, milways will be able, unless unforesen circumetances arise, to lope
with the traffic offered.

It is not possible to indicate the detailed figure asked for in the last
part of the guestion as so much depends on the locality and the particular
railway on which the traffic originates.

Waaes 18 Fia,

469. Mr. K. B. L. Agnihotri: éa) Has the attention of the Govern-
ment been drawn to a telegram of Mr. C. F. Andrews published in the
Statesman of 14th August 1921 ?

(4) Are Government in a position to state if Mr. Andrews’ caleulation
regarding wages in Fiji is substantially correct ? :

() Will the Government be pleased to publish and lay on the table the
léeport gf the Fiji Wages Commission, along with Mr. Chowla’s note of

issent ? . .

Mr. J. Hollah: (a) Yes.

(6) Mr. Andrews refers in his telegram only to the wages of field workers,
and in making his caloulations, he has taken the rate of exchange to be two
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shillings for each rupee. On the assumption that the rate of exchange
averages for the current year le. Gd. per rupee, the wages including the
regular bonus of 64. per day, but excluding the additional bonus of 1s. 0d. to
4s. 6d. per week, which Indian labourers now earn in Fiji would work out
as follows :

n . 1
ot e 2"
Rs. 4. P Bs. a. ».
Field labourers 37 6 4 49 8 4
Mill labourers 38 00 66 8 4
Skilled labourers such as loco. drivers ... 86 0 0 94 108

The prices at which Indian co.umodities are supplied by emfloyers in Fiji
and the mean Hnws ruling in the United Provinces and Madras may be
o

compared as follows :
In India (Retail §m’ca reported.

In Fiji. ty Dircetor of Statistics on
July 26, 1921),
Rice 4 scers per rupee . United Provinccs —4% seers 2 ch. per rupee.
Madras.—5 scers 18 ch, per rupee, )
Dhall 3 seers 9 ch. per rupee ... United Provinecs.-—4 seers 11 ch. per rupoee,
. Madras.—Not quoted,
Salt 9 scers per rupee veo United Provinecs—10 soers § ch, per rupee,

Madras.—15 seers 12 ch. per rupee.

Mr. Andrews aspearsto be mistaken in stating thatthe wages now obtained
by the bulk of Indian labourers in I'iji are equivalent roughly in purchasing
power to between nine and fourteen rupees per month in Indian currenoy.

(c) A copy of the report is laid on the table. 'The report is, however,
over 16 months old, and is of little value as a picture of the conditions now
actually subsisting in Fiji.

INTERIM REPORT
TO

His ExceLLENcY Crcir HUuNTER Ropwkrr, KN1out CoMMANDER oF THE Most DisTIN
GUISHED OBRDER OF SaINT MICHAEL AND SAINT GEORGUE, GOVERNOR AND COMMANDER~
IN- CHIEF IN AND oviR THE CoLoNy oF Fu1.

May 1T PLEASE YoUR ExcELLENCY, *

Wg, the Commissioners appointed by the Commission issyed to us under Your Excellency’s
hand and the Public Seal of the Colony bearing date the thirty-tirst day of January, one
thousand nfne hundred and twenty, have the honour-to submit herewith an interim report
dealing with the question of the prcsent cost of living as compared with the cost in former
years in its relation to tho rates of wages paid to Indian lgbour,

2. Pursuant to the ﬁowera vested in us under the terms of Your Excellenoy’c Commission,
the Commission co-opted Mr, 8. 8. Chowla, a sclection which was in accord with the views of
the Indian community, whilst Mr, D. M. Manilal, Barrister-st-Law, appeared before the
Commission in support of the Indian intercsts,

8. The Commission further invited Mr. J. L. Hunt, Chairman of the Planters’ Association,
ta co-opt with them in their investigations, and it is to be regretted that that gentleman did not
sve his way to accept the invitation. Mr. Hunt, however, expressed his willingness to
np}:‘lear as 8 witness bofore the Commission which he subsequently did and gave useful
evidence,

.4 Tho Commission entered upon its labours on the 3rd February last, and hay held
sittings ot Suva on the 8rd, 6th, 7th, 9th, 10th, 20th, 27th and 28th February and on the 1st,
?n&li ‘;‘tli. dth Mprch, and examined twenty witnessos solely in vonnection with the subjeot
InAon
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Cost of Foodstuffs.

5. A mass of evidonce was adduced bofore the Commission to prove the increased cost of
foodetulls and other articles considercd esmential to support lifo per unit in reasonable comfort.
In 1918 it was stated to have a

veraged about two pounds six shillin t month, as aghinst
four pounds fifteen shillings per month at the om'rgnt rates, being g:nli?wmw of ov:?'ono
handred por cent. The cost of tho statutory ration prescribed by the Indian Lmmigration
Ordinance, 1891, for the same periods varics from two shillings and” eight ponco half-penny
per week in 1013, to, say, five shillings and six pence at the present time. A reliable guide
to the increased cost of living is furnished by a return preparcd by Mr. Dalton, the Acting
Inspector Genernl of Prismn. The dietary scale for Indian prisoners contains the foodstuffs,
with the exoeption of ghee, which conatitute tho basis of all Indian dicts, The increased cust
on this scale is s5me eighty-eight per cent. and in making apy comparison it is to be remem-
bered that the prices paid are Government contract price.

6. During the sittings of the Commission on more.than one oceasion it was pointed ot
that an attempt was being mado to raiso the pre-war standard of living. Mr. Manilal, who
appe on behalf of the [ndian interests, admitted that such wae the case. However land-
able his ambition inay be, and however much it may meet with sympathy, yet the scope of
the Commission it was felt did not permit of such a proposition being entertained in the
manner admittedly put forward. The funetions of the Commission as they are understood to
be, were to report upon the present cost of living as compared with the cost in former yoars,
snd to rt whother existing wages at the present cost of necessaries afforded a reasonable
means of livelihood when compared with the wages prevailing in former years. This, in the
opinion of the Commission, docs not in any way indicate a raising of the etandard of living
from the pre-war rate. -

Scale ot Foodstxffs.

7. The subjoined tabl shows the statutory scale of diet sanctioned by law under the
Indian Immigration Ordinance, 1891, and the scales in support of which evidence was called
before the Commission. .

Weckly quantitice.
[N 1T 1 ,
Artiole. | Btatutory | potition Soale. | JMERESh’s
Em
- . | | 16 1lbs 10 lbs.
m«m " e | 9§ lbs. | ¢ lbs. 7 Ibs,
Galio o B 3 Llb.
Dhall o | 1} lbs. | 2 lbs 2! 1ba,
Mustard oil I 3} oss 4 bottle. bottle.
Masals e | ! 1b, b,
Ghee ! 7 oss. b, 1b.
Milk s ! . | 1s, worth, | 7 pinta
Onions v A | 1ls. 6d. ,, 11b.
v los . . i i’ 8d. ,, 2s. worth,
B:l?“b - e ! 7 oss. g }‘1’7 H’,.,
ves " vor L3
m - " l‘on. ls. 64. worth, 8d. worth,
Tes - 4 ozs. .
Kerosena . éd. boot:::' i H te.
worth, oxoa,
Coches . 6d. worth. bottle.
e i 9 wm
Bloe e e “i,,, W .
Boap and blue " 9. worth CEin
C - 2} oss, (see masala), (soe masala),
Sha: o vor . idl: worth .
Moat or fish - | - W, "

Witnesses were called with the object of proving that the statatory scalo was_totally
‘insafficient ; in fact two witnesscs went. so far nu to dcpose that thoy, whilst under indenture,
consumed their weekly rations in three days, and for the remaining four dnrvn of the week lived

‘ on their friends or as best they could. Such evidenco ns this is obvionsly unworthy of cre-
dence ; thousands of Indians vince 1891, during the first six months of their indenture, have
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lived upon this scale of ration without detriment to their health. The Commission after
referenco to the report of Messrs.  McMeill and Chimman Lal, the Commnissioners appointed
by the Government of Indin in 1913, to report upon the conditions of Indian immigrants in
Fiji and other Colonies, find that, in sctting out the scale in the report it is in no way ad-
verwely criticised, nor do the immigrants themselves appear to have made any complaints on the
insufliciency or otherwise of the statutory vation, since no mention of any complaint of such &
natare is to'be traced in the report. Whilst the Commission are of opinion that the present
allegation bas nmo real foundation, but is- one born of :reaberdly and only now advanced to
bolster up a claim to a higher standard of living, they demire to qualify the preceding observa-
tions by pointing out that the statutory scale was only applicable to immigrants for the first
six mmnj:s of their residence in Fiji, and that it does not include such articles as milk, tes .or
vogetables, atticles which the Commission consider the labourer may reasonalily expect to be
-m to afford.

8. Tt soon became obvious to the Commission that it would be a hopeless task to attempt
to follow the line taken by Mr. Manilal and his adherents and deal with each article in detail
as set oul in the mass of evidence before the Commission, but that the most satisfactory
method would bo to adopt - scale of essentinl foodstuffs, ascertain the present day cost there of
as compared with the cost of a similar scale in 1914. With this objest in view a soale was
prepared by Dr. Aubrey Montague, Acting Chief Medioal Officer. The Commission have
adopled this scale as & maximum diet sonle, It ivas follows :—

Weekly acale,

1090, 1614,

s d. s d.

Rice, 7 lba. at 84, - " w 1 0 10
Sharps, 7 lbs. ... . w 1 8 0 104
Dhall, 1§ Iba nt 6d, - e - 0T 0 Ii
Ghoo. } b, at e, - w 1 6 07
Mustard oil, 4rd bottle ... e e w 10 [
Musala § 1b. W 1 0 06
Bugar, ¢ lba, at 24, v e w 04 0 4
Balt, § 1b, e 0 14 0 ¢
Milk, 1 b, .. w 10 (1)
Vegetables, 8§ 1be. e - s w 10 06
Tea, § Ib. “ w 08 03
—— ———

Total .. 1) 1 5 5

Thin scalo contains only articles of food usually consumed by Indians, the different
ingredienta are in the proportions generally rcpl;]urded as those most suitable for nutrition ;
but the total quantitics represont the maximum both of flesh-forming and onergy-producing
materials that the averngo person can obtain physiological bonefit from. With It as & mazi«
mum dict seale may bo compared the statutory scale, a proximately o minimum one on
which moderate health can be maintained and which is devoid of the simplest acoessories,
The grent majority of Indian labourers nundoubtedly live and throughout their residence in
Fiji always have lived on a diet lying betwoen these two extromes. The maximum scale
cost fivo shillings and five pence per week in 1914, ton shillings and & penny per week in
10820 ; the minimum cost two shillings and e'rfht pence half-penny in 191?;113& shillings
and six penco farthing in 1920, or slightly less if flour 1s substituted for the whole or a
portion of the rice ration. The increasc in cost on the maximum scale amounts to eighty-six
per cent ; on the minimum approximately ono hundred per cont. These figures mialcd in
each caso upon the current retail prices. The Commission consider that the daily cost of
food for the Indian labourer at the present day if he is to maintain health, and the pre-war
standard of living, which was a reasonable one, is from one shilling to one shilling three
pence, representing an increase over the pre-war coet of at least cighty-six per cent. All the
ovidlenoo shows that the imcrease in the cost of many other goods, particulatly all fabrics
and metal goods, sinco 1914, is at a much higher ratio than this, and the Commissioners
after making allowance for those expenses in wﬁiuh there has been no change, consider that
the increased cost of living to the Indian labourer amounts at moderate estimate to not less
thau one hundred per cont. Part of this increase is due to a scarcity of raw products and
manufactured articles resulting from the war, and the results of this scarcity must be borne
by the community gonerally, The rest may be due to the vast inflation of currency as a
::é-ult of paper money and various other causes and may properly bo remedied by an inoreasy

Wagos.
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Rages of wages.

9. The Comumission find that from a date previous to 1910 the minimum wage paid to a
town labourer was {wo shillings per diem, and that this wago was increased by the Govern-
ment and by the Municipal Counsil of Buva towards the end of 1819 to two shillings and six

m per diem, and further that in the distriots of Rewa and Mavua & mate of six psnce per
jem Jess thanthe town rato obtained generally.

10. A witness ex the opinion that the equitable method of comparison of w
in 1914 and 1080 w be between the whyes of an indentured Indian labourer in the for-
mer yéar and of g free Indian labourer in the latter. The Commission are unable to accept
this method of comparison whether as an estimate of the rolative cost of labour to the employ-
er or rewsrd of labour to the emploved. As regards the cost to the employer of indentured
Iabour, there should be added to the daily wagy paid a proportion of the sost of intreduc-
tion of the labonrex; to the Colony and of other chargus incis:mt,nl only to the indentured
system, amounting in all tothe additional sum of about 6d. per diom. Ax regards the
remunemtion of the indenturcd labourer, besides the receipt of a woge of one shilling a
day, he by each day's work reduced his indebtodoess to nis employer for the cost of his
immigratien to the Colony by about six pence. This is in agreement with the fact that the

‘Jabourer conld eommute his obligations to his employer by the p_:zmenl. of s sum of money.

The Comminsion consider, and in this they are in ment with the arguments generally
used in favour of the indenture system, that whon tho immigrant had completed the term of
his indenture, he had a just expectation that his mming dapaoity \mn]ﬁ be at leaut cqual
to his pay as an indentured labourer, together with the daily proportion of the expenves of
his introduction. Thix has always been obtained by him whether altogether as o daily wage
or partly as & wage and partly as a bonus on reindenture,

Recommendations,

11. 8o as to adjust the disproportion between the cost of nccessaries and prevailing rates
of wages, the Commission beg to submit the following recommendations.  As already stated
the town laboarer before the war earned two shillings per day, and it is on this basis that our
calcnlations have been founded. In 1910, the two shillings rate was incremsed to two
shillings and ‘six pence as already shown; if, therefore, the labourer wero to reccive from his
employer each weck free of cost or in tho alternative the current retail costs of : 7 Ibs, rive ;
7 lbe. sharps; 11b. dhall ; one-third of an Imperial quart bottle of mustard oil (or the
proportionate part thereof for less than one week) commoditios which at the date of this
report, can be purchased retail for 4s. 64, he, together with the 25 per cent. advance which
he has already received on the 2s. rate of wage, would be in recoipt of 62§ per cont. to 66
per cent. advance on that rate.

12. 1In the case of the country labourer, his wages are influenced by such perquisites

" aa free lodging and land or by facilities for renting land, and thus augmenting his income

. Jower level than in town. Therefore it appears equitable that

by his own work in his aparc hours or by the work of his family. The evidence obtained
regarding the Hewa and Navus districta shows that the rate of wages has been lower in
these distriots compared with that of the town labourer by six pence er day, and it is likely
that similar conditions have maintained the wages in vther country districts at a similarly
lio diffierences in the wage
should be maintained and, owing to the increased cost of comnoditics, that the additional
facilities obtained by conntry lubourers should be now valued at nine pence per day as oom-
pared with town labourers, The Commission bog to recommend, as a country wage sompa-
rable to the town that they have recommended one shilling and nine pence per day,
with the supply freo of cost each week or, in tho altcrnative, the retail cost owrrent
at the time of : 7 lbs, rice ; 7 Ibs. sharps ; 11b, dhall : one-third of an Imperial quart bottle
of mustard oil (or the proportionate part thereof for less than one week).
18, The Commimion quite realise that the position of the country labourer is vuntrolled
variety of considerations which do not exist in the case of the town labourer, It follows,
ore, that no isely aniform figure can be arrived at as in the case of a town labourer,
but we consider tI})::c above mentioned recommendations would constitute a fair working”
bawis.. It representa an increased wage of -a little over wixty-six per cent,

"14. In submitting this recommendation the Commission desire to point out that the
compmodities selected for mupply to the labourer freo of cost and at the expense of the employer
are the staple commodities of the Indian national diet in which, even at the present time, an
immediate rise in pricc may be anticipated. Any such rise falls consequently upon the
employer and not upon the labourer ; the latter’s position is therefore fully secared,
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15. The Commission have considered the possibility of reducing the cost of living by
encouraging the increased production of food crops in the Colony, and hope that their recom-
mendations may lead employers to take steps in this direction. It must, however, be re-
membered that the labour supply is limited and it would probably be false economy to divert
Iabour from the highly remunerative industries of copra or sugar cultivation and preparation
to the possibly less remunerative cultivation of rice and other staple Indian foodstuffs unless
the prospect of their increasing scarcity should make it a necessity.

18. As m%::h niling prices, the Commission find that the price of the essential
foodatuffs has been from time tn time controlled by the Necessary Commodities Commission,
and are therefore accepted by this Commission as being fair and reasonsble under the exist-
ing condition of things, but that no such control has been exercised over the selling price. of
articles of wearing apparel. This Commission have endeavoured to aacertain the selling
price of unch articles both in India and in England, but o far have not been able to form an
opinion whether profitesring to any great extent incurrent with reapect to the class of goods
in every day uac hy the Indian lahourer. Should it be found on the further information
obtained from Indin or elsewhere that it is possible to sell in Fiji the goods referred to at a
rate cheaper than the rates deposed to in gvidence before the Commission it is recommended
that the Necessarien Commoditica Commission control the aricou of standard qgualities of
such goods or, if thixia found to be impracticable, that the Government import aurh goods
in wholesale quantitiea and retail them throughout the Colony at rates slightly over the
cont price.  Farthor relief would thus be afforded to the Indian community which, we feel
certain, would be fully and gratefully appreciated.

We have, ete,,
A. K. YOUNG,
Acting Chiaf Juatice,
Ckrman,
A. MONTAGUE.
P. R. BACKHOUSE.
BADRI MAHRAJ.
E. L. BAKER,
Secretary.

Dated the 4th March 1990,

1. Mr. 8. 8. Chowla dissenting.

2. Mr. Brabant and Mr, Ellis dissenting from any report being made for the present
in;::d for political reasons and bLefore the evidence of all clamses of the community has been

APPENDIX 1.
PETITION SoALR.
Weekly espensess for a single man.
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APPENDIX &

JAGANATR'S BCALR,

Living empensco—a single man,
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STATUTORY RATION.
Pregoribed by the Indian Immigralion Ordinance, 1891, comparing pre-war pricss with the present,

Weekly Pre-war Prosemt
Artiole. Quﬂﬁv. lm“t’
e d d,
Rioe, or tioe and flour | g 1 $ 5
Dhall . 1§ 1bs, 0 0 1
Ghee e o ae ~ 7 oss. 0 1
Mustard ofl e 3’ os8. 0 1 0 ¢
gm-ry-otu! . {‘ ozs. g 1 :
uy oss. 1
S;ﬁ" o 7 osse, 00 . 0 1
Total 2 8§ 5 6t
APPENDIX 4.
Paisox ScaLe,
Comparalive statement of cost of rationing ou‘%ndian prisoner pér week Jor years 1913 and
1980, 1918.
~ e d. s. d.
’ Rice, 5} 1ba. at e 1 7t at 1§d. O
Bread, 10 1bs. at 3jd. vor w 37 atlfd 1
Dhall, 14 oss. at 44 perib, .. 0 8§ atlgd 0 1
Curry, 8 oss. at rrlb. w 0 01
Sugar, 14 oss. at 14d. . .. . e 01 . 01
Mustard oil, 5§ oss. at 1d. 0 . 0 8
Green vegetables, £ 1bs, 10 0zs. ... o w 03 e 03
Chillies ... - “w 08 - 0 38
Balt " - w 003 - 0 o}
pEn———— CE———
Cont of one unit weekly ... 511 o 3 2
———
INTERIM REPORT.
(MiNoRrITY)
TO

His ExcerLiEscy Bin Cecir Huxrer Ropwerr, KNigET CoMMANDER oF THE Most
DispINGUISHED ORDER OF SAINT MICHAEL AND SAINT GEORGE, GOVERNOR AND
CoMMANDER-15-CHIRF IN AND ovER THE CoroNY oF Fui,

May I1r PLEASE Your EXcCELLENCY,

1, TaE Co-opted member of the Commission (representing Indians) issued under  Your
Excellency's hang and the Publio Seal of the C?lotx dated 81st of January, 1920, have the
honour to submit the following report dealing with the question of the present cost of living
an compared with the cost in former years and its rplation to the rates of wages paid to
Indian labourers :—

(a) The present cost of living as compared with the cost of former years (1913-14)
has gone up as follows :—
Foodatuffe—generally speaking 100 per cent. Foodstuffs under Dr. Montague's
scale (hereinafter mentioned) 86'15 cent. Foodstuffs—imported m
Indis under Dr. Mon! 's scale (hereinafter mentioned) 11875 per cent.
Clothing and other necessaries generally speaking at least 126 per cent,
(%) The mf”ﬁt rates of wages as compared with the rates prevailing in former years
are as follows :—-

Suva— . s d.
1904 to November 1919 oo .o . 2 0
Since November 1910 . e w 936
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Rewa— -
(lovernment employees f e d.
In pre-war days see . . 20
. At present T o - 20
"y %”“ ’ '
L Before 1016 [ - e wae 18
) Since 1915 . . ee wes 20
Naﬂ:— ,
* Bugar Company’s employees—
Ba!m_lﬂf'; s 16
Binoce 1017 - w 20
In pre-war days - w20
At present - w20
. (o) At the p t ecst of ries the wages enrned by the Indien labourers do

not afford a reasouable means of livolihood.

~4d) 1-reconrmend that the Government, Municipal, Plantation and other unskilled
labonrers all over the Colony abould be paid at the rate of 4«. a day, orat the
rate of 8x. 6d. & doy with weekly rations of 7 Ibe, sharpsand 7 lbs, rice su
plied free by tho employer. In the ease of domestic servants an increase of 25
por cent. on their wages should be made. T alw recommend that in_ the case
of thoso with a family, a bonus, vimilar to the one fixed by the Government in
the case of #e Indian employces, ris., the sum of £5 per annum in respect of
wife and £2-10-0 per annum in respuct of a child, should be given, .

My reasons for-the above roport and recommendations are set out in the schedules
annexed hereto, . - .

1 bave, etc,,
S. CHOWLA,
Co-opted . Member,
" Representing Indians.
Suva ¢
The 10th March 1920,

——

1. T%e ration acales under the Indian Immigralion Ordinance and Prison Regnla-
fions.~The statutory ucale of mtions given to the indentured Tndiane during their wix
months of service was not, in my opinion, suflicient in quantity for the majority of the
Indians who had to buy additional rations for their nse. T beliove it wns just mﬂ:imt in

“the cane of smmme and aps for o small minority it wos a little more than sufficient.
Mr. Badri Mahraj informed me that it was not anfficient in the case of many Tndians
whom he had the honour to superintend. This waws, no doubt, due to the fact that the wants
and needs of the Tndinns were not studied by those why were responsible for bringing them
into this Coleny under indenture, We have it in evidence given hefore the Comminsinn
that the scale of gnol rations which was, no doubt, based on scientific mothods had to be
nltered seversl times since 1014. Why the scale under the Indian Immigration Ordinance
was not réconsidered or altored is difficalt for me to surmiss. Noither the statutory mor the
gaol ration scale should be considered in®any way applicable in the case of timo expired
Indian labourers,

2. Other scales.—The scale of expenses put in by the Rewa witnesses and ndvocated by
their Suva compatriots is, in my opinion, an exaggorated one. The ration scale (Schedule E)
prepared by Dr. Montagne and adopted by the mission is & very fair one. T would not
call it liberal, The seale I am enclosing herewith (8chedule C) does not differ from the one
prepared by Dr. Montague except in the cose of dhall and mustard oil. 4 ozs. of dhall and
13 nzs. of mustard nil shonld be the minimum for an Tndian Iubomrer's daily consnmption
andthese quantitios will mnke hin food agreonble. I hava alas ndded nnder a sub-head some
other items, viz., keronsne, th1ces, matches, s2ap and blue that & man haa to buy practically
every woek.. The tital expoensas thus come tr 12, 4d. n week. If we doduct this smount
fran his wagos recynmondsd by o, viz., 24r. a woek, the balance remuins 11 «, 8d. which
is only equel to 4y, Bd. ns ¢anpared with pre-war days for buying othey necessaries of
life such as clothes, utensils, bedding, et cetera,



QUASTIONS AND ANEWERS 871

8. The wages.—The wages for unskilled labourersin or cbout Suva have been at the
rate of 2a. per day sinee March 1904 in the cnse of the cmployees of the Municipal Council
and us appoars from the evidence of Mr. Rennie for at least 11 ycars in the cuse of men
employed by the Government up to 6 or ¢ months ago when the sum of 6d. a day wus added,
On the Rewa 4he rate of wages weut up to 2s. a day in 1016 and at Navua it went upto
24, a day in the year 1917..

4, Pricesqf, ﬁiodd-,%b.—We havo it on cvidence that the prices of foodstufls have gorie
up, generally speaking, 100 per cent. since the year'1:'14.  Regarding the foodstuffs imported
from India the retail prices have gone up 200 por eant, in the caso of mustard oil, 100 per
eont. in the cuse of ghee and 140 per cent. in the case of dhall. The Guvernment contract
pricos for these items have gove up 152'03. per cent., 100 per cent. and 150 per cent,
vespectively, During the strikes in Australia the prices of foodstuffs go further up. It is
not unknown that oven big firms in Buva will pretend during the strikes, not to have a
supply of nny of theso lines whilst they favour curtain customers who would obtain theso
goods in limited gquantities, Under tho circumstances, one caunot blame the Indinn retailer
tor charging, nor tho consumer for paying inflated prices. A packet containing 3 lbs. of
tice snid to have been purchased from one of the big firms for 2s, was produced before the
Commission at its first sitting, “1t was a litthe superior to the white broken riee and porbaps
what ix known as Ballam rice. The contract price for the prescnt year for this kind of rice
in 36 per ewt. or Zx. per 6 by, 38th ozs. wherens the Indian who produced the rice was given
Y lbw, for the samoe amount of monoy, It is cvident thurefore that the Indiane huve paid
during the last Australian strike very exorbitant prices for rice av well ax for wheat flonr or
sharpx was svailable for their use. “They have felt unible to do without theso, and no,
attor what the price may be, or how superior the quality, thoy must have sharps and rice.
The strikcs in Australis are not governed by any ascortainable law for their ovccurromce
or duration and whenever there is o shortage of sharps or rice, mustard oil, onions
or putatoes, the Indian hak got to live and he will pay any priccs for what he considers
hix pbrolute nccemsarvies,  ‘Lhe Nevessary Commodities Commission hug done nothing in
the way of giving them any relief. They fixed tho maximum sclling prices of rice
(3d. per 1b.), sharps (7« for 40 Ibe.), dhall (3. per 1b.), gheo (Za. per 1b) and mustard
il (4. per quart) in March 1018, Theso prices were cancelled in June following with the
exception of that of sharps which is, of courac, imported from Anstralia with the rcenlt that
they have gone up by leaps und bounds, The question of imporiation of foodstuffs such as
‘riee, dhall, mustald oil, gheo and masalu and the mcthods to be adopted regarding sale eof
these goods by merchonts st a small rensonable peveentoge of profit should recoive the
uttontion of the Government,

4a. From the evidence given before the Comission it is quite clear that the cost of
wenring apparcl has gono up considerably since pre-war days, Dhotics which were sold at
4. u pair 10 pre-war duye are now sold at 14s. a pair and calico has gone up 166°66 per cent.
Other articles appear on Schedule D,

5. Adeguate wages.—In view of tho above and bearing in mind that the value of u
pound sterding haw deerensed from R15 in 1917 to K8-9a-1¢p. ut the present time, I trust
the Government will consider my recommendation for 4s, a day wages or 35, 6d. a day with
weckly ration of 7 lb. rico, and 7 lb, sharps moderate suggestion. In order to keep a man in
comfort or came or to be able to partially support & wife with possible children it would not
bo unreasonable to ask for 5s. as the minimum per day. I recommend thercfore that- in the
caso of those with a family and there are muny such as will be scen from the returns
supplied to the Commission by the Sirdars of Suva lubourcrs, a bonus (similar to the ome
fixed by the Government in the case of its Indian employoces) should also be given, as the
Procreation and maintenance of the children is a service to the State. 1t supplics labourers
and citizons for the future, particularly in a Colony like Fiji where the population is very
small in density, ’

... 6. Wl it be sound im privciple and workeble P—It may be said that thereis no
industry in Fiji that can afford to pay 4¢. or moro & day. Whilst I doubt this statement
very much, 1 am propared to state that such industries should rather perish than prosper
on underpaid labour. But if Hawai or Levuks (ncarer howme) is able (o pay decont wages to
Indians it is not understandable why the cmployer everywhero should not be able to pay on
the scale suggested by me, The reincdy is in tho hands of the legislaturo of the Colony,
The increased scale of wagcs to the labourers and other Indian cmployecs means an increased
scalo of salaries all round, n incronse in the price of sugarcane aud other produce of the
Colony, 'Thix additional cxpenditure conld be met by tho introduction of income-tax, No
further difficultics can bo apprehended if these suggestions are carvied out end the iwporta-
tivn of the Indinu fopdstufls is controlled by the Stute justend of by the capitalists and
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merchants who are not satisfied with a reasonable Econhge of profit on the goods they
import for consumption in the Colony or tho goods they buy from the producer to export from
the Colony. A fow years back the employers were making out that it was not possible to
paY. 8 better wage than 1s. or 1e, 6d. a day and they are still hoping to be supplied
with labour from India on the same scale. They whould not be of the same opinion now
that things have come to such a that the Indian labourer considers hin life not worth
living under the t trying financial conditions. I do not at all consider it impolitic, on
the ocontrary 1 it absolutely necessary from oven a limited view of politics, that the
¥iji Government should lose no time in passing the necessary legislation to secure to an
ltxnn’ labourer 4¢. a day or 3s. 64. with rations of rice and «harps s« the minfioum wage.
There ssems to be no prospect of Indis listening to the demands of Fiji for labour after
the recent oocurtences and what labour is available in this Colony feels itself so treated that
we are faced with the prospect of losing what we have instead of gaining frewh strength.
The Colony of British Guiana is advertised in the Indian papers and Fiji will be unable to
retain any of those who have spent most of their life-time in Fiji unless they are satisficd
on the question of wages. i
7. Tsving in town ag compared with coustry.—Mi. Hunt and Mr. Duncan, who ave
the only persons examined in reference to wages paid in country distvicts are themselves
interested in planting and they naturally have no desire to give Indian labourers a rise in
wages. They seem to rely a great deal upon facilities afforded by some plantations in the
shape of housing accommodation and es of land for cultivation of rice or bles
. with or without medical assistance. It must be noted, however, that few plantations do
give theee facilities to their labourers : besides living on the plantations is purely dependent
upon the good-will of the emplo{or. The labourer stands the chance of being turned out
bag and baggage at any time. In fact, cases are not unheard of where after the expiry of
their indentures Indians with their families or cattle have been asked to leave thor{im:a
without arrangements having previously been made for their accommodation elsewhere, A«
regards blocks of land for cultivation, that is again dependent upon the favour of the
employer., As regards medical assistance it oxists in theory onldv; The dwellings on the
plantations have alroady been the subject of serious criticism by deputations from India and
the traditions of the coolie lines are such that very few self-reapecting Indians would care
to live in such dwellings. The perpetual labourer does not exist, and naturally, an average
Indian lives on a Y;toh of land of his own where he does not have the *advantages’
offered by the employers of labour. Thero is no reason why he should not get tho eame
wages as his Suva brother, the more so, as provisiona of all kinds (except, perhaps, dhall, if
grown in the diutrict{ and clothing retailed in country places are no cheapor but dearer than
the provisions and clothing in Sava. Again, the fact that the wife of an Indian labourer
in country districts happens to be industrious enough to cultivate some rice and u fow
"vegetables should not pemalise her man or husband in the way of wmall wages. Every
is entitled to the fruit of his, or her, oxtra industry, e wagos, thorefore, of all
aboarers thronghout the Colony should be uniform and, { recommend, on a sliding scalo

lwording to the prices of provisions.

8. The recommendation of the Majority.—1 understand the recommendation of the
majority is not to raiso the standard of wages of Sava labourers, to let it remain as at present,
vis ., 2. 6d. » day, and to decrease it in the caso of labourers in country districts from
2¢ to 1s. 9d., with free weekly rations valued at 4s. 64. It is insufficient in the case of town
labouy, and hardly any better than what I hear an Indian labourer is :u:tntll{1 fetting
in country district ; as, for instance, in Navua 2+, 6d. u day, in Rewa 24, a day which he has
been getting since 1915, Beuides, labourers employed by Government in forming roads in
country districts bave been getting wages at the rato of 2s. a day for many years, In_order
to improve matters all round, it is absolutely necessary to ruise the wages in money and give
the people the chance to be happy and contented, particularly as ear have pinned high
hopes upon the results of the Commission; otherwise, I am afraid they will be sorely

di ted.
eppon 8. CHOWLA.
Dated the 10tk Marck, 1990.

SCHEDULE “ A, "

14 was ot the instance of the Indian Women's Association and that of the rep‘esentative
body of the Indians who went in a deputation to the Agent-General of Inmnigration *that 1
. Wes y the Comminsion to sit with thew. ,

* 2. The-Commission held ite first oitting to take ovidence on the 6th Febmarﬁ 1020 and
further sittings on the 7th, Bth, 10th and $1st days of February and 2nd of March 1020
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{or 2(t)lw ;amo purposes. Mr, Badri Mahraj was present on the 21st Febmary and 2nd March
920 only.

3. The first witnces called was Abdu! Kurim, a retail storckeeper of Nasinu, who
supplied the Commission with vory valuable information indicating the rise in the wholesale
and retail prices of necessarics of Indian life-foodstuffs, clothing and utensils,  He also gavea
scheme of the expenses of an average Indian which differcd in some rospects from the table-
pre by those Rewa Indians who had gone in a deputation to the Agent-General
of Immigration, He aaid his customers who were labourcrs as well as agriculturists
ona small scale were not able to buy as many goods as they required for want of funds
for which reason even he could not live on the business ho was carrying on as a sterekeeper.
Tho next witness was Ramscwak, a mechanic at Nausori. He advocated the standard which
he said had been prepared in his prosence. He gave his family expenses for bare maintenance
which differed very widely from the one he was advocating. He cxplained, however, that
all the membors of his family were living together, were economising and purchased what
was gbeolutely necessary. The next witnews cxumined was Jagdeo Lal, a labourer and
u farmer with a amall pices of land and a large family, Thie witness gave out his list of
weekly and annual expenses for his family, but coming to tigures he could not reconcile his
earnings with the cstimated expenses cxcept in o general way by relying, like the rest of
them, on his bit of land and the work of his wife. He said they stinted themselves in
order to buy their clothes or dpay for othor cxpenses, somotimes went without tea, sometimes
without burning lamp and so forth. Nur Ahmad, a labourer working for an Indian at
Nansori, was next cxamined. This witness stated in his ovidenco that under the present
conditions he proferred working for board, residence and clothing to being obliged to buy
his necessaries with 2. a day which he considered insufficient. Theve is no reason to doubt
the statcinent of this witness as he, like others, has actually been and at present is a
labourer. The next witness called was Jagnandan Singh, an cx-cook of Koronivia near
Nausori, with a family of seven. He agreed that the list putin by the Rewa Indians showed
what was absolutely nccessary for the class of Indians they represented. He gave a list
of the expenses of his family. He said he was given food by his cmployer and that the
wages he carned for the use of hisx family had not t(he same purchusing value as some
things had gone up thrce times the previous price and other things four times,

Mahipal Singh, who was next called, said that the statutory rations were insufficieny
for him when under indenture that he had to borrow money and look to others for help and
under-the present rate of wages he was not being properly fed. Thenest witness heard
by the Commission was My, J. L. i1unt, o planter and an cmployer of Indian labour on .
the Rowa. Ho said that the Indians under indefture usd to get ls. 3d. a day in the
nineties with certain other advantages, that the statutory rations were more than sufficient,
that the Indians were in the habit of selling some of their rations and, inter alie,
that the presont rate of wages mnged from 1ls. to 16s. a week in the Rewa district.
Mr. James Dalton, Acting Inspector General of Prisons, then put in a statement
showing cost, under contract prices of Europeans, Fijian and Indian prisoners. He
said that in 1916 the ration scale was larger than at present, that it was altered in 1918
but as there were several complaints under tho latter and a certain percontage of prisoners
hnd lost weight it was alterd again, that under the present scale therc were no complaints
and that the health of the prisoners was good. He said that the scale had been altered several
times since 1916. The next witness callcd was Jaganath, who himself was a labourer
before he started business as a storckeeper, He has had opportunitics of knowing the
novds of labonrer. His scale, on the whole, agreed with the one proposed by some of the
‘previous witnesses. His ovidence as regards tho sclling price of things was very important.

Ie comnpared the present prices of nocessary commodities and othor neccesary articles with
the past. Mokham who then gave evidenco said tho statutory rations were insufficient,
that his employer, Mr, Hunt, gave nll his labourers extra rations, that he had to work
outside to get money to buy somo rations, after his indenture expired he took up a piece of
land, he was working on 2s. 6. a day, his wifo worked 4 days in a weck at 2s, a day, He
said it cost him and his wife £2 6s. Od. 2 week but could not say how this was made up,
Kaanan was next called who said it cost him £2 a woek to live at the present time, that
the statutory scale wae insufficient. Deepan who followed corroborated the foregoing witness
in regard to tho insufficiency of rations given them during the first six wonths of their inden-
ture period. He admitted ho could live on 3s. a day £luc‘wlmt he grew on his land, that he
went cut three days in a woek to work for othors at 2¢. or 24, 6d. a day, and that he and his
wife were living very poorly. Then came Dular who said his fawmily consisting of wife and

. seven sons oxisted on what mtions ho could buy with the 2s. and the charity of neighbours
‘and the wild guuvas that his childien picked. It certninly must be & miserable existence'ss
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was proved when his wife and some of his children were introduced who although looked
healthy wore dirty and torn clothcs. He naid he had to * beg, borrow or ateal ” to k
his family and himself going., Their appearnnce and clothing revealed their poverty

so did that of anuther man who with u lurge family was just shown in but not actually
examined. The children wore half-naked, looked delicate and then in their dirty cothoes,
the little girla were wearing a little jewellery as is worn by femalo children oz;ny class
in Indis or caste no matter at what sacrifice. Gouknl who came noxt said that he got ls.
6d. a day for a year or two after his indenture expired some L8 vears ago, that he worked
for the Municipal Council cver since ho became a free man at 27, & day and that. he was
at the present time getting 2s. 6d. a day. Mr. Pillay wus ncxt examised. He produced
invoices 1n Tespect of dhotiew and certain other articles and supplied information vegarding
the cost and sale prices of various nrticles, Afr, Joha Rennie, who was the next wilness,
said he was an overweer in the Pablic Works Department and had boen o for 11 vears, that
the labourers were being paid 2». 6d. u day at tho present time and 22, & duy wan tho least
that he paid over winee hin being in the wervice. Me. J. W, Stucks, Town Clerk, wus next ex-
umined who said his books showed that since Maroh 1804 the lubourcrs for the Manicipal Coun-
cil had boen paid at the rateof 2« a day and that since November lust they have boen pnid at
the rate of 4. 6d. nday. Umadaf and Heni deputed by Navan Indians then gave cvidence, the
former in respoct of tho prices prevailing for the nocesanries of 1ife and the Iatter regarding the
weekly expennes of a lubourer. On the 2ud of Murch Uy, Dancan wan examined. This gentle-
man wemed to think that the basis of a living scale for an Indian whould not be any better
than what was fised by the Inw of indonture, He was an extremist wanting to feed an
Indian on kinds and quantitics of foodstuffa required to generate * energy ” as it the Indian
waa no more to him than o mere machine to bo exploited by the Europenn planter for his own
benefit. He dogmatiscs about the ynality and quantity of food the Indiun [mmigrunts would
have to live upon in India, without remembering that s great many Indians who woull nol
have been mere labourers here and really abandoned a higher weale of living by force of circum-
stances. This witness was axked to explain his conclusions in the light of n 100 per cent.
riso in the cost of rations and there wan no answer when the chairman obsorved that the rise
nw was only 25 pec cent. since recently) Mr. Duncan had nothing to say.  He secins to
have been lnbouring under the tised idea that the Commission had power to enquire into the
cost of living upon the wupposed “ perfect” woale worked out by the Tmmigration Ordinanee
which was, in my opinion, most fuulty, in spite of the fact that it had rewaincd hitherto
unrevised. The witness was presamptuous enomyzh to advice the Commisaion ax the meaning
of the terms of reference whicfu had already been discussed and thrashed out on a previous
occasion. 1 have nothing to do with the fears entertaind by this witness aboul bringing
the country (wages) inlulfint with Suvadwiges) nor with the ansioty to oblige an Indian to
work the whole week or to cowpel bim to abstain from tobaeco or to Th-vwl him from
trying to live as an European and 1 do not believe for o moment that the Indian has become
more extravagant or that he eats more than ix good for him. The wale indicatod by
Dr. Montague is o reasonable onc, i my opinion, 1 wean to wdbere to it, to arrive al my

finding.
. 8, CHOWLA.
Dated the 10th March 1920,

BcnrpuLe B.
Scwly of ralions per unst prepared by Dr. Monfugue, M. B,

_— : 1920, 1914,

o, tL &, d.

ico, 7ibs. at 84, ... “ - - 19 10
EM ,7{::':“&’ 1 ;‘ g}:t
Lhoth, 1 . - - 3
Gh:a,-i b. st Ba, o . 1 6 [T
mh u{‘l,,'!ou . . - } g 2 3
Bugar 21bs st 21, ¥ . " o R 04
Emll'l,i g t1“| g g|
Vegetables, 3} 1bs. ... - - - . 10 08
Ten, 10y ... o [T} v g
) Total . 11 5 5
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ScEwpULE O.
Scale of rations per unit referred to and recoinmended in the Minority Report,
) 1914,
. . - - - —— - !

(@)= - ; s. d. A d,
Rice, 71bs. at 8d. ... " . 19 10
8 , T 1bs. w 18 010
Dhall, 1§ 1bs. at 64, ver ™ . 0 10} Q St
Ghee, | Ib.at8s. .. . ' 186 0 7%
M , 104 oss. e 1 6 06
Masals, § 1b. . 19 0 G
Sugar, 7 1bs. . . 0 4 [}
Salt,. { Ib, . . 0 13 o 0}
Milk., 1 Ib tin . v 10 09
Vegetableos -l 10 06
Tes, £ Ib. - 06 03

®) Total ! 10 10 6 8
Koronene . 0 6 0 8
Tobaoco and matohes - e ! 08 0 ¢
Faap and blue .. . 06 0 s

ScREDULE D.

List of elothing and olher arl.cli & pul in by the lla.nagmrﬁof V. M. Pillay and Brothers,

1915-16. ' 1918-1919.

et SR

Cost. Sale. Cost, Sale.

!

— —_ [ . . - —

a d, & d, . d, o d,
H. Calico 86" 07 09 19 ! 2090
D. Trousers 3 7 c 40 74 ¢+ 80
D, Coats e w . 39 46 6 79 8 6
Print 28°, 'I)" yd. .. e 0 4¢ 0 6 1 0% 13
Singlets Je" b” 05 ' 06 1 4 16
Felt hat, labonr. ... w, 48 50 786 8 3
Shirt, tropieul e .11 20 4 8 5 0
l)hohos. 10 yapds ... .. 19 260 6 4 | 7 0
Dhotien, Madraaces, rod, G\ntdn . 19 20 850 . 60
Dhotier Do. o yards 16 30 49 . 56
Umbrolln, comuon w 80 86 ' 60 ! 70
Sarces ... w: 8 6 10 0 136 . 100
Lanterns 29 , 30 46 - 50
Pintes, enamelled ... . w: 035 06 0 lﬂt 10
Bowll, enamelled ... . " 05 06 | 11 ; 13

VALUE ofF Imponrts axp Exreonrts.
470. Mr. K. B. L. Agnihotri: Will the Government please state :

(a) The total value of the Tmporte and Exports of the country during
the period fron April to June 1921 ?
(¢) The anount of duty received ?
(¢) The amount of the exeess or the deficit in duty from the amount
budgeted ?
The Honearibls Mr. C. A. Inues: (+) Imports—Rs. 76,14,64,352.
Bxports—Rs. 63,01,42,18p,

(¢ Rs. 7,68,80,000,
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(¢) It is not possible to give & precisc answer to the Honourable Mem-
ber’s question; the budget estimates are for the whole year. I may
mention, however, that unless there is & very marked revival in trade during
the ensuing cold weather, the actual customs revenue is likely to fall consider-
ably short of the Budget estimate,

Savtaries oF Teumrorary INpian I. M. S. Orriokss.

471. Rai Babadur Pishambhar Nath: (a) Will the Government be
plensed to state if it is a fact that the salaries of the tenporary Indian I. M. 8.
Officers are going to be increased ?  If 8o, when and how much increase will
be given ?

(6) Will the Govern'nent be pleased to state if it is a fact that there is a
difference in salaries between such temporary Indian 1. M. 8. Officers of general
service who go ont to serve outside India and temporary European 1. M. 8.
Officers recruited in the United Kingdom ? If so, will the Government be
pleased to remove the distinetion ?

, 8ir Godfrey Fell : (2) The attention of the Honourable Member is
invited to the reply given to the question asked on 10th September 1921 by
Rai Bahadur Bakshi Sohan Lal, No. 126,

(¢) Yes. With regard to the second part of this question, I would refer
the Honourable Member to the reply given to part (d) of the question asked
by Professor Shabani on the 5th September 1921, No. 42.

~~

RecruiTMENT FOR THE INDIAN MEDICAL SERVICE.

472. Rai Bahadur Bishambhar Nath: (s) Has the attention of the
(Government been drawn to the Resolution of the United Provinces ILiberal
Corference published in the issue of the ZLeader of the 11th August 1921
aboat the recruitment for the Indian Medical Service into two divisjons,
Military and Civil ?

(6) Do the Government propose to take steps to give effeot to the
proposal 7 If so, when ?

Mr, H. 8hairp: (s) Yes.
(/) The question of the organisation of the Indian Medical Service is
under consideration. Government can make no pronoucencut at present,

AGREEMENT ON APPOINTMENTS OF INDIAXKS To THE OvubH AND ROHILKHAND
RalLway.

473. Rai Bahadur Bishambhar Nath : (a) Will the Government be
pleased to state if it is a fact that all Indians drawing Rs. 15 and upwards in
the service of the Qudh and Rohilkhand Railway have to sign an agreement at
the time of their appointment ?

(&) If the answer is in the affirmative, does clause (2) of the agreement
contain the words : ¢ The said. .................. clearly understands that the
condition of his service are temporary and terminable at any time on one
month’s notice or without notice on payment of one month’s salary, that under
no circumstances shall he be entitled to gratuity or pension, though he will be
eligible for agratuity for good, efficient, faithful and continuous service at the
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discretion of the Railwny Board, and that the aathofity which.appaiats him
has the power, for any reason that may to him appear sufficient, to dismiss the
said........ ... . without appenl, and that he shﬁ.‘“_{e liable to fine or reduction
fromn salery or wages for breaches of rule or discipline ? '

(¢) 1f there is such a clause in the agreement, will the Government b‘é
pleased to state why the conditions of service are temporary when the
appointments ure made permanently ?

() Will the Government be pleased to state if such agreements are maﬂa-
with the employees of a1l other Railways in this country ?

. Colonel W. D. Waghorn: (a) It is a fact that all Railwa Staff
including Indisns drawing Rs. 16 and upwards on the Oudh and Rohilkhand
Reilway are required to sign an agreement on appointment. .

(8) Clause (2) of the agreement does vontain the words quoted.

(¢) A statement regarding service being temporary is put in the agree-
ment in otder thut the employee shall understand that there is-no obligation on
the part of the Railway to eml::loy bim indefinitely in the event of it being
found nceessary to reduce establishment.

(#) The terms of the Oudh and Rohilkhand Railway Agrcement are
similar to those on the other State Lines, I

Powens or VEeTo BY IMPERIAL AND ProviNcial GOVERNMENTS,

474. Lala Girdharilal Agsrwall. : In what matters, if at all, have
the extraordinary powers of Veto been exercised by the Imperial and Provin-
cial Governments concerning the Acts of the Indian or Provincial Legielatures
and with what offect ? i

The Honourable Dr. T. B. S8apru: Neither tho Government of India npr
sny local Gdvomment has sny such power of Veto; but the Honourab
Member is possibly referring to the powers conferred respectively on the
Governor (Jeneral and the Governor by Section 67 (#) and Section 72-D (4)
of the Government of India Act. Further, under Section 81 assent can be
witbheld by'a Governor from = Bill passed by a local Council, or by the
Governor General from an Act passed by a local Legislature. There has been
no instanee of the exercise of the powers in question by the Governor General
not, so far as the Government o?olpdin are aware, have <he verreaponding
powers of the Goveraor been exercised.

(Question No. 475 was withdraws.)

ARTICLE 1IN ‘ MopzrN Ruview —¢ Is THERE SEMI1-SLAVERY Iy Assam ?”

476. Mt. K. C, Noogy: (s) Has the attention of Government been
drawh {0 an editorial nobe,ai.n the Aloders Ileview (Calcutta) for August 1921,
headed ¢ 1s thero semi-slavery in Assam 7’ '

(b) If so, are Goverument in a position to make any statement Wrdmg
the facts roferred to therein ?
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The Honourable Mr. 0. A. Innes: Welfare of labour is a Provincial
subject, under the Devolution Rules, and the question would have more use-
fully been put in the local Legislative Counail. The Government of India,
however, understand that the facts are more or less as follows: Labour
imported into Aesan for work on the tea gardens costs these tea companies
a considerable sum, and at one time the question of the enticement of labourers
from one garden to another was a very buming onc in Assam. Proposals
were made for legislation on the subject, but these proposals were negatived.
Accordingly, the tea companies have dealt with the matter themsclves by
binding themselves to a code of rules. The Government of India have no copy
of those rules, and have no further information on the subject.

Mr. K. C. Neogy : Will the Honourable Member accept a copy of those
rules from me.

The Honourable Mr. C. A, Innes : With pleasure.

WiTHDRraAWAL OF McNiTions Case.

‘ 477. Mr. K. C. Neogy: With reference to the withdrawal of prose-
eution in the Munitions Fraud cases against Karnani and Banerjee, will Gov-
ernment be pleascd to state whether there was any proporal at any time to
make the aforesaid two persons, or cither of them, refund the money alleged
to bave been wrongfully obtaincd by ench, or to make them forego their dues
on their outstanding iills, or to get them to consent to any other terms, as &
eondition of such withdrawal of prosecution ?

(Vide reply to Quention No. 373.)
WITHDRAWAL 0F MUNiTiONs CaSE.

478. Mr. K. C. Neogy: Is it a fact that Billinghurst sent a
telegram to the Secretary, Government of .India, Commerce and Industry
Department, to the following effect :

¢ Armstrong and prosecution offer to withdraw case if 1 admt prose-
cution justified and relinquish private claims. Is Government
selling justice ?’

(Vide reply to Question No. 373.)

WitHDRAWAL OF MuniTioxs Case.

479. Mr. K. C. Neogy: (a) Did the Advocate-General, Bengal, in
withdrawing the case against Karnani and Banerjee, make the following state-
ment in the Calcutta Police Court : ‘ Widespread commercial and industrial
interest would be seriously affected by reason of the association of Karnani and
Banerjee with various business concerns of a Swadeshi character. Influenced

that consideration, Government had come to the conclusion that in the
interests of the public it was not desirable to proceed with the prosecution ?’
If 8o, did he correctly interpret the policy of Government ?

(6) Was the opinion of the Advocate-General, Bengal, obtained on the
uestion of withdrawal of prosecution in any of these cases before deciding on
it or making any proposal thereanent to the accused ?

(Vide reply to Questipn No. 87{:’.‘)
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Counsar, axD Prapers 1N THE2 MuxiTIONSs Cads.

480. Mr. K. C. Neogy: (a) What is the number of counsel, pleaders
and solicitors, respectively, that were engaged by Government in the case
against Karnani and Banerjee, and how much has been, or is to le paid to them
by way of fees ?

(6) What i the total expenditure incurred by Government in this case ?

(Vide reply to Question No. 373.)

ExXGAGEMENT OF THE ADVOCATE-GENERAL, BENGAL, IN THE Porick Court.

481. Mr. K. C. Neogy: In how many and what cases, during the
last ten yoars, was the Advocate-General, Bengal, engaged on belalf of the
Crown in the Police Court ?

The Honourable 8ir William Vincent : During the last ten years,
the Advocate-General, Bengal, appeared before the Presidency Magistrate in
1914-1915 in a case against Messre, Ganpat Roy and Company on a charge of
trading with the enemy, and he has appeared again in the recent series of
Mubitions cases. ’

Mr. K. Ahmed : May I ask a Supplementary Question with regard to
Question No. 477 ? :

Mr. President : Order, order. That question was answered yesterday.

Fres or Mr. Ross ALSTON AND THE ADVOCATE-GENERAL IN THE
MuniTions Case.
482. Mr, K. C. Neogy: (a) Isita fact that in the Munitions case
Mr. Ross Alston was engaged as a junior to the Advocate-General on a much
Ligher fee than the latter?
(6) If so, what were their respective rates of fees ?
* (¢) In how many and what - previous instances has junior counsel been
aid at such a higher rate than the Advocate-General of Bengal while engaged
10 the same case on behalf of the Crown ? ‘

(Vide reply to Question No. 373.)

PraMaANENT STREXGTH OF THE INDIan MEepicar Skrvice.

483. Mr. K. C. Ngeoy: How has the total strength of the permanent
officers of the Indian Medical Service varied during the last 10 years, and how
many of them have been Indians ? .

Sir Godfrey Fell: The actual strength of the permanent officers of
the Indian Medical Service in 1911 was—liuropeans 696, Indians 46, total
742. For 1921 the figures are—Europeans 597, Indians 1486, total 743.

To work out the figures for each of the past ten years would be a laborious
task, and the Government trust that the information now given will serve the
Honourahle Member s purpose.

Rerative StTuENGTH OF INDIANS AND NoN-INDIANS IN THE INDIAN
MepicaL SERVICE.
484, Mr. K. C. Neogy : («) What is the policy of Government, if
any, with regard to the maintenance of & relative strength of Indians and non.
Indians ip the Indiar Medical Service ? .
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() Will Govermment b plessed to lay om the table the latest corres- *
pondence if any with the India Office on the subject ?

8ir Godfrey Fell : (2) The question of fixing the proportion of Indisne
that should be recruited for the In:llisn Medical Sefvica inpnndﬁr the considera-
tion of the Secretary of State for India. In recent yaars, there has been »
latge morease in the number of Ind’ans in this Service, and the policy of the
Government of India is towards the liberal employment of Indians.

(&) As the proposals of the Government of India are still under the con-
:ili:i'mtion of the Seerctary of State, the correspondence cannot be laid on the
e.

Nox-ReaisteaTioN or INDIaN Mepican Grapuvates 1n TEE UNITED
Kixabpox.

485. Mr. K. C. Neogy : (¢) Hasthere boen a recent decision of the
British Medieal Council that Medical graduates of Indian Universities cannot
be registered in the United Kingdom ?

(0) If so, will Government be pleased to state how this will affect the
'Rms ts of such Medical pgradusates in the mattor of competing for the Indian
ledical Service, in view of the requirements that ¢ candidates (for Indian
Medical Service) must poesess, under the Medical Aets in force at the time of
their appointment, a qualification registrable in Great Britain and Ireland *?
(¢) How is the said dirability proposed to be removed, and what action
has Government taken in the wnatter ? '

Mr. H. 8harp: (¢) and (5) The Honourable Meinber is referred to the
reply given by me to Question No. 174 asked by Mr B. 8. Kamat on the same
subject. .

Texrorary Orricers 1IN THE INDIaw Mepicar Skrvice.

486. Mr. K. C. Nergy: (o) What has been the total number of
temporary officers in the Indian Medical Service during each year since the
outbreak of the last War ?

() How many of them are Indians and how many non-Indians ?

(¢) How many Indian tewporary officers have been made permanent, and

many non-lndl!mn ?

Sir Godfrey Fell : (s) The figures are as follows :

1914, 60; 1916, 1185 1916, 173; 1917, 404 ; 1918, 216; 1019,
185 ; 1920, 87 ; the total being 1,138.

(8) Of this mumber, ),004 are Indians and 184 Europeans and Anglo-
Indians.

(¢) Indians, 84 ; Europeans and Anglo-Tudians, 6.

Drinxine WaTre o THE BeNGAL aND NorTu-WestsrN RaiLway,

487. Ral Tabadur Lachhmi Prasad Binha : («) Does the Govern-
ment kmow that the {uﬁang@m onthe Bengal and North-Western Railway
kine are put to. great lgconvenionce and trouble for want of supply of drinking
water at railway stations ? ' e
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. (8) Inthe Govarnment aware that ag.a resuls of this several passengers
died while travelling during the last fow months ? S

(ck ¥ so, wik-the Qoyernment bo pleased to state whether any action
has been taken to rev.ove this longstanding grievance of the travelling public ?
1f not, what sfeps are proposed to be taken ?

(d) Will the Government be also pleased to state in detail how many
water.nen and gardeners are e nployed by the B. N. W. Ry. Company between
‘the Katihar and Barawni Junctious in each station ? '

Colonel W. D. Waghorn: (a) The arrangcments for the empply of
drinking water at stations om the Hebgzal and North-Western Railway are
similar 10 those on other Railways. They are believed to be adequate, bat
improvements are bring continually made as funds are available,

In this connection I would refer the Honourable Member to the reply
given to item (¢} of the question asked by Rai Sahib Laks<hmi Narayan Lal,

(%), (c) and (d). Government have no informalion in the matter but
inquiry will be made.

WaIitTiNG RooMs aT MAHESHKHUNT.

488. Rai Bahadur Lachhmi Prasad Sinha: (¢) Is it a fact that

the B. N. W. Ry. Co npany have provided no first and sccond class waiting
“room at Maheshkhunt l{:ilway Station ? ’ :

() 1f so, will the Goverument be pleased to state what action is proposed
to be taken in the watter ? .

(¢) Will the Government be pleased to state the number of first anﬁl second
class waiting roomns there are on the B. N. W. Ry. b:tween Katibar and
Barawni Junctions, as also the nuniber of first and second class tickets issued
fron and received at the different stations between Kuatibar and Barawni
Junctions ?

Colonel W. D. Waghorn: (2) and (4. The information required
by the Honourable Member is being obtained and I shall be glad to furnish
him with it when received.

(¢) The number of first and second class waiting rooms between Katihar
and Barawni Junctionsixcight. Ag regards the number of first and second class
tickets igsued and reccived at the stations between these two junctions, the
Honourable Member has meniioned no period but the Agent has been a ked to
furnish these figures for the last 12 months and, when received, I shall be pleased
to furnish him with them. ‘

Dr. Anssrr’s ARTICLE ON ‘ NON-CO-OFERATION.’

489. Mr.J. K. N. Kabnaji: (s) Has the attention of the Government
been drawn to certain statements in an artiole by Dr. M. A. Ausari, Men ber
of the Indian Khilafat Delegation and General Secretary of the Indian
National Congress, in the May number of the Venéurer (published in England)
relating to the non-co-operation movement ?

(6) If so, will Government be pleased to say whether the following
statements are correct: . : '

() Thet from' twenty-five to twenty-six thousand titles have been
. formally renounced ; . Cee
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(¢) That upwards of two hundred persons were wounded and some
killed in the Delhi disturbances of 1919 ;
(¥¢6) That no foreign orders for piece-goods have been given since
January.
(¢) In case any orall of these stateaents are incorrect, will Government
take measures to give publicity to the true facts ?

The Honourable fir William Vincent: (s) Yes.

() (1). The statenent that from twenty-five to twenty-six thousand
titles have been formally renounced is incorrect. So far as wo are aware,
thirty-nine titles only have been surrendered up to date, and thirty-threo at
the time the article appeared.

(2) The casualtivs in the Delhi disturbances wero not upwards of 200

ns as stated, but 38.

(3) The statement that no foreign orders for piece-goods have been given
since January is totally incorrect.

() The paper in question has a very small circulation and Government
consider that the statement in this Assembly is sutficient contradiction.

ENROLMENT OF PLEADERS AND RECRUITMENT OF SERVICKS IN THE
NorrH-Wesr FuonTier Provincs.

490. Dr. Nand Lal: (») Is it a fact that there are numerical and racial,
limitations on the enrolment of pl aders in the North-West Frontier Proviuce ;
and, if so, what are the reasons for such limitations ?

(6) Will the Government b= pleased to state :

(/) as to how many Hindu LL. B.’s applications for enrolment as
pleaders, in the North-West Frontier Province were rejncted in
the period between January 1917 to January 1921, and how
many of th.m belonged to that very Province ?

(#) the r.asons for such and so many rcjections ?

(sts) the rules for such enrolment ?

(tv) as to how nany Judicial and Executive, and Political posts have
be:n filled by Hindus, Mubammadans and Buropeaus, respec-
tively ?

(v) if any attempt has been made to recruit the judiciary from the Bar
and, if so, how many and what clase of judicial posts have been
given to the members of Bar ?

The Honounrable Bir William Vincent: (2) The rules regulating the
enrolment of pleaders in North-West Frontier Province contain no numerical
or racial limitations. In practice, however, the number of licenses granted is
limited to the probable requirements of litigants. The objects of this limita-
tion are (1) to ensure to every legal practitioner to whom a license is granted
a reagonable expectation of earning a living, and (2) to prevent touting and
the fostering of unnecessary litigation.

(8) (¢). The information 1s not available, but it will be collected and
communicated to the Honourable Member.

(#4) The reasons are those stated in reply to part (a) of the quostion,

. (¢4t) The rules made by the Chief Commissioner under Section 9 (9)
of the North-West Frontier Province Law and Justice Regulation 7 of
1901 were published in bis Notification No. III, dated the 25th September
1918, a copy of which is laid on the table. A
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¢iv) The information asked for by the Honourable Member is available in
the Quarterly List published by the North-West Frontier Province, which I
will place at his disposal if required.

{r) There are at present in the Provincial Civil Service four LL. B.s
and one Barrister. The District and Sessions Judges in the North-West
Frontier Province are included in the Punjab cadre.

Iastep Posrs N tHE Inpian Civin Service.

491. Dr. Nand Lal: Will the Government be pleased to stat as to
wkat action they have taken in conncction with the Resolution re * Listed
Posts in the Indian Civil Service,” which was adopted in the Legislative
Assembly on 17th February 19217

The Honourable Bir William Vincent: T® Honourable Member
is referred to the answer given to-day to Rai Babhadur Girischandra Nag’s
question on the same subject. ’

Starr or Excinseri¥ae Districrs, NORTH-WESTERN RarLway.

492. Dr. Nand Lal: Will the Government be pleased to state
whether: ‘

(a) It is a fact that the Karachi, Quetta. Rawalpindi, Simla and other
Headquarters Engincering Digtricts of the North-Western Rail-
way are reserved for Europcans ?

(8) Tt is a fact that no Indian Engincer has yet held charge of any of
the aforesaid districts except as a stop gap in one or two cases ?

If the answers to (v) and (4) arein the aflirmative, would the Government
of India be pleased to state the reasons ?

Colonel W. D. Waghorn: («) and (5). The answer to both questions
ie in the negative. In appointing Engineers to take charge of the various
Districts the most suitable and best qualified officer for the post is selected.

INDIANS IN THE ENGINEERING DEPARTMENT, NORTH-WESTERN RalLway.

498. Dr. Nand Lal : (a) Are the Government aware that the Indlan
officers in the Engineering Department of North-Western Railway, generally
purse the feeling that they are not treated fairly in the matter of appointments ?

(0) 1f not aware thereof, then, will the Government be pleased to call fop
the opinions of each and every such otficer ?
Colonel W. D. Waghorn: (a) The answer is in the negative,

(8) Asall railway officers have the right to represent any grievance for
the consideration of Government, it is not proposed to take action in the
direction suggested by the Honourable Member.

~

AoccoMMODATION FOR EUROPBANS AND INDIANS,
NorrE-WESTERN RalLwar. .

494. Dr. Nand Lal: () Is it a fact that the North-Western Railway
Administration s provided quarters for their European and Anglo-Indian
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er%ﬂoym at T.ahore and nono for Indians other than the Stafion Staft P If %0,
the Government be pleased to say a5 to why this distinction is allowed ?

(¢) Isita fact:

() that the North-Western Railway have recently constructed a
number of bungalows for the residence of their officers stationed
at Lahore ;

(1) that all these bungalows have been allotied to Europeans ;
(15¢) that several junior Indian dilicers appliui for them and their appli-
tions were refused ?

If so, will the Government be pleased to state the reason for such
refusal 7

(¢) Will Government be plessed to state whether there bungalows
have been built only f@ Europenns, if mot, why this total exclusion ofnf:dum
offioers ?

(@) Do the Government propose to d'rect the Railway Administration to
sccommodate junior Indian officers in prefereuee to seniors in Luhure a.nd other
congested places ?

Col'mel W. D. Waghorn: As thisis'a lengthy answer, k mll with
your permission, lay it on the table.

(8) No. This is not the case. Quarters for the staff are built for appoint-
ments, and the individual who holds the lp.romtmunt whether European,
Anglo-1 ndum or Indian, occupies the quarter built for thut appointment.

There is a large number of quarters in Lahore built for lppom.n employees
of the Fnﬂ-mﬂ\ﬂng Loco. and Carriage and Wagon Departments,

(8) (z). Yes. Seventeen bungalows have been built of the following
types :

1 Deputy Type,

6 District Ctiicers” ty E‘“

10 Assistant District O type.

(¢/) Thirteen have been so far allotted and these have been allotted to
Europeans, who at present hold certain appointments.

(¢71) Yes. Certain junior Indian Officers have a. o}'ﬂiéd but it has not yet
boeen definitely decided whether any and, if so, which of -these bungalows can 2 be
pllotted to them. ©

(¢) The original intontion was to provide acoommodation. for European
ofFocrs first, as it is becoming inercasingly mere diflicult for them $o obtain

uarters and accommodation can more readily be ob..amed by 1ndiaus than by
i:umpeans in a place like Lahore.

(d) It is mot proposed to irsor mny definite otders, as tach cape must
receive consideration on its merits so long a8 there are jomly a very llm.lt.ul
number of bungalows built.

1t is the intention eventually to allot these bungilows also to deflnite
appointments,

TECHNICAL ALLOWANCE GRANTED TO Euvnore-rEcrRUITED ENGINEERS,

495, Dr. Nand Lal : (4 Are the Government ware-that th graot of
o Technical allowanoe to Eutc tuited Engineatd of thg Indian Service,of
Englueers aod the demial of the battie fo those recrlifed ih Indib, od grotimls
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of alleged superior training of the former, are deeply resented by the India-
recruited Engineers ?

(8) Have any memorials been received by the Government from the India-
recruited officers concerned protesting against the grant of Technical allowanve
to Europe-recruited+Engineers only ?

(¢) 1f the reply to («) and (5) be in the affirmative, will the Government
be pleased to say what action they propose to take in order to remove the
grievance ?

8ir 8. D’A. Crookshank: (¢) Memorials have been received to this
effect.

(8) Yes.

(¢) The matter is under the consideration of the Government of India and
no pronouncement in connection therewith can yet be made.

Bookine Dipricvnries aT Ratnway SrtaTions.

496. Dr. Nand Lal: Is the Government aware of the difficulties that
the public have to experience in booking goods on every Railway station in
India, especially the bigger and busier stations? If so, what steps has the
Government taken to remove the trouble ?

Colonel W, D. Waghorn : The Honourable Member is referred to the
reply given to a wimilar question asked by Haji Wajih-ud-din in this Assembly.

CRrEATION OF A Ra1LwaY CRNTRAL ADVISORY BOARD.

497, Dr. Nand La! : Does the Government intend creating one Central
Advisory Board consisting of traders, merchants, elected Members of the
Legislative Assembly, and other gentlemen of light and experience to help the
Central Government by offering suggestions with a view-to icate
corruption in the Railway departments, and alleviate grievances of the public
in connection with Railway administration ? \

Colonel W. D. Waghorn : The Honourable Member is referred to the
reply given to Haji Wajih-ud-din’s question regarding the formation of
A(l{visory Boards. ' .

CosT oF ADMINISTRATION ON NonrtH-WxsT FRONTIER.

198, Dr. Nand Lal : Will the Government of India be so pleased as
to lay on the table figures showing the total annual cost of (s) the %xe’cut'we
a.dminis%tra.tion, (¢7) the Judicial administration and (¢/é).the Political Depure-
ment of : : :
(a) the Peshawar, Kohat, Bannu and Dera Ismail Khan Districts of
the Punjab, in 1899, 1000 and 1901, up to the date of the
scparation of the North-West Frontier Province from the
Punjab, and
(¢) of the North-West Frontier Province in each of the years from
1902 to 1920 ?
The Honourable Dr. T. B. Sapru (en bebalf of the Honourable Mr.
Denys Bray) : The attached statements give the infortiation required by the
Monourable Member. . & -

Y [}
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7 Per cknt. SrerLiNg Loaw.

499. Mr. B. 8. Kamat : (a) Will the Government of India be pleased
to state whother the Secretary of State for India had consulted them before
raising the 7 per cent. sterling loan in London on the terms he did, and, if so,
will Government state the view they had represented ?

(5) Will Government be pleased to state the exact position oocupied by
the Fingnce Department of the Government of India in relation to advice to
the Secretary of State for India in financial matters, and, if any such advice
counts as against the advice of his Financial Advisers in London ?

The Honourable Mr. W. M. Hailey: (a) The answer is in the negative;
the circumstances which precluded the Secretary of State from consulting the
Government of India beforchand have been stated in the Government of
India’s letter to the Bombay Chamber of Commerce No. 1529-F. dated
17th May 1921, which I have laid on the table in replying to a question on
the subject by Mr. Price.

(b) Any advice given to the Secretary of State for India is given by
the Government of India as a whole, and not by any particular Depart-
ment. The last part of the question does not therefore call for answer.

Pay ov THE CLERICAL STAPF OF THE ME1EOROLOGICAL AND OTHER
ArracHED OFFICES.

500. Rai Bahadur Bakshi Sohan Lal : (a) Will the Government be
pleased to state :

(¢) whether it is correct or not that the pay of the clerical staff of the
Meteorological and other Attached Offices has been fixed at s
lower rate than that of the stafl of the Seoretariat, "

(¢¢) whether this differential treatment is consistent with the principle
laid down by the Secretary of State in Council that sitmfn'
labour should receive the same rates of wages? -

() Isita fact that the heads of Attached Offices protested against the
revised ecale ; if so, will the Government be pleased to say why the opinions of
the heads of Attached Offices were disregarded ?

The Honourable S8ir William Vincent : (z) (v). Yes.

(iiL The principle that there should be equality of remuneration for
similar labour has not been departed from. The class of work required in
Attached Offices is of a different class from that required in the Secretariat
establishment,

(8) The several Departments are being consulted and I will let the
Honourable Member bave a reply in due course.

CLERICAL STAFF OF THE SECRETARIAT AND OTHER ATTACHED OPFICES.

501. Rai Pahadur Bakshi Sohan Lal: Will the Government be
plensed to lay on the table the following statements :

(f) The total strength of the clerical staff of each of the Secretariat

Departments, Army Headggarters and the Attached Offices with

the number in the upper division and that in the lower division;
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(5%) the extra expenditure to Government owing to the revision of pay
- in'each of the Secretariat Departments and in each of the
Attached Offices ;

. (is8) The extra expenditure that will be necessary to give effect to the
proposal to grive the Secretariat scales of pay to the staff of the
Attached Offices on exactly the same lines as in the case of the
Secretariats, partioularly that part of the scheme which allows
each employee to count his total service for fixing inittal pay
under the new scale ?

The Honourable 8ir William Vincent : (s) and (s5). The information
lias been called for and will be supplied when complete.
_\#4¢) Ishall have the estimates worked out if the Honourable Member is

arf ly anxious for them, but T hope he will not prees his request, as this
will involve a very great deal of labour.

SHORTAGE OF Parkr axp 118 Hiem Pricrs.

502. Beohar Raghubir 8inha: () Are the Government aware that
shortage of paper and its high prices are causing grave anxiety ?

(6) What steps have the Government taken or do they intend to take in
connection with running a pioneer paper concern as suggested by the Industri-
al Commission ? '

- (¢) Will the Government be pleased to state for the last. ten years :
(f) the quantity of paper manufactured in different factories in India,
and

(¢s) the quantity of paper imported in India ?

Mr. A.C. Chatterjee: (a) The reply is in the affirmative.

()] %ovemt of India have at pl:-:rsenft no intentlion 05 estn.blishixlnlg
8 pioneer formah:ig' r. A number o er pulp and paper mills
u}: already in ;xyistenee in In is.p:.nd Burma, and itmpcbelil;veld that thepfmmber
will sb increase. A special section of the Economic Branch of the Forest
Research Institute, Debra Dun, in charge of an experienced officer, has been
formed to iuvestigate the possibilities of.the various raw materials available
and the best methods of pregs.ring pulp and manufactaring paper from them.
An experimental pulp and paper making plant has been obtained and will
shortly be erected. e resulte of the experiments conducted will be published
and the advice of the Officer in charge is available to the public. Officers of
the Institute examine and report on localities with a view to their exploitation
for pulp manufacture, and it is principally due to their activities that private
‘enterpnise has been undertaken or extended.

The Honourable Member is mistaken in thinking that the Indian Industrial
Commission suggested the establishment of a pioneer paper concern. The sug-
gestion to which he is Hmumbly referring, related to the establishment of a
pioneer pu/p factory, and the work which is described above as having been
tmdel‘th{en at the Forest Research Institute,. is exactly in accordance with the
Commission’s suggestion, ’

(¢) Twp statements are laid op the table showing the ﬁﬁuros for the last
ten years of (i) the quantity of paper'manufactured in India and (i7) the quantity

of paper imported in India,
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Statement showing the quantity of paper manufactured in India
duriag the last ten gears.

11,
Stotement showing the quantity of paper imported in India during the last ton years.
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Mns. Besant’s Appness IN THE MaraBar Reroruep CouxciL.

n03. Beohar Raghubir Sinha : (s) Has theattention of the Government
been drawn to the Presidential address delivered by Mrs. .\nnie Besant in the
Malabar Reformed Council on 28th April 1921 ?
(8) If so, do not the Government propose to ask all Local Governments
Lo get 1t translated into the vernaculars of the various Provinces and widely

circulate the same ?

"

The Honourable 8ir William Vincent : (a) Yes.
(6) Government do not think it necessary to take the action suggested,

MzeysErs or Provinoial Execurive Covxcir.

504. Beohar Raghubir Sinha : («) With reference to the Communiqué
cxplaining that the appointment of the Honourable Mr. Hugh Macpherson,
C.8.1,, as a Member of the Executive Council of Bihar and Orissa had

-alre
Lo

Menibers of the Executive Counal,

will the Government be

ady been determined upon before the debates in the Bihar and Orissa
mﬁtive Council and the Lei;lislstive Assembly, regarding the number of

to

why it did not announce the fact when it gave the assurance that the retent on
of the second Member of the Council would be reconsidered on the occurrence

of a vacancy ?
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(6) Will the Government hy on the table a comparative statement
showing the distribution of portfohos among the two Members of the Council
in the Governments of the United Provinces, the Punjab and the Central

Provinces, and among the three Members of Bihar and Orissa agd the volume
of work to be done by them?

(¢} 1s it a fact that besides official Members of Council, the Government
of Bibar and Orissa has a Board of Revenue and Divisional Commissioners 7

(d) Is it » fact that the Province of Bibar and Orissa is exempted from
paying any contribution to the Imperial Government ?

(¢) Do the Government of India propose to instruct the Government of
Bibar and Orissa to reduce the cost of ite admninistration in order to enable it
to pay a contribution or grant like that paid by the Central Provinces and
Berar ?

The Honourable 8ir William Vincent : (a) 1t is not correet to say
that in the debate in the Legislative Assembly on the 5th March 1021 Gov-
ernment gave an assurance that the retention of the second Memnber of the
Executive Council would be reconsidered ‘ on the occurrence of a vacancy,’
1.e., on the occurrence of the first vacancy. What Government said was that
the matter would be reconsidered ‘ as soon as the Honourable Mr. LeMesurier
retires which would be in 1922.” That contingency has not yet arisen.

On the date of the debate, 7.c., the bth March 1921, the Government of
India bad recommended the apppointment of the Honourable Mr. McPherson
to succeed the Honourable Sir Walter Maude, but they were not then in a
position to make any announcement on the subject, as Mr. MePherson’s
appointment had not been approved by His Majesty the King-Emperor.

(8) The information is being collected and will be furnished in due course
to the Honourable Member.

(¢) Yen.
(d) Yes.
(¢) No.
New Caritan or Drrml.

506. Beohar Raghubir Sinha: Will the Government be plensed to
state approximately :

(a) the actual expenses already incurred on the new Capital at Delhi ;

(¢) the estimate of further expenditure which will incurred 1n
completing it ; . .

(c) the estimated annual cost of upkeep of the new Capital when it is
completed ;

(4) the approximate annual cost of upkeep of all the Government of
India property in Simla; . )

(¢) the annual cost of the move to Simla and back including all
charges entailed thereby ; )

(f) the total annual recurring cost of the Government of India Head:
quarters’ staff, ewtablishmants, etc, including all allowances,
travelling allowances, contiugencies, cte. ; )

() the approximate amount of working time of the staff and establish-
ment lost in packing up and in settling down on each occasion of
the move from Delhi to Simla and Simla to Delhi ?
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The Honourable Sir Willlam Vincent : () The gross outlay to the
end of March 1921 was about 490 lakhs and the nctt outlay about Rs. 477
lakhs. These figures may be altered in the supplemental accounts.

(8) The latest estimate of further expenditure which will be incurred
in completing New Delhi amounts to Rs. 797'8 lakhs nett. The cost will,
liowever, be greater by about Rs. 645 lakhs nett if the annual grants cannot
be raised to and maintained at the rate of Rs. 1560 lakhs (or more) per year
antil the present programme of works is completed.

(¢) No estimate of the cost of upkeep has ever been framed, and any
elflimate of this kind framed at the present time would not be of any practical
value.

(d) The annual cost of upkeep of all ‘Central’ buildings and roads in
Simla, excluding the Viceregal Estates and all provincial and railway

. properties, amounts approximately to Rs. 3 lakhs.

(+) The cost of the annual move to and from Simla is estimated approsi-
mately at Rs. 8,87,000. -

(/) The exact figures which the Honourable Member desires under this head
are not known. It would be possible for the Honourable Member to collect such
figures as he requires from the book ‘Iemands for Grants’ presented to the
Assembly in the March Session. Such figures may include figures included
under the answer to part (e).

(9) It is difficult to state the working time lost by the establishment

- in packing up and settling down on each occasion of the move. But expe-
rience shows that there is a partial dislocation of work for somo days. As the
establishment moves in batches, all urgent and a large proportion of ordinary
work is disposed of without delay.

ALL-THE-YEAR-ROUND CariTat or INDIa.

506. Beohar Raghubir Sinha: (a) With reference to the words in
the Deupatch of 26th August 1911, to the effect, that the Government of
India had earnestly considered the possibility of finding a suitable site for
an all-the-year-round Capital, will the Government be pleased to state what
practical consideration was really devoted to the subject and to place on the
table the papers relating thereto, if any ?

(6) Will the Government further be pleased to state what steps, if any,
were ever taken by Government to ascertain whether any site suitable for an
all-the-year-round Capital could be found ?

(¢) Was any Committee ever appointed to examine possible sites ?

() 1f so, what places did they visit ?

(¢) If not, do the Government now {)ropose (#) to appoint a Committee-to
consider whether it will not be cconomical to abandon New Delhi and locate the
Government of India in an_all-the-year-round Capital in a central position and
(¢¢) meanwhile, to dofer all further expenditure on New Delhi pending -the
report of that Committee ?

= The Honourable 8ir William Vincent : (2) to (d). I presunc that the
. Honourable Member is referring to the opening words of paragraph 5 of the
Pﬂg@oh of the 25th August 1911. 1t was there stated that * the question of

1 providing & separato Capital for the Government of India had often been

b
L
'Ry
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debated, but generally with the object of finding-a site where that Government
eould spend all zoasons of the year. Such a solution would ¥**be ideal, but it is
impracticable. The various sites suggested are either difficult of access or are
devoid of historical associations.” This statement differs essentially from the
summary given by the Honourable Member. It relates to previous discussions
and debates and not to any particular discussion. T'he remaining items in
these parts of the question do not therefore arise. I will add, however, that,
so far as I am aware, Government have never appointed a Committee with
the sole object of finding a suitable site for an all-t‘xe-yem‘round Capital.

(¢) Government are not, as at present advised, prepared to take the
action suggested.

PrEPARATION OF THE ANNUAL Bupart EsTiyvaTes,

507. Beohar Raghubir Sinha: («) Is it not a fact that much
inconvenienos and difficulty is experienced in the preparation of the annual
Budget estimate for the financial year (1st April to 31st March), owing to the
fact that the estimate is prepared at a time when it is impossible to forecast the
probable pature of the year and its effect on the Revenue ?

(6) Is it not a fact that the commencement of a new finanocial year falling
in the midst of a working year causes breach of continuity both in the allotment
of funds for works and in their execution ?

(¢) 1s it not a fact that the adoption of a number of varying official years
for various departments causes inconvenience in administration ?

(d) Did not the Chamlerlain Currency Committee strongly recommend
the abandonment of the present finaucial year und the retention in its place of a
new convenient year commencing after the close of the monsoon when the
nature of the season can be forecasted with so.ne approach to accuracy ?

(¢) Why has no action been taken on this recommendation ?

(1) Do the Government propose now to devote their practical considera-
tion to this question and to abolish the various existing official years, to substi-
tute onc uniform official and financial year from Diwali to Diwali or from 1st
November to 31st October ?

The Honourable Mr. W. M, Haileﬁy : {a), (3), (4), (¢) and (/). The
Chamberlain Commission, in paragraph 125 of their Report, in dealing with
the difficulties of preparing a budget in India, referred to a suggestion that the
date of the beginning of the financial year should be altered from the lst
April to the 1st November or the st January. They added that there might
be administrative difficultics in carrying this suggestion into effect, but that
financially it would be a great improvement. 1t is a fact that budgeting in
India presents greater difliculties than in most other countries, owing (o the
extent to which the revenue depends upon the character of the monsoon, The
question of altering the financial year has been considered on more than one
occasion by Government, and the conclusion has hitherto been that the prac-
tical advantages would probably be outweighed by certain disadvantages. It
would not be possible within the compass of this reply to detail all the pros
and cons, but 1 can assure the Honourable Member that the question is a
much more difficult one than may appear at first sight. The Chamberlain
Commission’s suggestion came up for consideration during the war snd % was

‘deoided to postpone it« consideration till & more convenient time. Govertmtent
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think that the time has now come when the matter might profitably be considered
afresh, partioularly in view of the fact that owing to the Reforms oertain new
conditions have been sct up arising from the financial powers now possessed
by the various Legislatures. The question is one which concerns intimately not
only the Central Government, but also the Provinces and of course the comnmer-
cial community. Steps will now be taken to consult the Provincial Governments,
and Government will consider, in the light of the replies received, whether
there is a case for pursuing the matter _Am(‘h for consulting public opinion upon
definite proposals. :

(¢) The ofticial year is the same for all Departments. It is true that
certain Administration Reports are for other than the official year but Govern-
ment are unaware that this has led to any administrative inconvenience.

Suprects ror THE IvrERIAL CONFERENCE.

508. Peohar Raghubir Sinha : Will the Government be pleased to
lay on the table a list of the subjects that are going to engage the attention
of the Imperial Conference ?

The Hosourable 8ir William Vincent : It is presu:ned that the question
has reference to the recent Imperial Cabinet Mceeting. A list of the subjects on
the agenda for that meeting so far as is known to the Government of India is"
laid on the table. '

List of subjects on the Agenda of (he Imperial Cabinet Meoting.
1. Holding of an Imperial Conference to Consider the Future Consti-
tution of the Empire.
2. I'mperial Patents,
3. Anglo-Japaneso Alliance.
4. Arrangements for Securing a Common Imperial Foreign Policy.

b. India’s Share in the Reparations to be Obtained from Germany
-under the Treaty of Versailles.

. Civil Aviation.

. Report of the Imperial Wireless Committee, 1919-20.

. Imperial Statistical Bureaun.

. Inter-Tmperial Communications by Land and Sea.

10. Imperial Shipping Committee.

11. Position of British Indians in other parts of the Empire.
12. Naval, Military and Air Defence.

18. Overseas Settlement.

14. Control of the New Hebrides.

16. State-aided Empire Settlement.

=B B -

Exernviturr 1N Resrecr or CHRr1STIAN CLERGY AND OTHER ReLiaIoNns,

500. Beohar Raghubir Sinha: (s) Will the Government be
to state what amount is sEent annually as pay or emoluments to the Christian
Bishops, Archdeacons snd Chaplains ?
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(6) What are the duties in public intereste consigned to them ?

(¢) Is this expenditure incurred in the interests of all the peoples of India
or those of one particular commanity or religion ?

(4) Is any such expenditure incurred with respeot to other religions, ine
terests or communities in India ?

Mr. H. 8harp: (a) The total expenditure during the year for which the
latest figures are available, riz., 1919-20 was Re. 21,14,724.

This figare includes allowances to (¢), Registrars of Diooceses and (1i) non-
official Cleryy for occasional assistance to Clergy paid by Government,

The sums, however, under 5) and (i7) are extremely small.

(8) and (¢). The dutier assigned to Clergy paid by Government are chiefly
to assist in providing the ministrations of religion for the British-born Christian
servants of Government, civil and military, and in particular, the latter,

These persons have been brought to India and unlike the adherents of certain
other faiths find in general noindigenous religious organisation at work in the
eountry,

(7) Certain expenditure is annually incurred by Government en the

rovision of non-Christian religious instructors for Indian regiments. Itm
added that non-Chrigtian religions have been and are financially sesisted by
the State (1) by grants of land aud alienations of land revenues made for re-
ligious purposes, ¢.g., the support of temples, mosques, ete., and (i) by the
ﬂpe::;.iitnm of money for archwological purposes on non-Christian places of
worship.

INpiaN LoaN 1¥ ENGLAND.

510. Beohar hobir Sinha: (¢) Isitafact that an Indian Loan
hae been maised in England at a high rate of interest ?

(8) Ts it a fact that its proceeds are to be spent in England for the purchase
of Railway materials ? -

(¢) Was it not possible to purchase the materials in cheaper markete and
thus prevent loss to India ?

The Honourable Mr. W. M. Hailey: (a) The Secretary of State raised
in April last (a) Sterling loan £7{ millions at 7 per cent. intereat. The terms of
the loan have been the subject of much public discussion in 1ndia, and notably
in oertain correspondence between the Covernment of India and the Indian
Merchant®’ Chamber and Burcau, Bombay, which has been published. It is
entirely a matter of opinion wlether, having rcgard to the circumstances in
which the loan was floated, the rate of interest could be regarded as ‘ high’.

(6) Yes. i

(¢) The expenditure on railway stores in England covers materials required
both for State-managed and Co-npany-managed lines. As regards the possi-
bility of purchasing such materials in India, T understand from the Department
of Industries that in the case of State rnilways all possible purchases are invari-
ably made in India in accordance with the Stores Purchase Rtules, if the qu.lity
and the price of the Indian article are not unfavoursble, In the case of
Company-managed railways, purchases are made by the roilways themeelves
who are not bound by the Stores Purchase Rules. -
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As regards purchases forstate railways made in England, it is true, that
in a limited number of cases, such ]purcha,ses have for particular reasons been
made in England, where they cotild have been made at cheaper rates abroad.
1t does not, however, follow that purchases abroad would have been more
economical in the long run. The papers relating to this subject have been laid
on the table, and it is possible that the matter may come under discussion ¥
connection with the Resolution of Sir Vithaldas ‘I'backersey on the question
of the purchase of stores.

TEACHERS UNEMPLOYED THROUGH NON-Co-OPERATION MOVEMENT.

511. Beohar Raghubir Sinha: («) Will the Government be pleased
to state the number of Head Masters and Assistaut Teachers in different
Provinces who have been thrown out of employment as victims of the Non-Cc-
operation Movement, their schools having been converted into National Schools?

(4) Do the Government contemplate providing for these men and specially
for those of advanced age—in some way—thus rewarding their past services

Mr. H.8harp: A statement giving the required informationis laid on
the table, A furtlier report from Bombay is awaited and will be furnished to
the Honourable Member on receipt.

Statement showing the numbher of teachers in different Provinces who have been thrown
ont }f employment on account of the non-co-operation movement, and the steps taken
by Lucal Governments to provide for them,

.

Number of headmasters and

Provwinoce. asaistint mastors thrownout of | Action taken to provide for these men.
employment.
Madras « | Bix teachers in Tinnevelly and | Government is prepared to render help in

three headmasters, twelve | proper cascs.
assistant teachers, two

ts and threo drill masters
n the Guntur Distriot have
been thrown out of employ-
ment. It is also understood

that some elemen-

tary schools have been na-

tionalised . .
Bombay .. | Two teachers in the Central | The Educationsl Inspeet«r is being ssked

Division have resigned their | whether he can provide for them.

mowiuto their ‘schocls | The ocase of teachers under the Surat
converted into national | Municipality, which may be said éﬁ

schools. Two acting assistant | have nationalised its echools, is »

masters in the Larkana | under considerstion.
District have been thrown out
of employment on account of
low a&enduoo due to the non-
. oco-operation movement. -
Bengal w. | Throe headmasters and fifteen | Orders have been issued for helping such
' ' asslstant mesters. of these teachers as are doserving and
qualified by givin% them preference
. . while making appointments.
United Provinces ... | Two assistant teachers ... | One has' becn itted for training as
, . 1 toagher in the Governmeat
T‘:ﬂning College, Lucknow. No in~
?timaﬁm is available as regards the
er,
Bunjad w | Two headmasters and fourteen | Fourteon have been provided forin Board
assispant teachers.

schools and two in Government ‘institn-
tions, : L

- - .
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J Numbsr of headmasters and
Provincs. assistant masters thrown out of |  Aotion taken to provide for these men.

employment.

Barma w. | Thirky-one sssistant teachers | Endeavours are b made to provide
for all loyal teachers In schools affeoted
by the movement, either by find-
ing employment in Government service

or by lomcnthz‘ grants to aided

sohoioll enable them to retain their

ssrvioes.

Bihar and Orises ... | Two headmasters and four se- | The number is so small that it should be

.sistant masters have reported | possible for them tofind omployment
to Inspectors as having been | without dificulty and QGovernment do
thrown ount of employment. not :lhan{%r; oo?tntt te making any

. special provision for them.
Central Provinces | Two headmasters. Twelve | One headmaster under training in the

assistant teachers as far as | Training College. The question of pro-

known. viding employment for the other is still
under condderation.

Beven assistant masters are ed in
Government Munioipal or ddms.
Five were either over age or ungualified
or did not accept the appointments offored

to them. .
Assam ... | None. '
Coorg « .| None.
Delhi = | None. One or two assistant
teachers who deliberately left

r od schools in to
jm’ﬂml schools have
since fallen out of employment
owing to the reduction of

N.-W. F. Province. | None.

Administerod Areas | Two Muhammadan elomonta Noapplication has beon received from
sohools in Bangalore with eight| these teachers for omployment.
teachers on the staff have been
nationalised.

INcreMENTS To Hiemer Skmvices,

512. Reohar Raghubir 8inha: (s) Ias the attention of the Govern-
ment of India been drawn to the reported recent announcement in the House
of Commons by the Right Honourable Mr. Montagu cxpressing his intention
to grant further increments to the higher services in India ?

" (b) Are the Government aware that this is causing a great stir and has
oreated a sense of opposition among the Indians ? )

(¢) Do the Government propose to consider the question of impressing on
the Secretary of State, the advisability of abandonihg the proposed scheme?

The Homourable Mr. W. M. Haile; : (a) The decisions of the
Secretary of State as regards the pay of the Imperial Services in Indis bave
now been published in the Resolution of thé Hlome Department No. D.-449,
dated 26th July 1921, and that of the Finance Department No. 16569-E.A.,
dated the 16th August 1921. The Honourable Member has doubtless alread
read those Resolutions and has realised that his apprehensions of considerab.
increments were unfounded. No general revision of pay has been undertaken,
All that has been effectod is the removal of certain inequalitiesin the

- treatment previously accorded to the different services, .

.
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(6) Government are aware that the Secretary of State’s annonuncement
caused some comments in India.

{c) 'In view of my replies to parts (a) (5) of this question, it seetms
unnecessary to answer part (c).

AGRICULTURAL LANDOWNERS.

513. Rajs Surj Baksh Bingh: (s) Will the Government be plessed
to state in what Provinces of British India the system of agricul land-
owners known as Zamindars, Talugdars, Istimrardars or territorial magnates,
ete., provails ?

(6) Will the Government be pleased to state, Province by Province, the area
of land owned by such agricultural landowners ?

(¢) Willthe Government be pleased to state, Province by Province, the
snnual land revenue demanded by Government fron such agricultural landowners ?

(d) Will the Government be pleased to state, Province by Province, the
annual agricultural demands known as rents of such agricultural lJandowners
from their cultivators ?

(¢) Will the Government be pleased to state, Province by Provinoce, the
aren and the annual Government demand of the agricultural land held under
“the Nazul system in which the Government itxelf ix the landowner ?

() Will the Government be pleased to state, Province by Provinee, the
average collection per year under parts (c), (d) and (e) ?

(g) Will the Government be pleased to state in what Provinces of British
India the system of under proprietors as distinguished from superior pro-
prietors prevails ?

Mr. J. Hullah: The meaning of the term ¢ Zamindar ’ varies so much
in different parts of India that it is impossible to class all zamindars as
landowners under a single system. Similarly the cxpressions *territorial
magnates * and ‘ under-proprietors ’ are not sufficiently poecise to enable this
question to be answered without an amount of explanaton which it wounld be
impossible to confine within reasonable compass. To show bow elastic is the
expression * under-proprietors,” the Honourable Member is referred to Land
Systems of British Iin ia by Baden-Powell, Volume I, pages 200-205 and 535
and Volume 11, pago 697. _

With reference to part (e) of the question, the term ‘Nazul’ is not
applied to all land of which Government iteelf is the landowner. If the

onourable Member will be more precise asto the nature of the ownership
regarding which he desires information, the Government will consider
whether this information can be obtained. He will find a certain amount
(I)f disiatistical information in Table V of the Agricultural Statistics of British
n

Gorp Coins 1N INDIa.
514. Raja Surj Baksh 8ingh: Will the Government |be pleased

to state why gold coins are not introduced into India in the same way as they
wre in the United Kingdom ?

The Honourable Mr. W. M. Hailey : The Honoursble Raja is under
& misapprehension if he thinks that gold cains now circulatein England, * In
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int of fact, the sovereign is legal tender in India just as much as it is in
E:;lmd; but it is obvious that where, as is the case in both countries at
present, gold is at a substantial premium ns compared with ite legal tender
value, the sovereign cannot, in pracfice, be used as a medium of exchange.

Stupy or Co-OreraTive CrEpIT IN SCHOOLS.

516. Raja Surj Baksh 8ingh: Do the Government propose to
advise the Provinoial Governments to appoint Committees to prepare books for
gradusted studies of Co-operative Eredit to be introduced into the primary
schools ?

Mr.J. Hullah: The Government of India will bring the Honourable
Member’s question to the notice of the Liocal Governments.

Orrice or JusTicE oF THE PracE aND MAGISTRATE,

516. Rajs Surj Baksh S8ingh: (s) Will the Government be pleased
to state why the officc of Justice of the Peace is not conferred upon Indians
of merit in the same way as that of Magistrate ?

(6) Will the Government be pleased to state the number of Europeans and
Indians holding the honorary offices of Justice of the Peace and Magistrate ?

‘The Honourable S8ir William Vincent : (s) There is no provision in
the Code of Criminal Procedure for the appointment of Indians as Justices of
the Peace save in the Presidency Towns. Appointments of Justice of the
Peace within and without tbe Presidency Towns ate in the hands of the Local
Governments, and the Government of India are not concerned with them.

(¢) The Honourable Member is referred to the Civil Lists iesued by the
Local Governménts.

STATEMENT oF¥ Possession or Anys,

517. Raja Surj Baksh 8ingh: Will the Government be pleased
to state if any statement of the Arms in the possession of persons exvinpted
under the Arms Rules is taken periodically ? :

The Honourable S8ir William Vincent : Under the Indiam Arms Rules,
1920, any exempted person may be required by any general or special order in
writing of the Local Government to register in such manner as may be specified
in the order any fire-arm or ammunition in respeet of whioh he is exempted
from the operation of any provision of the Arms Act. The Government of
India understand that orders in regard to registration are in force in Bombay,
Bengal and the Central Provinces and that in the latter two provinces the
arms, eto., in the possession of exempted persons are verified annually. They
have no information as to the orders in force in other Provinces,

ALL-THE-YEAR-ROUND CariTaL or INDIA,

518. Raja Surj Baksh 8Singh: Will the Government be pleased
to state if it is contemplated to havein the near future one business capital of
the Government of India all the year round instead of two as at present? 1f
80, will the erection of Council Chambers at Delhi be postponed ?

mf'l‘he' go?:urgpll)le Sir ;’V illint:;x Vinconi‘:ﬁ: g‘ghiltm hé(:xl:ber
is referred er iven by me t (e) abir Sinba’s
Question No, 506 in thc‘Assegxbly. i '



QURSTIONS AND ANSWERS, (1)
RecistraTioN oF Manniaceks unper Act IIT o 1872.

519, Raja Surj Baksh Singh: Will the Government be pleased
to state, Province by Province, how many marriages have been registered under

Act 111 of 1872 (Special Marriage Act), since the conmencement of that Act?

The Honourable Sir William Vincent: A statement giving the
information for the period 1011 to 1920-21 is laid on the table. The sub-
jeot is a provincial one and the information collected has been restricted to
the period mentioned, because qf the labour and trouble involved in obtaining
the information for earlier years, '

Statement showing the number of marriages registercd wunder the Special Marriages Act,
1878 (Aet 111 of 1573), during the period from 1911 to 1990, inclusive,

o . ] 1
! . . ! . .
ARINET | 48
Your g5 55|85 %3 £z HE IR
EEE I LT S R AR
m ! RE T E| AR & &) £ & Lz“‘
SR SR NN R S A SO R
191118 R IV I R RO Y R U I S
Wil o 8| . 13 I o | e | -
191213 A RS R " N U B B B N D
ms LA ) A 1. X o ||
1018-14 w e |88 - % PO B
1913 9 8 .. - il ol -
9415 R %8 9 .. 8| o | o | o
1916 s 6 .. VO T e e e ],
191518 .. PO IRV (VS RO IRV B 8, .. 4 v | ]
1915 PR 3 B T3 IO A R A O
191617 o e ] . T~ S I N B
1918 8. 5| @] . 1 T T D IR o
191718, (ST o o 6. .. | 8| o o
1917 - VI T I -3 IRV IRV IRV S R O
1018-19 - D IR S (S . -
1918 8, 14| 43| .. 1w | T
1919-20 SR R RO W B T 1 -
wis 9 “is| 8| 1] "1 .
1990-21 o | e | | ' T HA B
1920 1| 17| 8 N R
ToTAL ® I 77| 851 3 6! 68 ; 8 24 -
| {

Apvick By Evecrep Memsers To MeMBeErs or THk Execrrive Covncit,

520, Raja Surj Baksh Singh: With reference to the instructions
to His Excellency tllne Governor General given by His Majesty the King-
Emperor published in India in the month of June last, do the Government
of India propose to attach every year two elected Members of the Legislative
Assembly to cach Member of the Governor General’s Council for the purpose of
advising such Member ?

The Honourable Sir William Vincent : The Honourable Menbers of
this Assembly have given notice of Resolutions on the subject of association of
standing committees with the Departments of the Government of India and
?ovemment will announce their present policy in the Debate on these Resolu-

jons, .
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Higr Rates ror StorEs 1N Enaravp.

521. Beohar Raghubir Sinha : Has the attention of Government been
drawn to an article appearing in the Bombay Chromicle of the 8th July
last over the signature ‘ Indian’ who points out that the decision to invest the
7 per cent. English Loan of seven million pounds in the purchase of stores in
England at rates which are in some cases over 50 per eent. more than the
}msvailing market rate on the Continent imposes upon this country the heavy
oss occasioned by the monopolised purchase in England at excessive rates ?

Mr. A. C. Chatterjee : The Government have seen the article referred
to. The Honourable Memb.r is referred to the latter part of the answer given
to clause (¢) of his Question No, 510,

PrrcHASES oF STORES POR GOVERNMEANT OF INDIA,

~ 522. Beobar Raghubir 8inha: (s) Do the Government pro to
assure the public that it will not confine its purchases of stores to- é):;lmd
but purchase them in the world’s cheapest market ?

(b)) Do Government {)mpose to consider the question of appointing two
Members of the Assembly elected by it to the Stores Advisory Committee consti-
tuted fog the purpose of assisting those charged with the duty of obtaining
foreign stores for the Government of India?

Mr. A. C. Chatterjee: This question will be dealt with fully in connec-
tion with the Resolution of Sir Vithaldas Thackersey on the same subject, I
may add with regard to ‘4) of the question, that under the Rules for the
supply of articles for the public service, articles not manufactured in India
are, with certain exceptions, obtained by indent on the Director-General of
Stores, who is under the control of the High Commissioner. It would obviousl
be impossible to set up an Advisory Co.nmittee in India to advise the Hig
Commissioner in London,

Prics or ‘CrowN Baus/’

528. Beohar Raghubir 8inha: 1Is it a fact as announced by

Reuter that while Belgium was ready to give delivery at British ports of
"“Crown Bars’ at the rate of £9-15-0 a ton, the rate in England was £16 a

ton?

Mr. A. C. Chatterjee : The Government of India have no information
whether the prices quoted by Reuter in the cable in question were accurate or
not at the time, nor have they considered it necessary to make inquiries on the
subject, particularly as the statement in question bore no reference to the
purchase of stores for India,

EpuvcatioNaL CoMMISSIONER WITH THR (GOVERNMENT oF Impia.

524. Nawab Khwaja Habiballah:  (;) Will the Government be
Pleased to state :
() When was the post of the Educational Commissioner with the
Government of India created ?

(8) The salary of the Educational Commipsioner ?
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(¢) The total amount spent per year, since the creation of the poet, for
travelling and other allowances for him and for establishment
cha; ue to the creation of such a post ? o ’

(+15) Will the Government be pleased to lay on the table the correspond-
ence, if any, that passed between the Government of India and the Secretary
of Sw?*.e for India, resulting in the appointment of the Educational Commis-
sioner

(¢¢5) Do the Government propose to cunsider the advisability of abolisling
this post altogether without uny delay ?

r. H. Bharp: (s) (s). The post'of Educational Commissioner was

oreated on the 4th April 1916.

(6) The pay is Re, 2,600 rising by annual increments of Rs. 100 to
Rs. 3,000.. . '

(¢) The total expenditure on the Educational Commissionsr’s establish-
ment including his own salary duiing the period in question was as follows

T " T
Year. 1915-16. | 1916-17. | 1917-18. | 1918-19. | 1919-20. | 1980-31,
Ba, Re. Ba. Ba. Re. Ba,
20,000 | 40,169 | 48,004 | 44,17 | 28,115 | 99,89

(¢8) The papers asked for are placed on the table. .
(¢¢s) The Government of India see no grounds for the abolition of the
post.

PAPERs REFERREBD To 1 MEB, SRABP's REPLY v0 Nawas Knawaja HaBiBuLLAB's

QUESTION REGARDING THE POsT OF EpucaTioNaL COMMISSIONER WITH THE GOVERN-
MENT oF INDIA.

Extract from the Government ;f India’s Financial despateh No, 18, dated the lst
' anuary 1915.
. . . ) . ° . .
4. The first objective of the new Department (of Fducation) was to formulate a general
statement of policy, more particularly in the matter of education. , In order to sttain this
objective conferences of u representative character were obviously necessary as a preliminary
meneure. Lord Minto's Government felt that at such & stage the educational expert adviser
of the Govornment of India ought to be in the Secretariat, in constant and close touch
with the Governient of India. The relatively simpler issues in the case of sanitation were
met by a re-distribution of work between the Sanitary Commissioner and the Director-
General, Indian Medical Service, and it was not felt necessary to have a Secretary to the
Government of India for sanitation alone. Three large and representative conferences were
held on education at Allahabad and Simla ; and three similar conferences were held on sani-
tation at Bombay, Madras and Lucknow. These conferences were fruitful and inspiratin
and enabled us to formulate a general policy of eduoation and sanitation in our Educatiens
Resolution No. 801-C.D.,, dated the 21st Fobruary 1913, and our Sanitary Resolution No.
888-608, dated the 23rd May 1014. Meauwhile large imperial grants have boen given out
‘Rgmtmg Re. 488°2 lakhs non-recurring and Re. 124 lakhs recurring for edueation, and
Re. 2 lakhs non-recurring and Re. 552 lakhs recurring for sanitation. In add_ition, grants
amounting to R, 82'38 lakhe a year have been made to Igiutrict Bourds in certain provinees,
which w facilitate the advance of local self-government and rural eanitation. Moreover,
wo hopo to give further grants when the atate of our finances permits. The ition hns,
therefore, now completoly changed. Policy bas been cnunciated, Grants have been given,
Schemes are being worked out. In wreparing those schemes more than one Local Government
has asked for tho advice of our Colleague, Sir Hareourt Butier, and Mr. Sbarp, and from
every point of view it seema to us that the time has now. come when it is desirable for our
Depa tmont of Kduoation to be in more constant tough than at present it is with the
administration 6f Local Governments, without, it must be added, in any way interfering with
their discretion oriinterrupting the steady process of deventralisation. X

{
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8. In ﬂwm‘l:mﬂ{lthﬂ {No. 18, dated the 27tk Jannary 1911) Your ILord-
Ship donbt e tothe wisdom of the change iitrolved in the abolition of
i t of Directer-iemeral of Edwostion. You were parti y impressed with
the fack that the exiensive tours of the Director-Geperal of Kduostion fultilied a most
iePal parpese in increasing the appreciation of provineial distipctione and diffioulties
by the ¢ ment, in diffunng information and in awsisting local officers by su ions
- twetk oni » wider range of experience than they themselves couid mm‘lha‘nd‘: ¢ for
Teasons already given we considered it desirable to frame our proposals temporsiily on
iieront. lines, we fully rmgmu the force of your Lordship's criticisnm at the presont stage.
Indeed we now eonsider the time has corve Lo appoint a touring adncational ofticer
with functions somewhat similar to those exercised by Mr. Orange, Wo fgel the need of such
s offiter, *Im conmection with the most protitable utilization of the i nts
still unspent and which we hope to give in future. 'We would, howover, préfer tiat he
mid be | *“ Ednostional Comsiariener with the (fovernment of India" inetead of
* Director- .""- Tho latter title is indeed misleading, an it suggests direction where
aduce and assistance will ulone be given. The designation which we propose corresponds

with 4init of Blinftary Comd iisforrer with the Government of India.
& Our fint proposal, thervfore, i that the presont post of Joint Betretary in the
be sbolishred and that o post of Educational Cominissloner with the
Govarament Id be created en a salary of Rs. 3,500 rising by anvual increments of
3’ X . . . . - . .

»

Rs. 100 to Ra.

. o . It is an eanential part of our scheme that the
Edacational Comminsioner should have free acvess to the Member in  charge of his Depart-
ment and that when at headquarters he should have times fixed for regular interviews with
Ui ‘Wember. His nokes would, however, go to the Member through the Becretary. The
Becretary will then be in 1he position of Becretaries of the Indim Civil Service in other
Doprtma:ts with l.mﬁdmb:s lt:l:nui(;m;l to his vm:k. . . . . .

. .

Euxtract from the Secretary of State's Public despatch No, 53, dated the 12tk March 1915,
I have considered in Council the letter of Your E.]:oellency'n (overnment in the Finanee
m 0. 18 (Suluriex), dated the 1ot January last, in which yon pr 8 revieed
for {he permament orgehization of your Depariment of Education. The wost impor-

tant modification proposed is the mppointment of an Educational Commissioner with the
Qovernment of Indis, in thet of Ln:-mt Joint Beevetary. I approve this step, and
I also approve your recommendation as to the tithe of the new appointment with the object
of-defining itm duties as conocerned with the giving of ufivice and amistance to Local (fovern-
menis =0t with direction. The Commisioner should in effect discharge the Tunctions
which the Decentralization Commission described as appropriate for an Imperial Tmspector

General,
%1 the salaries l)ﬁ:lplmdfm' - . L . the
Edmti;%::min‘imr. . : : : : :
.

Exxcvmive Couxorwions 1N Bswoavr.

526. Nawab Khwaja Habibullah: (s) Te the Government
sware that & Resolution was passed on the 7th February 1921, in the Benfll
whtive Council by an nmﬂrh-lmin}; majority recommending to the
Government of India and His Majesty’s Government in Eughn!]' to take
¢cessary steps to reduce the number of Executive Councillors in Bengal to
two and that a considerable volume of public opinion existe outsite the Council
to that effect ?
(8) Is it s fuct that the Senior Meniber of the Bengal Executive Council is
dwe to retire in April 1922 ?
~ (¢) Will the Government be pleased to state if they will recommend to
His Majesty’s Government to give effect to the above Resolution ?
The Honourable 8ir William Vinoent: («) The mnewor to the firet
part of this question is in the a ive, The Governmeut of Indin have no
information as to the second past,
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(#) Yes, .

(c]) Th;,ﬁltgm of reducing the number of the Members in the Council
of any parti overnor must of caurse depend on the volume of work
falling on the Local Government concerned, and eannot he.,gﬂ; off-hand,
The Secretary of State is considering the question of making it plain to fufure .
Members of Governors’ Executive Couneils on appointment that reductions
may be decided on in the strength of such Councils which may affect their
terms of office,

Listep Posts IN THE Irpian Civin Servick,

526. Nawab EKhwaja Habibullah: Will the Government be
pleased to state what action they have taken to give effect to the Resolution
moved by Mr. Wali Mohamed Hussanally, M.L.A., and passed by the
Axsembly on the 17th of February 1021, se listed posts in ‘the Indian Civil
Service for efficers of the Provincial Civil Service ?

The Honourable 8ir William Vinoent: The Honourahble Member is
referre]l to the answer given on the 15th September 1921, to Rai Bahadur
Giris Chandra Nag’s question on the subject.

' RerrencaMENT BY InspecToR oF Orrick ProcEbnURE,

527. Nawab Khwaja Habibullah: (s) Will the Government of
India be pleased to state, Department by Department, the amounat of retrench.
ment that has been effected in the Imperial Secretariat by the Inspector of
Oflice Procedure since his appointment ?

(6) The names of all wﬁm services have been dispensed with on the
recommendation of the Inspector of Office Procedure add the salary each ' of
them was drawing ? The number of officers in each Department of the
Imperial Secretariat before and after the creation of the abeve post?

The Honourable Sir William Vincent : The Ionourable Membex
appears to be mistaken in assuming that the appointment of Inspector of
Office Procedure was created with the object of reducing appeintments in the
Imperial Secretariat. The appointment was made with the object of cffeoting
improvements in procedure and thereby in efliciency.

Such improvements in certain cases would Em‘e no immediate financial
effect and the financial effect of others cannot be estimated. He has under this
head made proposals which will cffect economy in statiogery and offipe
machinery. ‘ .

2. The 1 tor has also been required to report upon propeeals for
increases of establishment and for reduction of temporary establishment in
various Departments and Attached Offices from time to time. His recom-
E'r'gnw;t,:latit:n:u whioh have usually been accepted woull have had the following

t.

Buiin&
8.
Public Works I)thmm b poe e .
Army .. 58560
{Juﬂto' ) rl;i&meul‘.l Iimdian ilhsd;l“l ﬂuTrme' lgg%
DR * Geners], Imperyi vice Troaps v
g onene) fmpersl T g6
Medal Section Y 28,856
Army Headguarters o e oo 6,183,420
Total v B,54716
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8. No record of the names of persons whose services have been dispensed
with has been &Of cou:ed the uem off an officer nft nent
employment « dispensed with, y for purposes of effecting a

ction in estabhishment without the payment of compensation. Suth persons
would therefore have been persons on temporary employ.

Ovriczes or TaE Carovrta Porr Tausr, z
528. Nawab Khwaja Habibullah: Will the Government be
pleased to state:
(a) The number of officers by nationality in the Calcutta Port Trust ?
(8) The highest and the lowest sslary drawn by a European, Indian

- and Anglo-Indian officer ?
The Honourable Mr. C. A. Innes : (s) Number of officers, .., superior
employees : :
Enmpluu e ‘s ves ™ " 217
Anglo-Indians ... e w210
}'n - . Smh
b) Highest west
mn.Py pay drawn,

E 6, 1]
A‘:r'lnﬁi“. e . - 760-—],(!” 45—100
Indians ane '™ e 660—860 45—100

PresipeNTsHIP OF THE Fiscal CoMMITTRE,

. 529. Nawab Khwaja Habibullah: (s) Will the Government be
leased to state if the name of Sir Ibrahim Rahimtoolsh, Member, Bombay
ecutive Council, was discussed and dropped by the Government of India
regarding the Presidentship of the Fiscal Committee which is soon to he
appointed ?

(8) 1£ so, will the Government be pleased to state reasons ?

{ezmls the Government aware that Indians from all quarters are demand-
ing to have an Indian President of the Fiscal Committee ? .

(@) Will the Government consider the feasibility of appointing an Indian
to the post ?

The Honourable Mr. C. A, Innes : (a), (5, (c) and /d). The question
who should be President of the Fiscal Commission is still under consideration,
The Government of India hope to be able to make an announcement on the
subject shortly.

Inpians, BUROPRANS AND ANGLO-INDIANS IN THE IMPERIAL Skrvices.

530. Nawab Khwaja Habibullah : () - Will the Government be

leased to state the number of (1) Indians, (it) Europeans, and (sss) Anglo-

ndians holdi Eerm.mont appointments in each of the following Imperial
Services, viz., 1.C.8., IM.8, L ES,, Castoms, Forest, Meteorological, Survey,
Police, Marine, Mint, Agriculture and Public Works ?

(&) Will the Government be pleased to state if :1:{ portion for future
recruitment in eagh of the above pervices has been fix tween Indians and
Buropeans ? 1f so, what is the .percentage fixed for Indians, service by
service ? .

The Honourable 8ir William Vincent : The Honourable Member is
referred to the statement laid on the table on the 15th September 1921 in
connexion with Mr. N. M. Joshi’s question on the subject,
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IspiaN Ornoers 18 THE ForriaNn aNp Pormricar DeparTaENT.

531. Nawab Khwaja Habibullah : Will the Government. be pleased
to state how many Indian officers there are in the Foreign and Political
Department, and the pay, maximum and minimum, drdwn by an Indian and
European, respectively ?

The Honourable 8ir William Vincent gon behalf of the Honourable
Sir John Wood): The Honourable Member is referred to the answer given
to Question No. 171 put by Mr. N, M. Joshi.

CurarioN or aN INDIAN Bar.

532. Nawab Khwaja Habibullah : With reference to the Resolu-
tion regarding creation of an Indian Bar adopted by the Legislative Assembly
on the 24th of Feb last, will the Government be pleased to state if they
bave addressed the various Local Governments, Law Associations, cte., and
received their opinions ?

The Honourable 8ir William Vinoent : The Local Governments and
other authorities have been addressed on the subject and they have been asked
to secure the views of High Courts and other judicial authorities and of
recognized legal associations. Their replies have not yet all been received.

PaRLIAMENTARY DEruTaTioN 10 8TuDY INDIAN CONDITIONS.

533. Nawab Khwaja Habibullah : (a) Is it a fact that a Parlia-
mentary Deputation from England is coming to India soon, to study Indian
conditions ?

(#) 1f so, will the Indian Exchequer hear the whole or any portion of its
cost ¢

The Honourable 8ir William Vincent : (s) The Empire Parliamentary
Association, which comprises the Parlinments of the United Kingdom and
the Self-governing Dominions in the British Empire, proposed to send a delega-
tion to visit India during the next cold weather. It is presumably to ms
delegation that the Honourable Member refers.

(8) I would refer the Honourable Member to the motion accepted by this
Assembly at its meeting on the 5th September 1921.

Transrer oF ConNTroL of Hiaw Court, CaLcurra.

534, Nawab Khwaja Habibullah : (+) Is it a fact that the Govern-
ment of India ix contemplating the transfer of the control of the High Conrt

of Calcutia from iteelf to the Bengal Government ?
(4) Will the Government be pleased to invite the opinion of Law and
Public Associations of the Province before deciding this question ?
The Honourable 8ir William Vincent : (a) The @overnments of
and Assam and the Honourable the Chief Justice and the Judges of
the Calcutta 1ligh Court have been consulted upon the question,

(¢) 1think there is little doubt that such a change would pat be made
without ascertaining public opinion. :
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Siz WikLian Mryew’s Evioence seroke yHE Rainway Comaizrak.

536. Nawab EKhwaja Habibullsh: (a) Has the tion of th
Government been drawn to a report b t.ho( ial mmment of l.h:

Hsndu of Madras, publiabied in the wwsue of the 6th of July 1091, W{ the
evidence of Sir Wm u Meyer, High Conmissioner for India in England,

before the Ra'lway Committee » .
. §) 1f so, will the Government be plessed to state if the report given
therein is a correct gist of his evidence ?

(e} Will the Government be pleased to lay on the table a full and correct
version of his evidence ?

Mr. A. C. Chatterjee : The Honourable Member is referred to the
answer given to Question No. 229 asked by Sir P. 8. Sivaswamy Aiver,

Cosr or Bri?isg axp Invian Sornniers.

536, Beohar Raghobir S8inka: (4) Are the Government aware
that in reply to a question in the House of Commons put by Commander Bellairs
on April 26th in 1821, the Right Honourable Mr, Montagu stated that ‘s recent
estimate of the Government of India zives Ru, 1,071 and Rs, 411 as the cost
of a British and Indian soldier, respectively '?

(&) Do the Government propose to refer the above for the comsideration of
the Sub-(Committee of the Committee of Imperial Defence when deciding the
ratio of Kuropeans to Indians in the strength of the Indiapn Army ?

Sir Godfrey Fell : (¢) Yes. :

(6) The views of the Military Requirements Committee on ‘the question
of the ratio of Europeans to Indians in the Indian Army have been communi-
cated to the SBub-Committec of the Committee of Imperial Defence,

Revisioy of EsrannisuMeNt v TRE KanracHi Custous,

537, Xr. E. L. Prios : Will Government be pleased to state :

() Whether the 2} lakhs voted Ly this Assenbly on 0th Mareh last
for revision of Establishment in the Karachi Customs have yet
been utilised for the purpose 7

(t) If not, when the money will beso utilised ?

(¢) Whether Government is prepared to take any steps to show to
those concerned that the delay is not to be attributed to this
Assembly ?

The Honoprable Mr. C. A. Innes: (a) The provision of 24 lakhs in
Demsnds for (rante for the revision of the Establishments of the Karachi
(Customs House was mude at the instance of the Local Government concerned,
which is in administrative control of the establishments, Definite proposals
for the revision of the staff have net yet been made to the Government of
India by the Local Government. _ )

" (5) The mohey will be utilised for the purpose when the proposals of the
GoveSn)msnt of Bombay have heen received and examined by the Governmemt
of Iadia.

(¢) A ocopy of this question and .answer will be communisated to the
Government Qimhy ’
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Lala Girdharilal Agarwala : T beg to ask Question No. 588.

The Honourable 8ir William Vincent: I am serry but- we have got
much further with Questions and Answers than 1 .gxpected and I have not
brought any more answers with me. May I answer the Honourable Member’s
question to-morrow ?

Mr. President : We will begin with the Honourable Member’s Question
Xo. 538 to-morrow.

TREATMENT OF 1THE WOUNDED 1N THE Marnabaw DisTunBaNCES,

Bao Bahadyr T. Rangachariar : With your permission, Siz, I beg to

ask the following question of which I have given notice to the Honourable the
Home Member :

(a) Will the Government be pleased to state whether they have roceived
any information regarding the arrangements made by the Military or Civil
Authorities in Malabar for giving medical relief to the wounded in the various
encounters which took place between the Moplahs and the Troops on and after
the 20th August and, if so, will the Government be pleased to give partienfars
of such arrangements ? '

(6) Will the Government be pleased to state the number of casualties
that took place including the killed and wounded on both sides up to date from
20th Augnst 1921
() Will the Government be pleased to state what arrungemente are being
made to give protection to the Hindu and Christian population in the affected
taluks of Malabar ?

The Honourable Sir William Vineent : (a{ Stretcher parties and
wedical appliances accompany the fighting columns and we have been informed
by the Local Government that the Moplah wounded when they arve captured,
are treatod in exactly the same way as our wounded men, The fanatical
Moplah, however, prefers to fight till death. It is difficult to secure the
wounded and only a few have boen captured. .

(6) As fur asis known, 11 soldiers and police officers and one English
planter killed and 12 wounded, and also several police officials wounded, the
exact number of whom is not known. It is impossible to give a vorrect estimate
of casualties among the Moplahs. At Pukkottur alone the killed are estimated
at 400. and 10 were killed recently in tighting four miles from Manjeri.

(¢) A number of refugees of all classes have been concentrated at Calicut,
There is a sufficient military force and all steps that are possible for the protec-
tion of the inhabitants are being taken.  But the country is diffieult and
communications are still interrupted. A relief fund bas been started ; but
it will be impracticable to administer it until normal conditions are reatored.

Mir Asad Ali Ehan Bahadar: Isit a fact that the loyal Moplahs
‘have been of mssistance and help to the Gowernment in supporting law and
order ?

The Honoursble Sir William Vineent : 1T have received informsition,
though not officially, that loyal Moplshs have been of the greatest assiytance to
the govomment. S

»
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Mr. B. L. Price : Sir, as a Supplementary Question, 1 should like to
ask the Honourable the Home Member how he reconciles the answer given
now with the statement made by the Head of the Government in India on the
Srd September in this House that the situation was well in hand ?

The Honourable Bir William Vincent : 1 regard the situation as well
in hand from a military point of view both then and now.

Mr. K. Ahmed : Sir, I rise to refer to the curt answer given by the
Honourable the Home Member that the Moplahs are being treated just the
same as other poople, Europeans, etc. But were there a sufficient number
of stretcher bearers, nurses, etc., for them ?

Mr. President : Order, order. The Honourable Member is entitled to
ask a Supplementary Question'but not to raise a Debate. .

StrikKES 1IN BouBaY.

Sir Ja.nmt‘iee Jejeebhoy : With your permission. Sir, I desire to ask
the Honourable the Home Member a question of which I have given him
private notice. 1 desire to ask Governnent whether they have any inform-
ation about the strikes in Bombay ? :

The Honourable 8ir William Vincent: We bave to-day receivel a
telegram from Bombay reccived by that Government on the 17th Septomnbor
that 900 employecs of the Alliance Mills, of “whom 70 per vent. are Muham-
madans struck work this morning owing to Shaukat Ali’s arrest, at the Motilal
Pott{ Mills 500 employees allngindus and at the Jivraj Balu Mills 1,600
ewployees mainly Hindus have come out,

An attempt was also made, 1 understand, to get the Maneck Chand Petit
Mill hands out without success. The Kasturchand Mill struck work and tried
to force the Kobinur Mill employees. The Goldinohur Mill workers are out on
strike, but the strikers have dispersed without violence.

 From a later telegram dated the 18th September reccived by ns to-day,
1 learn that out of four mills on strike on the 17th, three resumed work on the
18th. Ten other mills are on strike also, and the nuinber of employees affected
is about 10,000. My infornation is—and the Honourable Member will under-
stand that I have not had time to verify it at present—that in every case the
Mill bands were forced to come out by a smsll disorderly clement.

Mr, K. C. Neogy: 8ir, may I request the Honourable the Home
Member to make a similar statement with regard to Bengal ?

Mr. Prosident: Has the Honourable Member given notice of the
questiop ?
Mr. K. C. Neogy: No.

Mr. President : In that case, he must give notice both to the Chair and
to the Department to whom it is addressed. '

_ Mr.Jamnadas Dwarkadas : I want to ask a Supplementary Ques-
tion, Sir. Will the Honourable the Home Member Le pleased to inform the
Housp whether any measure is being taken by tho Government of Bombay
to give protection to*such mill-hands as do not want to go out, but are being
vom to do so by others 7 i
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The Honourable 8ir William Vincent : I should have thought the
Honourable Me.rber had sufficient confidence in the Government of His
Excellency Sir George Lloyd as to be assured that it would take all measures
necessary for the purposc,

Mr. Jamnadas Dwarkadas : Personally I bave every faith, and I
do not want the information for my own use ; I wanted the information to be

giveu to the House in order that the public may be aware of what is being
one, B

The Honourable Sir William Vincent : If the Honourable Member
wishes, I shall try to obtain it for him, but I think the Bombay Government

will feel a little hurt at his suggestion..

Beohar Raghubir Sinha: I mission, Sir, to ask my question.
I was a little latg beg per v

ELECTION OF DEPUTY PRESIDENT.

Mr. President: The Assembly will now proceed to elect a Deputy
President from those nominated on the 19th. The election will be by means
of a ballot, ench Member receiving one ballot paper which will be 1nitialled
by the Secretary. In order that it may proceed in an orderly manner, I
propose that Members on this side (left side) of the House puss the Secretary
first beginning with Mir Asad Ali Khan Bahadur. The following names have

been duly nominated : )
Khan Buhadur Mir Asad AL
Dr. Gour.
Rai Jadunath Majumdar Bahadur.
8ir Jumeetjee Jejeebhoy.

1f there are any Honourable Members who have not yet recorded their
votes, they will advance to the Secretary’s tuble and record them in the ballot

paper.
Are there any further votes to. be recorded ?
The Secretary will now open the ballot box and count the votes.

BaLroT roR DErury PRESIDENT.

Mr. President : There have voted

for Mir Asad Ali Khan Bahadur oo e 17
12 rxoox,
for Dr. H. 8. Gour oe e e 34
for Rai Judunath Majumdar Bahadur ... o 11
and

for Sir Jumsetjee Jejecbhoy .. . v 40



710 LEGISLATIVE ASSEMBLY. [21sr Sgrr. 1921.

(:Thg’ Pl.‘uﬁidt.'nt.] .

Lherefors, under the rules governi this .eloction, the name of Rai
Jadunath Majumdwr Bahadur falls out of t'is bullot which will now be held
between the caudidates who remain, namely,

Mir Asal Ali Khan Bzhadur,
Dr. H. 8. Gour, and
Sir Ja nsetjee Jejecbhoy, .
For the further information of the Assembly 1 s'ould udd that™the total
of the votes cast in that election wae 108, of which 4 were spoilt votes, becauso
the cross was placed in the wrong posidion on the paper. | wish to draw the

particular attention of Mcmbers 1o the fact that the ¢ross must be placed
exactly opposite the nzme of the candidate for whom they wish to vote.

Members will now advance to the table in the order tuken for the first
ballot. '

Meai bers desiring to cast _thc-ir votes must come to the table at once.
Any further Membors desiving to cast their votes?

The Secretary will now open the box ‘and proceed to count the votes.
In the second ballot there have voted :

for Mir Asad Ali Khan Bahadur .., e 12

for Dr. I1. 8. Gour ... oee e 49
“and

for Sir Jzmset jee Jejecbhoy e . e 47

No one candidate of these three bas received a majority of the votes,
and, therefore, a third Lallot must be held between

Dr. H. 8. Gour and
Sir Jamsetjee Jejeebhoy.
The na:ne of Mir Asad Ali Khan Bahadur falls out,
An equal nurber having been  voted for both . candilutes, I request the
Secrelary to re-count the b_llot papcrs.
There have voted :
for Dr. H. 8. Gour ... e . B3
for Sir Jamsetjec Jcjecbhoy .. .. B3
1 give my casting vote for Sir Jamsetjee Jejecbhoy. (Applause.)
I thercfore declare Sir Jamstjee Jejecbhoy duly elected Deputy President

of this Assembly. The assent of the Governor General is ired bi
and will be duly sought. § requir ed Ly Statute

Bir Jamsetjee Jejeebhoy : Sir, I beg to take this opportunity of thanki
the Members of this }?onse for the honour they bave dgggo me l)yyelecti::;;k I:g
their Deputy President. 1 realize that it is a great privilege, and I estcem it
very highly that they should have shown this mark of their confidence in me

I also realize that the responsibility of this piivilege is heavy, and I need
hardly say that I hope for the cv-operation of every Member” in this House
in the task that lics before me, I thank you, Sir,



RESOLUTION RE RECONSTITUTION OF THE PROVINCES OF
INDIA. '

Mr. A. B. Latthe: Sir, I beg to move that

* This Assombly resommends to the Governor General in Council that he may be
plenscd to undertake the taek of reconstitnting the Provinces of India in consultation with
the various Local Goveruments and with a view to facilitate the constitutional development
of the Provinces, ' '

Sir, this question is not new either to the Government of India or to this
- Legislature. As the House is aware, when the Secretary of State and the
Viceroy were investigating the quostion of constitutional reforms in India in
consultation with the various deputations that they reccived, this question was
pressad upon their attention by various depatations, and more prominently by
the deputation headed by Mr. Lionel Curtis. Among the various proposa
that were placed before the Secretary of State and the then Viceroy, I may
mention as illustrations two, One class of proposals was based upon the fact
that people speaking the same language and practically belonging to the same
race webe divided among different Provinces with the result that their develo
ment proceeded along quite different lines.  For instance, the Canarese people
of the Bombay and the Madias Presidencies may be considered ; also the
Mahratta people, who are divided between the Central Provinces and tho
Bombay Presidency, is another illustration of the same mistake that has been
commitled in the formation of the various Provinces. A more striking
example of this class of division of people between the various Provinces is
that of the Uriyas. They are said to have been divided among three different
Provinees, part of the Uriya population going under the Central Provinces,
another part go'ng under the Mwdms Presidency and a third part going
under Bihar and Orissa. Then, there were counplaints on another score also,
na nely, that so.ne of the Provinees consisted of such heterogencous elenents
that constitutional Govern:nent rcally could not develop in then. For instanc,
take the Bou bay Presidency, Yon will find that it consists of Sind on the
one hand and the Carnatic on the other hand. W¢ll, the whole of the Bombay
Presidency is divided fro.a Sind by a vast arca cons'sting of Native States
and also what is known as the desert of Kutch. Geographically, therefore,
Sind has very little to do with the Bo: bay [P'residency. The const tution of
the population there al-o is quite diff.rent from tho Presidency proper.  Now,
if a quest’on arises in the Legislative Council of the Bo. bay Presilency on
which the Me 1'bors fro 2 Sind are divided fro n the Me nbers of the Presidency
proper, what would be the result? In a constitutional Govern lent when a
difference like this arises, the proper course is to appeal to the electors,  Dut,
supposing that the Sind Me i birs and the people in Sind desire to follow a
certain course, they will appeal to their own clectors and the  Members of  the
Presidency proper will” appeal to their clectors. But, if you consider: tho
condition of things in these two parts of the Bembay 1 residency, von will find
that the clectors 1 the Bo 1:bay Presidency proper are ahsolutely unable to for n
any opinion regarding questions which artsc in rclation to Sind.  The condition
of thingy is entirely different and it is i npossible for the electors in the Bombay
Presidency to form any remsonable opinion in ordinary circu netances, Of
course, in_ gpecial eircumstances, they wmight arrive at the r'ght conclusion,
but, ordinarily speaking, it would by impossible for the clcetors in'the Boubay’
Presidency proper to for.n any opinion regarding any questions ar's’ng which
were peculiar to Sind.  This is lic result of the heterogeneous nature of the

( 711 )
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arrangenents that we now have in the various Provinces. T tako these merel
as illustrations and I make it perfectly clear to the Houso that Ido not wia\z
to insist upon any particular redistribution of areas. All that 1 want now to
insist upon the attention of the House is, that this question should be considered
and dispesxl of once forall. I want to mske this very clear in order to
avoid the House going into side issues.  Somnc people may not like Sind to be
a separate Province ; some may like it to form part of the Punjab; eome ma
like to cont'nue the present condition of things as they are. I do not now as
the House to commit itself to any particular view, but I point this out as an
illustration of the difficnlties which naturally will arice for any constitutional
solution of differcnees of opinion that may arise between the diffcrent parts of
the Bombay Presidency. These considerations were pressed upon the attention
of the of State and of the then Viceray, Tond Chel-usford. T may add
that this question was also brought before the Supreme Legislative Council by
the Honourable Mr. Sarna in the form of a Resolntion, but, at that time what
to my mind seems to have weighed very much with the Sceretary of State and
with the Viceroy and also with the Mem bers of the Legislative Counecil was
that they thought, that if the question of the reconstitution of the Provinces
were to b2 mixed up with the question of const'tutional reforms, then the
constitutional reforms that were in contemplation then would be postponed
indefinitely and the path of constitutional r.forms would be hindered. That
sec'ns to have been the feeling of several Members and that was the fecling
of the Sec of State and the Viceroy when they drafted the'r joint report.
This is quite clear from certain rerarks which they have made in one

of their report. Mr. Montagu and Lord Chelmsford very clearly observed
that it was quite necessary to consider this qnestion as soon as possible after
the reforms came into existence. I will read a short extract from what they
say in regard to this question. They said :

* Nevertheless, while we discard as impracticable the idea of ealling into existence new
provineial states as part of our own constructive scheme, we arv impressed with the artificial
und often inconvenient character of existing administmativo units. We have seen how
historical reesms braught them about. We cannot doubt that the business of Government
would be simplified if administrative units were both smuller and more  homogeneona ; and
when we bear in mind the prospect of the immense burdons of Government in Indin being
transferred to comparatively incxperienced hands, such considerntions acquire additional
weight. It is ales & strong argument in favour of linguiatic or racial units of Governmont,
thet by making it possible to conduct tho busineas of legislation in the vernacular, they
would contribute to d raw int» the arona of public affairs men who were not acquainted with
English. We believe emphatically that redistributivus of proviucial areas cannot be imposcd
upon the people by official action ; and that such a process ought in any case to follow and
neither to preccde nor accompany constitutional reform.’

They goon to say :

¢ But we are bound to indicate our own clear opinion that wherever such redistributions
are nccensary and can be effected by process of conscut the attempt to do so should be made,
and, therefore, we desire that it -houfd be recognistd as one of the earlicst duties incumbent
upon all the reformed provincial Govirnmcnts to test provincial opinion upon wchemcs
direct«d to this end.’

, Thig'extract naturally gives rise to a question which must be uppermost in
the minds of Honourable Members. The Secretary of State and Lord Cheling-
ford suggested that thix question should le taken up by the Provincial Govern-
ments. But, as Honowable Members must be awarc, this has been declared
to be a central subject by the rules framed under the Government of India Act
and 1 do not think that the initintive can possibly be taken by the proviueial
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Governrents. At the best what they can is to recommend to the Govern-
mwent of Indin, and it is the Government of India which is the final authority
in this respect.

Then there is also another difficulty which has to be faced. Suppose
the Bo nbay Presidency wants the Canarese districts of the Madras Presidency
to b= transferred to itself.  Well, 1 submit, that it would be a difficult pro-
cedure for cither the Bombay Government or the Madras Government to
proceed with a consideration of this question. What I think would be the
right course is that the (fovernment of India should formulate a tentative
scheme—1 donot wish that they should impose their own will on any Province
—and sub nit it to the Provinces concerned and ask the provineial Governments
to consult their own Legislatures and their people, and, in consultation
with the people and their representatives in the provincial legislative councils,
the provincial Governments rhould make their own recommendations which
should finally b> considered by the Government of India. That is the
comrse which wonld be the right course to adopt, and it is with a view to
call the attention of the Government of India to this question that I beg to
move this Resolution.

Fron the amendments which have been suggested to my Resolution,
it roems that there is so.ne misapprebension about the scope of my Resolution.
One of the amendments says that it is not only the Local Governments
but the people concerned who should be consulted. Well, when T eaid that
the Local Governments should be consulted, I included the local Legislatures
also, which form part of the Goveraments of the Provinces, and, as the
provincial councils now consist of representatives of the people elected on
a very wide franchise, T think they fairly represent the popular opinion in the
various Provinces. I have also no objection if the people outside the Councils
are also consulted. By all means consult all the people concerned ; but, if the
initiative should be taken by the Government of India so that the people
belonging to the d fferent Provinces may have one definite scheme, one com-
mon echeme, to consider and o that the people living in the various Provinces
may be in a pos’tion to dec.de the matter once for all. I do not think that it
is now necessary to deal with that question at any greater length. The
necesvity }as been very clearly recognised by the Secretary of State and by
the Iate Viceroy, andr{ have not the least doubt, that so far as the necessity
of the case ir concerncd, there will be practicsl unanimity in the country.
If the recent constitution of the Indian National Congress is any indication of
public opinion, I should think that the public opinion amongst the educated
clases especinlly is quite clear on this point. Honourable Members mighg know
thiat the Congress has divided itself recontly into Provinces on a linguistic basis.

1rp.a. And that shows the opinion of at least a large

majority of educated people in the country.

Taking that as an indication of public opinion in one section of the public at

least, I think that the Government should proceed with the consideration of this

question and approach the Local Governments with a request to elicit public

opinion, and shoull once for all decide this question. With these words I
beg to move the Reselution, :

Mr. Harchindrai Vishindas : Sir, coming from a Province which
has boen especially referred to in the speech of the Honourable Mover, ris.,
Sind, I take leave to offer a few observations. I will begineby saying that
I do not at all approve of the spirit of this Resolution, because it is not con-
sonant with the spirit of the reforms, whatever the Montford scheme may say
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tothe contrary, because it has got separatist tendencies. Instead of encourng-
ing separatist teudencies we ought to be cosmopolitan and united, and what-
ever nay be the view of other Provinces, so far as the Bo.ubay Presidency is
coucerned, and its relation to Sind, 1 do emphatically repudinte the suggestion
that Nind is in any way prepared to sepaiate itself fro.n Bo .bay—subject of
courne to the reservation that we expoct to receive fair treat.uent in the matter
of the Sukkur Barmage.

Now Mr. Latthe bas, I think, mostly directed his campaign towardls the
linguistic basis. But just for & ..omment, if this Asse .bly takes into con-
sideration the various aspeets of the question, it will ﬁmi that such a redis-
tribution of tarritories in India would be highly i i.practicable, Sind has baen
refurred to specially by Mr. Latthe on the ground of its biing greatly isolated fro.n
Bo...bay Presidency proper not only territorally but also by reason of iis language.
But why should you take into con-ideration the language of Sind alone ? Why
not take into consideration the various other languages which prevail in tha
various parts of the Presidency, Gujaruti, Marathi Kanarese and wo on ; are
you goiug to divide the Bombay Prwsidency into as n.any separate Govern-
wents and scparate Legislatures, as there are languages in it 7 And how are
you going to segiegate in a circumscribed area people speaking the same lan-
guage from the rest ? That would be impracticable, because in one division you
would find a mixture of various languages, Then, so far as Sind is cone 'rned,
she has becn under the dowinion of the Bombay Govern.uent for over Lalf a
centary, and although various atte.opts bave been n.ade ot enticing it away
from the Bo..bay Fresidincy, seduce nente on the part of the Punjab, blandi-h-
wents fro.m various quuiters. (Laughter.) dind has not yielded to these bl m-
disb uents at all because it considers its continuance in the Bo .bay 1 residency
not only in its own interests but in the interests of the Presidency as a whole,
1 hear a vociferous deseentient voice behind e, which [ am sorry to say is not
quite a representative voice of my Piovince, Now, what | said, Sir, igtlat
considering that t is countiy has got a nixture of languages in its various
Povinces, it will be i.apracticable, it will be impossible, to cffcct this reconsti-
tution of tenitories on tl.e basiu thut Las been suggested.  But, then, ua | said,
1 thiuk the tendency of all civilired countries should be, not to be exclusive and
intolerant, but united and tolerant. Now, if you were to exclude any p rticulat
com.uunity from any part, what would be the result ? Instead of our being from
tiwe to time n touch with the Teelings, the habits and manners of people of
different communities and  different languages, we rhiuld be rather e‘{fuﬂtiug i
kind o® cleav.ge. 1 au not at all in tnu:-i with the habits, with the custo.is or
the opinion that prevails in other PProvinces, espucially those of Madras, with
regard to which the Resolution of the Honowruble Mr. Surma was n.oved ; but
I can say this much, thut burring a few Provinces on the west coast of the
Bombay Presidency, there has not co ne forth fro.u the public of India any
such complaint or any such repreventations which would necessitate the disunion
that Mr, Latthe contemplates, )

That is so far as the question of principle is concerned, Tt may be that
thete are ‘some people in some isolated Provinces who have got ®o.ie* con-
siderations of t{mir own which T cannot fathom in favour of this separation ;
but I am not akare of any represcntation from a n.ultiplicity of Provin®s
in India for the purpose of effecting this territorial redistribution, '
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Then, there is aleo another consideration. The Government of India at
present have got their hands full of work. (Laughter.) I think it is highly
rgninst the interests of the public th:t they should be overburdened, and that.
is s0o in our own interests. Wlat I would like is that Government should
concentrate all their energies and attention upon giving us more reforms, such
as Provincinl Autonomy, Dyarchy in the Contral Government, and so on.
1f zttention is diverted to these minor things which are of no importance at
the present moment snd which do not give rise to the least inconvenience to
the public, then those more important objects will be %zreatly retarded,
Therefore, Sir, through you I appeal to this Assenbly not to pass
this Kesolution but to put their seal of approval upon the principle that I
an putting forward---that we here should be for union, for tolerance, for
cos nopolitanism and for mixture, rather than for intolerance and. exclusiveness,
(Hear, hear.)

Rai @. C. Nag Bahadur : Sir, the Resolut'on asks the Governwent to
undertake the task of re-comstituting the Provinces of Ind'a tn facilitate
constitutional develop nent,  In other words, it asks for steps to be taken for
accelerating the fulfilment of the pledges given in paragraph v 46 of the
Mont:gu-Chel nsford report and, again, in clause 15 of the report of the
Joint Parliamentary Com:mittee.

In Assam, from which I cone, this question of re arrangement or re-
adjust nent of provincial boundaries has been hanging fire for close upon 47
years —since 1874, when the district of Sylhet was travsferred from Bengal to
the Chicf Comnmissionership of Assam rgiinst the unanimous protests of its
inhab'tants. The people of Sylhet have beoen demanding re-union with
Bengal ever since. W‘lether on racial or linguistic grounds, their claim for
this re-union is admitted on all hands to be unassailable. 1n the last Session
of this Assembly, 1 interpellated the Government on this very question. The
Home Secretary replying to me on hehalf of Governuent stated, that the
Government were not aware of any general desire on the part of the- inhabit-
ants of Sylhet for such a change. Sir, I confess, I was sinply taken aback
when 1 heard this reply. 1t was borne in upon me then how isolated and
out of touch the Government of India were from the currents of public life
of this country. I have already mentioned that the district of Sylhet was
transferred to Assam in the year 1874, A persistent agitation has been
carried on=—fro.n the platfor.n and in the press - cver sinece for re-unit'ng it
with Bengnl. 1 shall very briefly mention a few facts in support of my
state rent. In 1574, as soon as the people cane to know of the inteations
of Government to cut off the district fron Beng:l and join it to the
new administration which was proposed to be set up under a Chief
Commissioner, the whole district rose up in protest, and a memorial was
presented to Lord Northbrook. Nothing came of it, but Lord Northbrook
promised that there would bo no change swhatever in laws and procedure under
which the district was governed while in Bengal. I have no intention to
detain the House to~lay in onder to show how far the pledge has' been kept jin
the past, and how far it is likely to be kept in the future when Assam becomes
a self-contained Province with a High or Chief Court of its own, and the
Calcutta High Court ceasing to have jurisdiction over Sylhet. When Lord
Curzon partitioned Bengal, and constituted the Province o.f Eastern Bengal and
Assam, Sylhet with the rest of Assam_ was an}algamated in the.newl.y-_oreueed
Province. This Partition, although highly distasteful to the inhabitants of
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Bengal, was welcome to Sﬁhet in that it united it once more—after 41 years—
with its sister districts of Mymenisngh, Tipperash and Dacea. In 1911, the
Partition was upset to the joy of Bengal, but to the misfortune of Sylhet,
because as the result of the territorial changes announced in the Durbar of
1911, Sylhet found herself once again cut off from the neighbouring districts
of Bengal.  Directly the changes were announced, the whole district was
convulsed by an unparalleled agitation, and a memorial was presented to Lond
Hardinge protesting aguinst it. In Dece.nboer 1917, o Deputation consisting
of the leading men of the district waitod upon the Secretary of State and the
Vioceroy with an address in Calcutta, and urged the desimbility of effecting
our re-union with Bengal. The question of territorial re-distribution came up
twice in the now defunct Council of the Governor Gezeral within recent yeass,
and on both the occasions the question of Sylliet was brought up in debates.
In all the Conferences, litorary or political, held within recent years in the
district of Sylhet, the same question invariably came up for discussion,
and Resolutions demanding re-union with Bengal were pussed. Lastly a Re-
union League was formed in August 1920 on the eve of the introduction of
the Reformed Councils to ca on a vigorous agitation for effocting
the re-union of the district with Bengal. The Chif Commissioner (Sir
Nicholas Beatson-Bell), fully aware of the depth of feeling that lay behind the
agitation, felt nervous, and came down to Sylhet to argue with, and induce the
leaders of the movement to give np the agitation, but without success. This
‘was in September last year. In October following at the Durbar held at
Shillong, 3ir Beatson-Bell delivered a speech deseribing the agitation in
Sylhet for re-union with Bengal as a * torpedo * launched to wreck tho ship
o! reform in Assam. I may be allowed to presume that the Government of
India are not unaware at least of what the Chief Commissioner of the Province
gaid on the occasion with regard to this agitation, Now, I ask, did not the
Chief Commissioner here indirectfiy admit the movement to be a powerful
and wide-spread one ?  Had the desire proceeded from a swall section of the
inhabitants, would he not have dis.nissed it us deserving of no ‘consideration ?
But there 18 not a word in his speech to-show that he regurded it as confined
to a section, big or small. Any one who would read his exhortation addressod
to the people of Sylhet, would have no doubt left on his mind that so far us
he, Sir Nicolas Beateon-Bell was concerned, he was convinced that the desire
of the people for being with Bengal was both genuine and general. 1 do not
wish to take up more time of this House over this point. I think 1 have
said enough. 1 leave it to Honourable Members to say whether it is not
adding insult to injury forany one to say in the face of all this evidence, amd
of evidence to the contrary, that the desire for re-union is counfined to a
small section, and not general. Then, again, I was told also in the same
ly that the matter should first of all be brought up in the local Council.
Sir, I think that in this matter the Government of India and the Secretary of
State for India are the final deciding authorities. That being so, I do not
understand why we should be driven from pillar to post and from post to
gllgr. I clain to be representative of the inmhabitauts of Sylhet in this
Houge,

I think I am well within my rights to bring up the matter, and press for an
inquiry, full and impartial, to ascertain the wishes of the inhabitants in regard

to this matter.  When the same subject came up before tho Council of the
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Governor General in February 1920, the Honourable the Home Member, Sir
William Vincent, gave the Council clearly to understand that the Government
of India were in no way opposed to an examination of the question. Let us
hope that he will nw fulfil his promise. Sir, | move my amendment whieh is :

“ That the (Jovernor General in Council should be pleased to undertake the task of
reconstituting the Provinoes of India after ascertaining the wishes of the people of the aress
primarily concerned through the various Local Governments.’

We are not going to propose that the Local Governments or the local
‘Councils should be ousted in the consideration of the matter. All that we
ask for is that the initiative should be taken by the Central Government,
a8 theﬁ are the final authority in the matter.

ol The Assembly then adjourned for Lunch till Half Past Two of the
ock.

The Assembly re-asse.nbled after Lunch at ITalf Past Two of the Clock.
The Honourable the President was ig, the Chair.

Mr. W. M. Hussanally : Sir, I rise to support the proposition which
my Honourable friend, Mr. Latthe, has brought forward for the reconstitution
of Provinoes in India. It is one of the burning questions which has exercised
the minds of many people in many Provinees, and I do not think I can do
better than quote a emall paragraph fron the opinion of Lord Hardinge when
he recommended the separation of Bihar from Bengal in his Despatch to the
Secretary of State. He says :

‘‘We are antisfied that it is in the highest degree desirable to give the Hindi-speaking
{eop‘o now included within the Province of Bengal separate administration, These people

ave hitherto beon unequally  yoked with Bengalees and have never sherefore had a fair
opportunity for development.'

Lord Hardinge added further :

* There has moreover been a very marked awakening in Bihar in recent years and a
strong belief has grown up among the Biharees that Bihar will never develope until it is
dissaciated from Bengal.’s

That was the opinion of Lord Hardinge when he recommended the sepa-
ration of Bihar from Bengal. Bihar is aseparate Province now, and | daresay
there are several other Provinces similarly situated which require separation
and a tiine must come sooner or later when this question must be tak:n up in
right ecarnest, My Honourable friend, Mr, Harchandrai, my co-adjutor and
colleague, has browght in the question of 8ind and he argued that Sind did not
r«slire separation from Bombay. 1 certainly dissociate myself from this view,
and T believe there is a considerable body of opinion’ in Sind, that Sind must
sooner or later be separated from Bombay. In support of this view I shall
quote the opinion of the Sub-Committee of the Sind Provincial - Conference
that was appointed some time ago to consider this question. It says :

* But at the same time we think the Commissionership in Sind should be abolished,
becanse the status of our Commissioner should be raised to that of a Governor in Council
nssisted by a Logislative Council and that the slur of a non-regulated Province should be
removed fyrom the brow of 8ind.’'

Again, the authors of the Montford Report said :

¢ The retention of the administration of a Province in the _hands of a single man pre-
cludes the posaibility of giving it & responsible character.” . .

Sir, Sind has re nained under the sway of Bombay ever since its con-
quest, and the question which has pertinently lfeen . ask.ed 15, what has
the Bombay Governrent done for Sind ? Education in Sind is neglected most
deplorably, particularly of the Muhammadan community to which I have the
honour to belong. We have cried ourselves hoarse so far ag that matter is

L
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ooncerned, and T was only speaking to the Honourable Mr. Sharp yesterday
about the state of Muhammadan education in Sind. We have cried our-
selves hoarse asking to be given a direct connection by sea from Karachi to
Aden, for almost a generation, and we have all heard the reply that was given
to me in reply toa question put bv me the other day, that the British Post
Master General did not think it fearible for some time long because it would
not pay. We have been crving ourselves hoarse asking for the construction of
a direct line of Railway from Karachi to Delhi, and it has yet to come. We
have been crving ourselves hoarse for a direct railway line from Karachi to
Bombay, and that has also yet to come. We in Sind have always thought
that Bombay is jenlous of Sind and that the Government of Bombay, swayed
by the interests of Bombay and of the Bombay merchants and magnates will
not allow Karachi to grow.

And T think my Honourable friend#Mr. Price, will bear me out in this
connection. So far as the conditions of the Province are concerned,
economic, agricultural, commercial, educational, nav in almost every direction
we are put back by Bombay and we shall certainly be very glad to make
ourselves secure and get away from Bombay (Cries of *No, no’). Yes, Mr.
Vishindas will certainly say ‘no’. The development of Karnchi and 8ind
can only be accomplishell when we get provineial autonomy. The question of
the separation of Sind from Bombavy must come up sooner or later and T for
one believe that there is a considerable bady of opinion in Sind that think that
unless Sind is detached from Bombay and made autonomous, Sind has nothing
to gain. : :

(An Homouralle Member . Very doubtful.)

Mr. W. M. Hussanally : The Honourable Member who has just spoken
pays it is very doubtful but T say most emphatically that even asr far as the
Edueation Department to which he belongs is concerned. T think that we
should have had a University of our own in Karachi long before this, because
the conditions of higher education in Sind are deplorable and education will be
stimulated only when we have a University of our own.

Tn any case, the proposition brought forward by my Honourable friend,
Mr. Latthe. dues not ask the House to separate Provinces from existing
Governmenta all at once. The question that he wante to be considered is, that
the matter should be taken up in hand with regard to several Provinces all
over India, and a decision arrived at as to which Provinces, if any, need
readjustment. That proposition in itself is & very harmless one and I trust the
House will give it its most carefnl attention.

The cases of Canara and of Maharashtra which have been quoted by
Mr. Latthe are in point. Canara as a whole must either go to Bombay or
Madras and similarly Maharashtra must be under one Government. There are
severnl other Provinces in Tndia which require a similar treatnent. There-
fore it is not the question of Sind alone that has to be considered. The
general question must be taken up and decided once for all. My Honourable
friend, Mr. Vishindas, has raised side issues which he need not have done at
the present moment. With these few words, Sir, T support the motion hefore
the House. '

Mr.J. Ramayya Pantulu Garu : Sir, T bave got an amendment... ...

Mr. President : We must first dispose of the amendment moved by

Mr. Nag, .
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N h*{r. E. L. Price: Sir, may 1 withdraw my amendment in favour of
o 4*?

Mr. President : The Honourable Member’s amendment is not before
the House. \

Mr, A. B. Latthe : Sir, I risc to say that I accept the amendment
which has been moved.

The Honourable S8ir William Vincent : Sir, I should like to draw
the attention of the House to the terms of the Resolution that is before the
House, namely :

‘ This Assombly recommends to the Governor General in Council that he may be pleased
to undertako the task of reconstituting the Provinees of India in consultation with the
various Local GGovernments...... . .. *

' To that Resolution an amendment lss been moved, but it is an amendment
which makes it in no way less comprehensive than it was originall

The Honourable the Mover very rightly suggested that in the discussion
of this Resolution, Members would do well to avoid debating the needs of any
particular Province ; he felt, 1 think, that this would lead many Members into
side issues. At the same time, so strong is the feeling in various Provinces
that we have already had a discussion about the didiculties in particular areas,
¢.g.. Sind and Sylhet, and if my Honourable friend, Mr. Chaudhuri speaks—
and I a:n sure he is ready to spcak—he will have further proposals to make ;
about Singbhum and Manbhum ; further if the Honourable Member from
Bihar and Orissa gete up to speak, wo shall have yet fresh proposals in regard
to Orissa, 1f another Member whon 1 have in my mind were to speak we’
should have & proposal, to re-distribute the territory in a certain Province not
sceording to aiinguistlc basis but according to some other basis based on provin-
cial jealousy. I am not, however, sure if that Honourable Member will speak
to-day.

{n his Resolution, the Honourable the Mover did not give me any guide
as to the criterion by which he proposed to distribute Provinees. 1 read his
Resolution very carefully and it was ouly when he spoke that 1 learnt he really
proposed a linguistic basis. Now, if Honourable Members will kindly refer
for a moment to the Montagu-Chelmsford Report which is the basis of all these
proposals, they will find stated there the following :

* We cannot donbt ‘that the business of Government would be simplified if adminis--
trative units were both smaller and more homogeneouns; and when we bear in mind the
prospect of the immense burdens of Government in India being transferred to comparatively
inexperienced hands, such considerations acquire additional weight, It is also a strong
argument in favour of linguistic or racial unite of Government.’ .

I think the Honourable Mover of the Resolution quoted a portion of that
last passage and 1 will leave out some words. an.l4 i , the authors of the
Report go on to say this :

* But we are bound to indicate our own clear opinion that whorever such redistributions.
are necesgary and can be effected by process of consent the attempt to do so should be made;
and therefore we desire that it should be recognised as ono of the eatliest duties incumbent
upon all tho reformed provincial Governments.’

I draw the attention of Honourable Members to these words?

*To test provincial opinion upon schemes directod to this end.’ . e

i Now, after that, the Joint Committee considered this question and they
said ¢

‘The Committee have two observations to maire on the working of this clause, On'
the one hand, they do not think that any change in the boundaries of a Provinoce shounld be -
made without due consideration of the views of the Legislative Council of the Provinoe.

* On the Notice Paper.
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On the other hand, they are of opinion that any clear request made by & majority of the
Members of » Legislative Council representing a distinctive rucial or linguistic territorial
unit for its constitution under this uisnuc an & sub-Jrovince or a scpamte provinee should be
taken as & primd fucic case o the strength of which a comraission of inquiry might be
appointed....

That is the position according to the Joint Committee’s report and acoord-
ing to the report of Mr. Montagu and Lord Chelmsford. There must be a clear
request from the majority of the persons affected. The Honourable Member
behind me said, that such a request had been put forward in the case of Sylhet.
If it has been put forward to the Assam Council and comes to the Government
of India, through the Government of Assam, I can promise him the most care-
ful consideration. Further than that, I do not think the Honourable Member
is entitled to ask me to o on vague allegationsof what has been done at
various public meetings, There is one and only one representative body of Assam
opimion and that is the Legislative Council.  Now, another point that ought
to be mentioned is the danger of opening up thir question of redistribution,
You have had examples to-day in the speeches made about Sind; already 1 see

. a break in the unity of thie Assembly here - one Member from Sind and
another from the same Province taking divergent views. May 1 cite on this
point a quotation from a speech made by Sir Surendm Nath Banerjea made on
a similar motion to the present in respect of one Province, It has been useful
to me on more occasions than one. He said :

*What I say is that as sson as you «tart an inquiry of this kind in any particular arca,
that will constitute the nignal for strife, for conflict, for controversy, for agitation, for bitter-
ness I ask my friend, is he prepared to disturb the prospect of responsible government that is
opening up to us by this weird apectre of redistribution of territory?  We know what is in
Henx:r ﬂ'c know what fierce, what bitter and angry passions were evoked.  Men lost their
heads ; they could think of nuthing clae, they could dream of nothing else, they could speak
of nothing clse. Would he like an agitation of that kind to wreck the fair prospects of Self-
government} '

That is a serious question for this Assembly also to consider. The Govern-
ment of India is, on the other hand, quite prepared to take up any spevific
case in which the requirements 0? the Joint Committee are fulfilled
and to examine it onits merits. But I do not think that this Aseem.
bly, which is comjosed of practical men, and bas a genuine sense of
responsibility will ask us to do more thun that. 1 want to put the case to
the Assembly frankly. Does any one here believe that the proposal which
was made by the Honourable Mover for the reconstruction of every Pr.vince
in India is a practical proposition ¥ (Mr. Spence.—No 1) Would any one
‘of the Members of the Assembly, were he inmy place here on the Govern-
ment benches, acoept it ; wouldn’t he say at once, ‘ Well, this is ;mrely an

ic discussion and not a practical proposition ; you can’t do it
Members of this Assembly have got to look at things not only from & theoreti-
cal point of view, but from a practical peint of views and I am quite sure they
will. Indeed I do not think the Honourable Member, when he proposed this,
can have considered the immensity of what he is proposing, Look at the
difficulties involved. Just now a single proposal affecting a part of one Pro-
vince has caused a difference of opinion. But, according to the Mover, the Cen-
tral Provinces would give up some territory to Bombay, or Bombay would give
up some to the Central Provinces; Bombay and Madras are to be wholly redis-
tributed on a linguistic basis. The territories in Bihar and Bengal are to be
pedistributed and what effect is all this going to have on the constitutional
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position ? Is not therea great deal of what Mr. Harchandrai Vishindas: said
—-that the proposal has a scparatist tendency, that the Mover is not
asking for unity, not encouraging that spirit of nationalism in which lies the
hope %or the future of this land. 1 am told that Sind is separated from
Bombay in language and other respects, and yet the laws for Sind are made by
the Government of Bombay. In what respect does it differ from my own
country, Wales? Qur legislation has been done for years by the British Parlia-
ment, but T have not heard of any complaints of injustice on this account
or that it has led to anything unfair. The Province of Sind is in no worse
position than Scotland or Wales, visa vis the British Parliament.. But, once
you embark on this redistribution business, think of the dislocation and pro-
vincial jealousies called into activity, think of Provinces like the United Provin-
ces, 1 have already had notice of a Resolution to separate the two Provinces of
Agra and Oudh (now united), on some basis which is not very clear to me but
which 1 understand is certainly not linguistic. 'I'he proposal probably arises out
of differences of opinion between the residents of Agra and the residents of the
Province of Qudh. Think of the differences which arise once you start a general
proposal of this kind, T alluded just now to the immensity of the task
which would lie before Governn.ent if this Resolution was accepted,
and in this convection may I remind jthe Assembly— though indeed 1t is
bardly necessary—of the immense volume of work that falls on us now in con-
sequence of the Reforms, of the constant new  projects coming up from da
to day, of the changes in the administration, the changes in the law whic
we are from time to time called upon to carry out. 'Will Honourable Members
consider this and say whether it is more important that this Assembly should
ask the Government of India to occupy its time on such subjects as the
amendment of the Criminal Brocedure Code, the Press Act and the amendment
of various repressive measures ; or on impossible schemes of the character now
proposed ; which is the more beneficial or likely to promote the general welfare
of the country ? Is it to the advantage of the people that Government should
give up its L gitimate duties and embark on a Sisyphean task of the kind
proposed by the IHonoursble Member? 'That is the practical question for
them to consider, We, who bave read some of the japers regarding the
partition of Bengal, are aware of the immense labour which the partition of
one Province involved. Again, in 1911, the labour of constituting the new
Province of Bihar and Orissa was very much greater than Members of this
Assembly possibly realise. Now, let me ask the Members of the Assembl
to oonaid);r what would be tho labour involved in a reconstruction of the whoi)e'
of India, and that at a time when this country is in a transition state of poli-
tical progress.

I do not want the Honourable Member however to think that I am not
in sympathy with many of the proposals that have been put forward. That is
not the caseas I have tried to say before. There are cases, no doubt, in which
hardship is caused by the present administrative distribution but what I want.
to say—and I want to carry the House with me—is this, that this proposal for
a general inquiry of this kind is not a practical proposition.

Again, ] am told, that the basis of this redistribution is to be lin-
guistic. At least that is what I understood. Now is that in all cascs a
proper test ? Is it the sole test 7 Arc mot there others? Are not
there other matters which are equally important ? 1s not historical con-
neotion a consideration of great importance ? Can geographical, commercial
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and industrial considerations be overlooked ? Are not all these matters of
great practical importance ? Last Session or the Session before that, an
application was made to the Government to reconstitute the Province of
Orssa on a linguistic basis. We have been making inquiries since then
with a view to seeing what is possible in that direction.  But even up to this
present moment I am quite unsure as to whether the people of parts of Midna-
pore, which are Oriya speaking, woull not prefer to remain in Bengal. There
are other areas now in the Central Provinces and other areas in Madras which
it was proposed to join to Orisea, but I think Honourable Members from Madras
will bear me out that it is an open question whether the residents of these
areas would like to join the Province of Orissa or whether they would not like
for historical reasons—for sentimental reasons I darc say largely-—to renain
in that Province to which they have been attached for many years.

The commercial aspect is again a matter of very great importance
which can not be neglected, and where is this linguistic test to end? How
are you going to decide the Province to which a bi-lingual area is to be attached ¥
What again 1s to be the unit for decisions?  Are you going to make Chota
Nagpur a separate Province?  Arc tho Santhals to have a separate adminis-
tration ? There is no end to these linguistic divisions.

Finally, I want to refer to the cost of this proposal. What does this
Assembly think would be the cost of a total redistribution of the whole of the
Provinces ?  Apart from the dislocation of business, the delay to reforms, think
of the cost of putting up new buildings here, creating new establishments
there. The present reforms, 1 am told,—and I think it has been said with
justice—have cost the country a good deal. But that would be nothing to
the cost which a proposal of this kind would necessarily involve. 1 will quote
one instance. A great deal has from time to time been said of the creation of
an Andbra Province. One of my Honourable colleagues at one time was very
keen on this. 1 am not sure whether it was my unhappy duty on that ocension
to oppose his proposal but I am quite clear that at any rate on this occasion it
is his to support me. Well, there is a great deal to be said for an Andhra
province, and (speaking without prejudice), the Honourable Member has
converted me to some extent to his views. Indeed 1 do not doubt that at
some time in the future some redistribution of territory will be neceseary or
some change in the arrangements. But that will have to be made gradually
as opportunity offers. When we consider the question of one Province, the

ra Province, I find the greatest difference of opinion as to whether the
old or the new Province is to retain such important items as the scat of the
Madras Government, the High Court, and the University, And what does
this Assembly think would be the cost of creating a new Province, with a new
Governor, new Ministers, a new Secretariat, a new University, a new High
Court, anew Executive Council—I am not sure about this last item—and new
establishment of various kinds ? Why the cost would be absolutely prohibitive
and this cost would be multiplied many times if the Honourable Mover’s propo-
sal isaccepted. I am jealous of the reputation of this Assembly for reason and
considered judgment, and for that reason I hope that they rcallg' will not sup-
port the Resolution of the Honourable Mover, though, as I have said, I am

uite prepared to consider any specific case in which the requirements of the
oint Committee are fulfilled.

Mz, President : The Mover of the Resolution has expressed his willing-
Hows to acoept the amendinent moved by the Member from Assam on my right,
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and the Honourahle the Home Member has dealt with the main
for discussion. T shall dispose of the particular

the Resolution which waa o

728
principle of

point referred to by Rai G. C. Nag Bahadur before we go further.

The amendment moved is :

‘ That the worda ‘after ascertaining the wishes of the people of the areas primarily
concerned through ' be substituted for the words® in consultation with '.'

The question is that that amendment be made,
The Assembly divided as follows : ° '

Abdulln, Mr. Saived Muhammad,
Abdur Rahim, Mr,

Abul Knsem, Maulvi.
Agnihotri, Mr, K. B. L.
Ahmed, Mr. K. |

Amjad Ali, Maalvi.
Asjad-ul-lah, Maulvi Miyan.
Bagde, Mr. K. (.

Bajpei, Mr. 8, P,
‘Bhargava, Pandit J. L.
Bishambhar Nath, Mr,
Chaadhuri, Mr. J.
Chaudhuri, Mr. N, N,
Das, Babn B. 8,

Faiyaz Khan, Mr. M,
Ginwala, Mr. P, P,
(irdhardas, Mr. N.

Gour, Dr. H, 8.

Gulab Singh, Bardar.
Hussnnolly, Mr. W. M.
Jatkar, Mr. B. H. I&.
Joshi, Mr, N. M.

Kamat, Mr. B. 8.

Lakshwmi Narayan Lal, Mr,
Latthe, Mr. A, R,
Majuindar, Mr,J. N,
Mamnohandas Ramji, Mr,

Agarwala, Lala G, L.
Aiyer, 8ir P, 8. Sivaswamy,
Akram Hussain, Prince A. M, M,
Asnd AL, Miv,
Ayysogar, Mr, M, G, M,
Ayvar, Mr. T. V. Beshagiri.
Barodawalla, Mr, 8, K.
PBradley-Birt, Mr. F. B.
Bryant, Mr. J. F.
Cotelingam, Mr, J. P.
Crookshank, Sir Sydney.
Dalnl, Sardar B. A,
Faridoonji, Mr. R,
Fell, Sir Godfrey.
(lidney, Licutenant-Colonel H. A. J.
Hailey, the Honourable Mr, W. M,
Hajeebhoy, Mr, Mahomed.
Hullah, Mr. J.
Innes, Mr, C. A,

The motion was adopted.

AYES—54.
Man Si;gh. Bhai.
Mioa, Mr. P. L,

NOES

Mitter, Mr. D. K.
Muhammad Tamail, Mr. 8,
Mukberjee, Mr. J. N,
Mukherjee, Mr.T. P.
Nabi Hadi, Mr. Syed.
Nag, Mr. G. C.

Nand Lal, Dr.

Neogy, Mr. K. C,

Price, Mr. E. L.

Pyari Ial, Mr.

Reddi, Mr. K.

Shahani, Mr. 8. C.

Bingh, Babu Ambika Prasad.
Singh, Babu B. P.

Sinha, Babu Adit Prashad.
Sinha, Babu L. P.

Sinha, Beohar Raghubir.
Bircar, Mr. N. C.

Sohan Lal, Bakski.
Srinivasa Rao, Mr, I, V,
Snbzphosh, Mr. 8. M. Z. A,
l.Tjninr Singh, Baba Bedi.
Venkatapatitaju, Mr. B.
Vishindas. Mr. H,

Yamin Khan, Mr. M. .

-87.

Jamnadas Dwarkadas, Mr,
Jejecbhay, Sir Jamsetjee,

Lyle, Mr. D. R.

Mudaliar, Mr. 8.

Muhammad Hussain, Mr, T,
Percival, Mr. I, E.

Ramayys Pautulu, Mr, J.
Rangachariar, Mr. T.

Rao, Mr, C. Krisnaswami,
Rhodes, Mr. C. W,

Samarth, Mr. N. M,

Bapru, the Honourable Dr, T, B.
Sim, Mr. G, G.

Spence, Mr. R. A,
Sabrahmanayam, Mr, C. 8,
Townsend, Mv, . A, H.
Vincent, the Honourable Sir Williawm,
Zahiruddin Ahmed, Mr, ¢

Mr. President : Before putt-ink the other amendments 1 propose to put
the Resolution down to the word ¢ India’ in line2 s0asto give the Assembly

ap opportunity of deciding the question of principle.

If the question of

- puinoiple is decided in favcur of the Resolution as standing on the paper, then
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the amendments can be moved. 1f the question of principle is decided in the
negative, then the amendments fall to the ground.

Mr. A. B. Latthe: Sir, with reference to the attitude of the Govern-
ment as explained by the Honourable the Home Member I want to point out
to the House one or two points which T think will clear up the matter. The
Honourable the Home Member proceeded on the basis that I took the linguistic
as the only basis on which Provinces should be reconstituted. The second
assumption which, I think, he made was that I wanted that all the Provinces
in India should be reconstituted. At the very outset I may say that I did
not mean either of these two th;ngﬁ, basee and orohabl

Languages may be one of the and probably the principal basis on
which Provinces could be re-formed, but I do not think that anybody eould
claim that every little language in India should have a separate Province. Nor
do 1 think that it will ever be possible to do so. But because each little

and dialect cannot be provided with a separate Province, 1 do not
think it right that the principal languages like Marathi, Hindi, Canarese and
other languages should also be denied the right of having separate Provinoes.
All T mean is that each question ghould be considered on its own merits.

Even the Honourable the Home Member seemed to agree that there wasa
case for consideration with reference to the Andhra Province and some other
Provinces. My only point in bringing this Resolution before the House was,
that wherever it may be practicable, wherever it may be necessary, thisquestion
should be considered. I sub nit that it is only the Government of India that can
oconsider this question and ask for the opinion of the Province concerned. If,
for instance, there is a question of having a separate Canarese Provinoe, in
which T am concerned, some part of the Canarese people ure in the Madras
Presidency, some in the Bombay Presidency, and it may be quite possible
that the Madras Canarese people may not like to come under Bombay. 1
do not know much of that, and I an not going to maké any dogmatic
statement on the point; but T submit that the Bombay Council or the
Bombay Government cannot properly consider the question of having the
Madras Canarese districts transferred to itself. It is the Government of India
who ought to look at the general question in a general way, and where they
think it possible or practicable or expedient to have a separate Province, or a
sub-Province as has been suggested in the Montford report, they should consult

ublic opinion and the opinion of the Local Government. That is all T said.
})do not think that the House should be frightened by the idea of having a
larger number of Provinces than we now have. I think most Honourable
Members are aware that the United States, which I am quite sure is a smaller
country than India, consists of 48 States, while we have a far smaller number
of Provinces at present, and even if the number of Provinces were to be as large
as the principal languages, T do not think that we shall have anything like that
number of Provincial States in India. Then, as regards the question of cost,
wherever it might be impossible to bear the additional cost involved in the
creation of a separate Province. T think the people would be quite willing to drop
the proposal. But that does not apply to a proposal to have a sub-Province. 1In
this case, as [ understand, the Governor will continue the same. but the Legis-
lature and the Ministers will be different for a different sub-Province. That
will be much less expensive than is feared by some people. At any rate my
int in asking the House to accept this Resolution is, that the question should
considered wherever it may be necessary. Itis, I submit, quite clear that in -
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certain cases this question must be considered as of great and urgent necessity.
1 also submit to the House that in accepting this principle, they do not commit
themselves to any particular readjustment. All 1 say is that the Government
should proceed with the consideration of the question and J, therefore, commend
my Resolution to the acoeptance of the House.

The Honougable 8ir William Vincent : I should like again, to draw
attention to the terms of the Resolution. I1f 1 have misunderstood  the
Honourable Member, I am quite open to correction. What he recommends
in the Resolution is the reconstitution of the Provinces of India, that is,
all the Provinces of India. That is a work of such magnitude that the
Government of India cannot think of undertaking it at present. On the other
hand, as occasion arises, if any particular Province or area feels it is unjustly
treated, and the requirements preseribed by the Joint Committee are fulfilled,
then the Government of Ipdia are quite prepared to cousider any proposal which
comes up from the Local Government concerned. What the Joint Committee
Report had in mind was that the area which is affected should make a
representation on that subject to the Local Government in the local Council,
and through them to the Government of India, to show that in fact there was
a general concensus of opinion among those affected that the change is desir-
nbf:. The difference between the Honourable Member and myself is that I
want this procedure to be adopted and he recks to foree the Government of
India to make a general inquiry. ‘ '

Mr. President : The question is :

¢ That the words down to and including the word ¢ India ’ in line 2 of the Reso-
lution stand part of the Resolution,’

The Assembly divided as follows :

AYES—38.
Abdulla, Mr. S8aiyed Muhammad, Joshi, Mr. N. M.
Agarwala, Lala G. L. Latthe, M, A. B.
Agnihotri, Mr, K. B. L. Majumdar, Mr. J. N.
Ahmed, Mr. K. ° Manmohandas Ramji, Mr.
Amjad Ali, Maulvi. Man Singh, Bhai.
Asjad-ul-lah, Maulvi Miyan, Misra, Mr. P. L.
Bagde, Mr. K. G. Mudaliar, Mr. S.
Barup, Mr. DD, C, Mukherjee, Mr. J. N.
Bhargava, Pandit J. L. Mukherjee, Mr. T. P.
Chaudhuri, Mr. J. Nag, Mr. G. C.
Chaudhuri, Mr. N. N, Nand Lal, Dr.
Das, Babu B. 8. Neogy, Mr. K. C.
Faiyaz Khan, Mr. M., Ramayya Pantulu, Mr. J,
Ginwala, Mr. P. P. Reddi, Mr. K.’
Gour, Dv. H. 8. Sinha, Beohar Raghubir.
Gulab Bingh, Sardar. Sircar, Mr. N. C.
Hussanally, Mr. W, M, Srinivasa Rao, Mr. P. V.
]kunml]a{ Khan, M. M. Venkatapatitaju, Mr. B,
Jatkar, Mr, B. H. R. Yamin Khan, Mr. M.

NOES—53.

Abul Kasem, Maulvi. Dalal, Sardar B. A.
Aiyer, Sir P. 8. Sivaswamy. Faridoonji, Mr. R.
Akram Hussain, Prince A. M. M, Fell, 8ir Godfrey.
Asad Ali, Mir, Gidney, Lieutenant-Colonel H. A. J.
Ayyangar, Mr. M. Q. M, Girdhardas, Mr. N. -
Ayyar, Mr. T. V, Seshagiri. Hailey, The Honourable Mr. W. M. -
Bradley-Birt, Mr. F. B, Hn{eebhoy. Mr. Mahomed.
Bryant, ]\g‘r. J.F. {Ju lah‘,“M l'éJA
Clayton, Mr. H. nnes, Mr. C, A.
Cobmgsm. Mr. J.P. Jamnadas ngaxkadae, Mr,
Crookshank, Sir S8ydney. Jejeebhoy, Bir Jamsetjee,
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Kabraji, Mr. J. K. N. Shabani, Mr. 8. C.
Kamat, Mr. B. 8, 8im, Mr. G. G,
Lakehmi Narayan Lal, Mr. Singh, Babu Ambika Prasad.
Lyle, Mr. D. R. Singh, Babua B, P. .

eCarthy, Mr, F, Sinha, Babu Adit Prasad.
Muhammad Huasin, Mr. T, Sinha, Babu L. P, @
Mubamwad Tsmail, Mr. 8. Sohan Lal, Bakshi.
Nabi Hadi, Mr, Sved. Spence, Mr. R. A.
Percival, Mr. P. E. Subrahmanayam, Mr. C. 8.
Price, Mr. E. L. Townsend, Mr. C. A, H,
Pysri Lal, Mr. Ujagar Singh, Baba Bedi.

Vincent, The Honourable Bir Willlam.
Vishindas, Mr. H.

Waghorn, Colonel W. D,

Zahiruddin Abwed, Mr,

Rangachaviar, ¥r. T.
Rao, Mr. C. Krishnaswami.

Rhodes, Mr. . W,

Samarth, Mr. N, ). .

Bapru, The Honoursble Dy. T. B.
e motion was negatived.

RESOLUTION RE: TRANSFER OF JUDICIAL ADMINISTRATION
OF THE NORTH-WEST FRONTIER PROVINCE.

8ir P.S. Bivaswawi Aiyer : Sir, the Resolution* which stands in my na ne
falls into two parts which | hope the President will separately put to the vote.
The Resolution may look rather long and for:nidable, but briefly put, it asks for
two things: first, tlat the contiol of the judicial administration in the North-
West Frontier Province be restorcd to the High Court of the Punjab; and,
secondly, that a Co-nmittee be appointed for examining the policy of separation
of the North-West Frontier Province from the Punjab. The two parts of the
Resolution are intended to raise the whole question of the wisdom or otherwise
of the creation of the North-West Frontier Province. 1 despair of doing
justice to the subject within the limits of time allowed by the rules wnd I crave
the indulgence of the House and the I'resident if it is necessary for me to
occupy their attention a little longer than the time allotted.  Frontier officers
may, perhape, consider it a picce of temerity on my part to meddle with a
subject which it has been their business to deal with for the best years of their
lives. Though I cannot claim the intimate personal knowledge possensed by my
Punjab friends, like Dr. Nand Lal, T have endeavoured to study the official
literature on this subjoect o far as it was available to me and any obwervations
I may make are almost entirely based upon the official reports.  Mombers of
the Government may, perhaps, feel that 1 am treading upon a very delicate
ground and that a discussion of the subject in the Assembly may possibly give
rise to undesirable complications in the relations of Government with the tribes
on the border. T am fully sensible of the responsibility of Members of the

® This Aswembly recommends to the Qovernor (Joneral in Council ;

(«) that the powers of comtrol and mijerintendenco over she judicial administration in the North-West
Frontier Proviuce now vosted in 1he Judicial Commissioner aud the Chiel Cowmmuss.aner of that Provinoe
snd a]} jurisdiction, original, sppel’a‘e or tevisionsl ow vested in them and 8li puwers and suthority in
relation to the administration of justise including the puwer (o makes rules (05 regulating the practice
of the enurts and to suthorise legal practitioners to a: pear and pr.ctive in suoh ogurts be traneferred to
mmmmummhbuu&nm y logisiation be undartaken to invest the High Court
of the b with the s:me jurisdiction, powem and suthorily in the five administered distriois of
the North-West Prontier Provinou as are now exorcimble by thuit Court in the territories ‘now vested in
the Government of tive Punjab and the Delhi Province.

(3) that a Commiittos he s inoluding » eertain Luml.er of vieoted membersof the Indian Legislature
for the wrru o {:nd reporting ;

¢) whether the separation of the five odministervd districts of the North-Wes. Frountler Provinoe from the
P Province las fulfilled the expectations of the Government of India from the politieal
&i‘l.}t‘;?“ ,rz h?muhl point of view or has beon attended wi.h any substantial advantage to the internal
n, A
(#6) whether it Is ex e “.to re-ama), Aattxh:d:“r;“ f -Mx Punjsb Prov!&« under the
direct Govervseent t tioal inistrgtion o tragts
on the m-m of the Durand ling,’ e pol
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House in dealing with the complicated question of foreign policy and I may
assure the Government that I have no wish to embarrass them by inviting any
pronouncement of foreign policy. My purpose is to deal solely with the
internal effects of the creation of the North-West Frontier Province and to
bring to the notice of the llouse the evil results which have flowed from that
policy and I hope that before 1 sit down, 1 may be able to convince the House
that the time has come for a re-examination of the policy which underlay the
partition of the Punjab. '

With regard to the administration of justice in the Province, I venture to
think that the control should be transferred to the High Court of the Punjab.
Upon the wider question of the re-amalgamation of the Province of the Punjab I
do not propose to urge the House to commit itself to any definite expression of
opinion without an inquiry like the one 1 ask for in the second part of my
Resolution. 1 hope, however, to make a sufliciently strong primd facse case to
induce the Government {o order an enquiry by a Committee. Let me very
briefly refer to the considerations which weighed with the Government of Lord
Curzon in deciding upon the creation of the Province.

The main reasons which influenced the Government of Lord Curzon
related to the question of foreign policy and the conduct of the relations with
the independent tribes on the border. Lord Curzon was of opinion that it was,
fro.n the nature of things, impossible for the Punjab Government to carry out
a foreign policy which it neither originated, in the first plave, nor was respons-
ible for, in the last, with the wame influence, zeal or despatch as the Govern-
ment of India. He thought that the intervention of the Punjab Government
between the frontier and the Governi.ent of India was productive of depart-
mental irresolution, dissipation of responsibility and long and injurious delays
and was attended with no compensating advantages. 1t is not necessary for
my purpose to go into the question whether Lord Curzon’s indictment of the
Punjab (Government was fair or justified. Granting that it was expedient to
remove the management of foreign policy and of the relations with the
border tribes, from the hands of the Punjab Government, the question had to
be considered whether it was necessary to effect a partition of the Punjab and
vest the control of the internal affairs of the five scttled districts and of the
trans-frontier charges in the hands of the samo authority. Lord Curzon
referred to and discussed the proposals to take all the trans-frontier charges
from Chitral to Gomal and place the political officers for all these agencies
under a single high officer, who equally with them should be appuinted by the

Government of India and report exclusively. to the latter upon all -political
and external affairs leaving the internal administration of Cis-frontier affairs,
in the hands of the Punjab Government. He admitted that this proposal

sed at ono time attractions for himself, but he was unable to discover a
single official who supported it. He quoted the dictum of Sir Alfred Lyall
that it was the established principle from Peshawar to Karachi that the frontier
could only be managed properly, if both sides of it werein the hands of
the same authority and expressed zis concurrence with it. 1t may be true, as
stated by Mr. Merk, that the populatious on either side of the boundary line
are closcly interwoven and intemxiuglogl, spcially, commercially and m all
matters of every day life and that the daily intercourse of these peoples gives
rise to numerous questions, disputes and disagreements .which must settled
promptly. In the face of & strong expression of opinion by high officials with
experience of the tract, it might look presumptuous to entertain a different
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opinion ; but the closeness of connections and relations between the popula-
tions on either side of a border is not an exclusive feature of the North-West
Frontier. Such conditions must prevail, more or less, in every case where States,
Provinces or Districts adjoin each other. It does not seem to be an inevit-
able consequence of these conditions that the administration of the affairs on
both sidee of the border should be in the hands of the same  authorities. In
the case of several of the Native States which adjoin the British
Provinces, the conduct of external relations with the States is left in charge
of Residents or Apgents directly subordinate to the Government of Inidia,
while the administration of internal affairs on our side of the borler i left toa
Local Government. The experiment of constituting all the political agencies
alone on the frontier into a single trans-frontier charge directly under the
control of the Government of India, was one which might well have been
tried and it seems to have been rather too readily assumed that the system of
two co-ordinating groups of officials, one dealing with the external relations
and the other with the internal affairs of the population of the settled districts
was bound to give rise to friction. One cannot help doubting whether the
creed of frontier officers as to the impossibility of separating the management
of affairs on both sides of the border 1s not a venerable superstition.

With rogard to the financial aspect of the scheme, Lord Curzon
expected that the total cost of the civil administration at the start was not
likely to be greater than under the existing conditions, while if his anticipations
were realised, there was every reason to hope that a saving would be effected.
But when the details of the scheme were worked out, the actual additional
cost to Government of the formation of the new Province was estimated at
Rs. 3,566,507. It may be pointed out here that Lord Elgin, the prodecessor of
Lord Curzon, was entirely opposed to the creation of a separate Fronticr
Province. When the details of the scheme for the administration of the new
Province were worked out, Sir Mackworth Young, the Lieutenant-Governor of
the Punjab, felt bound to record his disapproval of the scheme and wrote a
memorandum in which the dangers and drawbacks of the proposal were sct
forth with great force and admirable foresight. He pointed out among other
objections that the miniature administration which was proposed to be consti-
tated would be much less efficient than that which existed as part of a large
provincial organisation, that the machine of British administrution was com-

and could not be run properly on a small scale, that the sphere of the new

rovince would not afford a tmaining ground for the acquisition of large and
varied experience, that the requisite administrative expericnce could not be
acquired in the political department, that the duties of district and judicial
officers would be likely to fall into disregard and that supervision in the various
departments would prove inadequate. He was of opinion that the scheme was
not the best with reference to future probable devolopments on the frontier
and that the actual cost of working the scheme would greatly exoeed the
forecast. The masterful personality of Lord Curzon enabled him to carry his
scheme through. It came into working in 1901 and has been in force for a
period of twenty vears. Sufficient time has been given for the trial of the
experiment and it is worth while to take stock of ite results.

From a financial point of view, the cost of administration of the

Province has far exceoded the original estimate and the excees of iture
over the revenues amountedyin, the year 1920 to more than 109 . The

Province has thus been & source of great drain upon the Imperial treasury.
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From the military point of view, the necessity for punitive expeditions
“has not disappeared. The cost of frontier expeditions from 1901-02 to 1918-20
anounted to 29 crores odd. It may be urged that the cost of the Third
War in the year 1919-20, rfz., Rs. 28,87,00,000 should, in fairness, be exclided
and that the cost of the dozen expeditions or so, into the frontier is only
Rs. 6,17,00,000. On the other hand, if you add the figures for the present
expedition into Waziristan, the figures are likely to be very much swollen, and
I do not know whether the military expenditure incurred on frontier expeditions
during the last twenty years will bear favourable comparison with the expenditure
incurred during the previous twenty years. The principles of Lord Curzon’s
military policy were stated to be the withdrawal of our regular garrisons from
advanced posts in the tribal area, the employment of local militias in the
defence of tribal country and the concentration of troops in British territory
upon the principal lines of advance.

It was expected that a hold would be acquired upon the allegiance of the
tribesmen by providing them with mflitary employment and that they would
have a direct interest in the preservation of the peace. His policy of withdrawal
of gurrisons from advanced posts has apparently been abandoned and the expedi-
tions which the Government have been obliged to send and our experience
during the last Afghan War indicate that his policy has not been successful in
sceuring the loyalty of the border tribes. But this is & matter on which 1
should prefer to-ask the Military authorities to say whether they still adhere to
the military policy enunciated by Lord Curzon or have scrapped it.

Onr political relutions with the tribes do not seem to have undergone
much i nprovenent, The ro-called tribal allowances which are, in the lan
of the vulgar, nothing more than ‘ bribe or blackmail’ but which Lord Curzon
ouphe nistically called * confidential communications with the tribes’ have
apparently undergone enormous incresse. The political expenditure incurred
during the year 1919-20 was 53 lakhs odd while in the year preceding it was
nearly 68 lakhs.

While the creation of the new Province has not been attended with any
substantial advantage in the improvement of our external relations, it has pro-
duced no improvements in the internal administration of the Province at all
commensurate with the annual expenditure. While the revenues of the province
have increased from 46 lakhs odd in 1908-04 to 70 lakhs odd mm 1019-20, the
cost of adininistration has risen from 65 lakhs odd in 1908-04 to 180 lakhs odd
in 1919-20. The cost of collecting the land revenue of 20 lakhs odd in 1919-
1020 a:ounted to over 8 lakhs which works out to a peroentage of nearly 40
per cent. In the case of the Punjab, the cost of collecting the land revenue in
the year 1918-19 works out only to about 17 per cent.

In his book on ¢ Indin under Lord Curzon and After’ Mr. Lovat Fraser,
an admiror and champion of Lord Curzon’s administration admits that the
principal defect of the separation of the North-West Frontier was:

“that its land rovenue administration in the seftled tracts was unsatisfactory, the land
tenures along the frontier are complieated and require delicate handling which they have

only partially obtained. In a Provinec primarily occupied and manned, to handle people and
i-mamvon& the administrative boundary, the ordinary details of Cival administration are

linble to be somewhat disregarded.’ ,
This is exactly what was predicted by Sir Mackworth Young,
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1t.is, however, in the discharge of its primary function of protection
that the administration has proved a hopeless failurc. During the year 1919-
1020, the latest for which the Administration Report is available the total nu nber
of raids by trans-frontier men was 611 and in the course of these raids 298
British subjects were killed, 392 were wounded, 463 were kidnapped and 94 had
to be ransomed and the value of the property looted amounted to Ra. 21,30,209.
1t is stated in the Administration Report tKat it is a singularly unfortunate
record of the year in which increases in every single class of crime are shown,
but there has hardly been a year in which raids have not been committed on
the most daring and terrifying scale. I am informed that in the year 1920-21,
the number of raids was 391, that 153 persons were killed and 157 injured,

that 56 kidnapped persons were ransomed and that the value of the property
looted was Rs. 2,86,285.

1t is not known how many were kidnapped without being ransomed. In
1909-10, it is stated in the Administration Report, that ‘ owing to the desolate
and broken nature of the country, it is not feasible at present to cope with
kidnapping raids. The only remedy is to prevent ingress of raiders from
Afghanistan.” In 1915-16, the Mahsud raids in Dera 1smail Kban produced
a state of affairs without a parallel and the history of the district is said to be
one long tale of rapine and outrage by Mahsuds and inspite of the superhuman
efforts on the part of the troops, militia constabulary and police, its northern
half had been almost ruined. The kidnapping, especially of Hindus, is said to be
a very lucrative pastime for the raiders. The Pathan- villagers are apathetic
when their Hindu fellow residents are kidnapped. More energy and enterprise
on the part of the more courageous villagers would often result i the rescue of
their unfortunate and less bold Hindu brethren. One District Magistrate com-
plained of the bad example set by Hindus in ransoming their relations. Possibly,
an Englishman whose wife or children may be kidnapped by the raider ma
exhibit more stoicism under the circumstances for fear of setting a bad example
or may be better able to command the services of a punitive expedition. But
1 do not know. It is, however, satisfactory to observe that the Sessions J udge
and the Judicial Commissioner before whom this remark of the District Magis-
trate went up took a juster view of the matter. They were of opinion that the
unfortunate people had no choice in the matter. They got little assistance
from the Muhammadan villagers, many of whom no doubt shared in the ransom
and so far Government had been able to do little to help them. Some of
these raids are committed by outlaws. Outlawry bas lost its terrors and
the career of an outlaw offers attractions to the more adventurous spirits,
Facilities in t e means of communication bave rendered their operations easier
and they have numerous friends and sympathisers within the districts with
whom they find shelter and protection during their marauding expeditions,
The fear of reprisals prevents peopls from coming forward to give evidence
against them, Raids and ontrages are often committed under the very nose
of the policeand it is worth noting that the number of property offences has
larg ly risen even in the cantonments of Peshawar, Nowshera, etc., in spite of
- the fact that they had largely increased garrisons, The success of the trans-
. border raiders re-acts in turn upon the lawless characters inside the settled
districts and encourages them also to commit crimes in the hope that they
would be ascribed to the trans-border tribes. In condemnation of the manage-
ment of Frontier affairs by t.he. Government of the Punjab, Lord Curzon
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noted with approval the following passage from aletter of Lord Lansdowne’s
tEﬁwemnrwnt, ated the 17th October 1899 :

*The (fovernment of India cannot consider its present relations with the trans-frontier
tribes on the Punjab border as either suitable or satisfactory and the absence of any friendly
understanding between them and the neighbouring British officors may at any time prove a,
source of serious danger and anxiety. The country within a day’s ride of one of our most
important garriwims in indeed almost n terra sacognita and there is no security for Btitish
life a few miles Lerond the border, Punitive expeditions have been frequent but have been
attended with very fow permanent results and there is probably no other in the world
where after 36 vears of peaceful occupation a great civilised power has obtained so little
influenco over its somi-snvrge neighbours or has nequired wo little knowledge of them.'

1 should like to ask whether after 68 vears of peaceful oceupation and 20
years after the creation of a costly frontier Province under the direct control
of the Government of India the rame description does not still hold good.

Turning now to the statistics of internal crime, with the exoeption
of the year 1906 which is said to have been a year of low water-mark in the
history of crime, hardly a year has passed in which the high officials who are
responsible for the administration of law and justice and who are sincerel
anxious to cope with such criie have not had to deplore the steady growt{
in the number of violent offences. 'I'he number of murders committed in 1002
was 180 and in 1919 it was 445. The number of attempts to murder was
55 in 1902 and 149 in 1019, There were 81 cases of kidnapping in 1902 and
119 in 1919. Dacoity with murder increased in the period from 10 to 93 and
the number of cases of other dacoities from 59 to 410. The number of
serious offences against persons and property under classes (2) and (8) totalled
218 in the year 1904 and steadily increased during the 16 years. During the
year 1019 the total reached the figure of 3,378, Serious crimes have thus
increased nearly 16 times during those 15 years. The value of property stolen
and carriad away rose from Rs, 98,762 in 1004 to Rs. 19,98,734 during the
same period but varied during the years 1915-18 from 6 to 8! lakhs. This
steady growth of crime cannot be attributed to any disposition on the part of
the authorities to gtint expenditure on the police, The strength of the police
which was 2,450 in 1908 rose to 4,601 in 1918 while the cost during the
same period rose from Rs, 5,860,733 to Rs. 16,80,945. The strength of the
frontier constabulary which is employed for the purpose of checking raids
rose from 2,372 in 1904 to 3,959 in 1919 and the expenditure on this force roso
from Rs. 8,82,068 to Rs, 10,738,400 during the same period,

Various causes have been from time to time suggested by the autho-
rities in explanation of the growth of crime. There is no doubt that there is
the perennial problem of the blood-feud and crime due to the excitability of the
Pathan temperament which leads to violent outbreaks on very slight provoca-
tion. The unsettled conditions on the border and the contagious character of
crimes committed by trans-border men are also responsible for the prevalence
of crime in the interior. Making every allowance for the operation of these
factors, the large and steady growth of orime must be ascribed to defects in
the police and criminal administration which are admitted by all the high
officials of the Province. The low percentage of convictions due to the tainted
nature of the evidence brought forward, the failure of theé law to provide a
sujtable method of eettling disputes relating to women, the inadequate and"
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undiscriminating method of working the preventive provisions of the law, the
lack of local knowledge due to the frequent change of officers and their short
tenure of office, the unsatisfactory nature of the alliance between the police
of the Punjab and the North-West Frontier Province, the slackness and
incompetency of the native magistracy, the unsuitability of the system of law
tos popnhtmn whose ethics are those of the dark ages, the lack of legal
training on the part of the superior judiciary have all been recognised and
commented upon as affording an ex lanationl?)? the growth of crime. Time
and again the inefficiency of the police and the incompetency of the Magis-
trates have been mnoticed in revere terms by the Judicial Conmisrioner and the
other authorities. For a conde:nnation of the.policé and ecriminal ad ninistra-
tion one need not go further than the latest official reports.

The Jirga system of reference of criminal cases for trial by councils
of elders which is authorised by the Frontier Cri:nes Regulation is not a little
responsible for the slackness and inefficiency of the Magistracy and the Police.
The provisions of the Frontier Crimes Regulation are uncﬁmbtedly drastic but, for
aught I know, they may be very well suited to the require.nents of a turbulent
population. The procedure of a reference to the Jirga nay also be specially
adapted to their conditions. It has been pointed out that it is an approxima-
tion to the Punchayat system which has been encournged in other parts of
India with the special feature of covering both criminal and civil actions. In
the actual working, however, the Jirga system has vastly contributed to
miscarriage and contamination of justice and the consequent demoralisation of
the people. During the year 1919, 491 cases and 1,488 persons were referred
to }z'(;a for trial and only 40 per cent. of the persons tried were convicted.
The Chief Co nmissioner was of opinion that the figuree illustrated the
tendency for the victims’ relatives to include innocent persons in the prosecu-
tions. The reasons for this state of things are to be found in the method of
working of the Jirga system in practice.  Only the other day, I was informed
by a very respectable and weh educated Pathan gentleman that the men
who are appointed to serve on the Jirga were usually men of straw, with-
out any sense of responsibility and were appointed by Magistrates from
among their hangers-on to provide them with a livelihood, that corruption was
rampant among them and that respectable men were unwilling to serve on Jirgas.
The police know that when there is no judicial proof forthcoming, they have
only to recommend to the District Magistrate that the case be made over to
Jirga. The Jirga consists mostly of illiterate men who cannot sift evidence
am{ though no access 15 allowed to the Jirya while in session and all approaches
are guarded by the police, the relations of the parties manage to find out
who have been appointed and summoned as members of the Jirga and interview
then all beforechand and the Jirga is thus largely accessible to influence.

Wealthy people and those who have influential connections have greater
chances of getting off, while poor people and meniale who have ncither money
nor influence to save themselves have little chance of escape, if once haunled u
by the police. The Jirga meets in session once in three months and accuse
persons have frequently been kept for several months in the lock-up awaiting
tria} by the Jirge. Commenting upon the system of Skuki-Jirga, the Judicial

issioner observed that the principle of the Frontier Crimes Regulation
was that the strength of local knowledge supplemented by local inquiry
afforded the proper ocorrective for the weaknees of direct judicial evidempe,
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whereas ur.der the Skaki-Jirga system there was no loeal inquiry and it might
happen that of the membors of the sub-Jsrga told off to try a particular
case, not one man came from the locality where the crime was committed.
So, they would possess no local knowledge to assist them towards a right
verdict. It is not necessary for the Jirga to record evidence and the Jirga
men very often write in their reports that they have made secret and open
inquiries into cascs, Witnesscs need not be examined in the presence of the
accused, nor is it necessary to record evidence. No cross-examination is
allowed and no legal practitioners are admitted. The only opportunity given
to the accused to object iz when the Jirgs men are nominated. They are then
asked whether they have any objections to the persons proposed, but as their
objections are generally over-ruled by the Magistrates, the accused dare not
take objection lest they might make enemies of the nominees. The facility
with which a conviction can be obtained before the Jirga offers a strong
temptation to the police to save themselves the trouble of investigation and
report that there is no evidence forthcoming to satisfy the regular courts.
Many of you have doubtless met a Hindu gentleman of Peshawsr, Lala
Jiwan Mal, who, if Lis allegations are well-founded, has been forcibly deprived
of property in the possession of his family for about 40 years.

The Honocrable Dr. T. B. 8apru: I riso to a point of order. This
;ln_me is subjudice. 'This gentloman approached mo officially with regard to
is case,

Mr. President : 1 am informed officially that this caso is sub-judice.
The Honourable Member is therefore out of order.

Bir P. 8. Sivaswamy Aiyer: I have only said, ‘If his allegations
were well-founded ’ and I am not going to take it up further.

Mr. President : Even that is out of order.

8ir P. 8. Bivaswamy Aiyer : The authorities have been at their wits’

end to discover the causes and remedies for this uncatisfactory state of things.
In commenting upon the Criminal Bdministration for 1910, the Chief Com-
missioner remarked that none of the superior judiciary bad much legal training
and that they had doubtless done their best with the evidence placed before
them. But when out of 317 cases of murder admitted to have occurred, only
10 persons suffered the full penalty of the law, it was obvious that the terrors
of the law had little deterrent effect. The remarks of the Judicial Commis-
sioner in the Report for 1011 are very instructive. After allowing for and
eliminating the various reasons which have from time to time been put for-
ward in explanation of the growth of crime such as border unrest, the attrac-
tivenoss of an outlaw’s life, the high standard of proof demanded by the courts,
the weakness of the subordinate magistracy and the increase in the number
of legal practitioners, he comes to the conc{usion that the most potent cause of
the present conditions is that a great part of serious crime goes unpunished,
y because most cases never mcl;: the stage of a trial*n court at all and

rtly owing to the weakness of the prosecution in cases heard and devided,
is inference is that the present machinery, political as well as judicial, is not
fully adapted to the peouliar conditions of socicty in the Frontier Province,
He rightly observes that he would trust rather {‘o the im ;‘ovement of the

¢ criminal Jaw,

judicial machinery than to any radical change in ¢
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In commenting upon the Administration of Criminal Justice in 1914,
the Judicial Commissiouer remarked as follows : ,
* The criminal work of the Indian Magistracy can hardly be called good except in

fow cascs. The Scesions Judge, Peshawar, thinks that the reason for their shorteoming is

that either the Magistrates ave inexperionced or bave fullen into & groove from which it is
impossible to displace them * . . . . ) .

“The standard of efficiency in the Provincial Service leaves much to bo desired. The same
stagnation is noticeable in the sphere of ¢criminial work as on the civil side.’

He dwells upon their dilatory methods of disposal, upon the perfunctory
method of recording evidence and the want :P supervision of the clerical
establishment. In the Report for 1915 Mr, Bolton, the District Magistrate of
Peshawar, observed that there had been so much political and other work during
the year that it had not been possible to devote the same attention to the
dotails of criminal work as in former years.

The various defects in the judiciary which have thus been brought to
light in the successive Adiniuistration Reports cleasly indicate that they are due
to a vicious system of recruit.nent and to the disadvantages necessarily involved
in the administration of a miniature province. Ag¢ regards the svstem of
recruitment, I need only refer to th: answers fumished by the Government to
the interpellations of the Houourable Mr. Sachchilenanda Sinha last year.
No mini nun educational standard is fixed for appointment in the executive or
in the educational services.

In the Police, the minimum educational qualification is equivalent to the
Punjab University Matriculation, but the Chief Commissioner may dispense
with a knowledge of English. 19 out of 50 in the Provincial Civil Service have
not passed even the departmental tests. Appointments even of Extra
Assistant Co.nmissioners are made rather on considerations of family position
than on the merite of the candidate, his educational qualification or his
fitness. Constant changes of personnel, mental stagnation and lack of
opportunities for acquiring legal knowledge and training and several of the other
defects brought to light arethe direct results of the limited area of the
administration,

In the sphere of civil justice, the work of the mombers of the
Provincial Civii Service, of the Assistant Commissioners, and even of the District
Judges, has been condemned and the explanation is to be sought for in the
constant changes of personnel, in the appointment of officers who were unfit
by previous training and experience, and in the paucity of sufficiently
qualified officers in the Provineial Civil Service. One unfortunate consequence
of the frequent change of officers is the enormous influence acquired by the
permanent staff of the Court. Here, again, the root causes of the unsatisfactory
state of things are to be found in unsound methods of recruitment and in the
unavoidable difficulties inherent in the administration of a small Province.

Before passing from the mb,{ect of judicial administration, I should
like to refer to the policy of strictly limiting the number oislmders which finds
favour in this Province and its effects. The policy is pursued under the impres-
sion that any increase in the number of pleaders will tend to foster litigation.
It is curious that the authorities who are responsible for the granting of sanads
to pleaders should not realise that even asvuming that an increase in the number
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of pleaders would have such effect, it is ono to be welcomed rather than obviated.
Resort to the outlet of litigation is & necessary stage in the evolution of a

lawless and turbulent co.nmunity into a peaceful and law-abiding one. On the
other band, this limitation in the number of pleaders renders justice dearer Ly

enabling the few men at the Bar to charge extravagant fees, renders it possible

for a rich litigant to retain all the pleaders in a small place and reduces the’
efficiency of the Bar by absence of competition.

In the Medical Department work has been seriously hampered by the
difficulty of providing an alequate subordinate establishment,

Sim‘lar inconvenience has been experienced in the Agricultural Depart-
ment also.

In the sphere of higher education, I donot know whether any progress
made can be regarded as sufficiently eatisfactory. The Chief Commissioner
secms to have realised a little too prematurely the necessity for guarding against
the dunger of edutating a class for whom there might be no employment and
to have set about achicving the end by a system of prohibitive fees.

* If the Members of the House have followed me so far, they will find
it difficult to believe that the creation of the North-West Frontier Province
bas been a blessing or a success. The administration has failed in the discharge
of its most essential duty of protecting life, liberty and property. Such progress
as the Province may have achieved in any sphere could have been at least equally
achieved under the Punjab regime. 'The enormous expenditure wbiecl the
general tax-payer in other parts of British India has been called upon to bear for
the nurture of the Government of India’s bantling has borne no adequate
results, The military policy of Lord Curzon has been practically abandoned,
Judging from the amswers given by Sir Henr}y Dobbs to the Honourable.
Mr. Sachchidananda Sinha last ycar, Lord Curzon’s frontier policy seems to be in
the melting pot. 1 cannot help thinking that the requirements of internal
administration of the Scttled Distriets were sacrificed by Lord Curzon for the
wi.b of thewispof a foreign policy, which, now as ever before, is in practice, a
policy of drift and opportunism. 1do not complain of the policy of dr.ft which
has frequently led to success as notably in the case of the East India Com
Our frontier policy is the resultant of military, financial and gol,itical factors
which vary in force from time to time. In the face of the evidence furnished
from the official records, I trust the -Government will recognise the necessity
and desirability of a thorough re-examination of the whole problem of the
internal administration of the North-West Frontier Province. In the old days
of the kast India Company, the Government of the whole country was the
subject of periodical inquiry onee every 20 years. TIs it an unreasonable demand
that after 20 years of trial the policy of the creation of a separate Province
should be re-examined by a strong and impartial Committee.

Whatever conclusion the Government may come to upon the second
part of my Resolution, I hope they will at least see their way to accept the first
part of my Resolution which secks to re-vest in-the High Court of the Punjab
the control. of the judicial administration of the Fromtier Province. The
Amount of dislocation of the exmsting arrangements involved in my proposal
will, be . extremely small. The officer who now performs the functionsof a
Judicial Commissioner in the Frontier Province may easily be provided for in
the Punjab High Court, even if the Frontier Province is to preserve its separate
entity. ~ '
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The transfer of control over the judicial administration to the High Court
of the Punjab would be neither anomalous nor unprecedentsd. When the parti-
tion of Bengal was carried out by Lord Curzon, the jurisdiction of the Calcutta
High Court was preserved over East Bengal. When the Delhi emclaer was
carved out of the Punjab into a separate Province, the jurisdiction of the
Punjab High Court over the Delhi area was preserved and even in tbe North-
West Frontier Province the jurisdiction of the Punjab High Court is preserved
in respect of European British subj:cts. Und.r Sections 6 aud 10 of the North-
West Frontier I'rovinee Law and Just'ce Regulation of 1901, the rights of
Luropean British subjects are very j-alously safeguarded and so far as they are
concerned, they cau resort to she Punjab High Court. 1f the judiciary system
of the North-West Frontier Piovince is not good enough for the European
British subjocts, why should it be regarded as satisfactory for the Indian popu-
lation? 1do not want to level down distinctions between ]guropenns and Indiank,
but 1 want them to be levelled up, 1t may be said that the location of thu
ultimate Court of Appeal within the Province at Peshawar is an advantage to
the peoplennd that it would cause inconvenience and hardship to oblige them to
resort to Lahore to exervise their right of appeal, but this objection proceeds
upon ignorance of the facts that for over six months in the year from April to
October the Judicial Commissioner sits at Nathiagali which ison the top of &
hill 20 miles from Abbotabad, that it cannot be reached by convevance, that it
has no Jodging places, that there is great difficulty in securing accommodation.
that no legal practitioners are availuble at Na‘hiagali, that they have to be ta en
there frem outsile on pauyment of very high fes, that the journey from
Peshawar to Nathiagali occupies about 24 hours and is much longer and is more
custly than the journey from Peshawar to Lahore. The Judicial Commissioner
has 1o colleagues and sits alone, while in the High Court of the Punjab
litigants can have the advantage of benches of judges and of an undoubledly
larger and better Bar,

It may perhape be vuggested that a bench of two Judges can be provided
for by the appointment of an Additional Judicial Commissioner in the North
West Frontier Province, but such an arrangement cannot poseibly b: attended
with the same advantages as are available under a High Court with a larger
personnel of Judges. The additional Judicial Commissioner will presnmably ba
chosen from the cadre of the Frontier Province where the legal and judicial
qualifications of Judges are by no means of a very high order, The appoint-
ment of District Munsifs and Subordingte Judges cannot possibly be as satis-
factory under such a system as it would be if the power of appointment or re-
commendation were vested in the High Court of the Punjab,

1 hope the Government will not allow any false sense of prestige or of
loyalty to settled facts to stand in the way of redressing a state of thiugs which
can only be described as a scandal.

Dr. Nand Lal: 8ir, Sir Sivaswamy Aiyer has put the case of the North-
‘West Frontier Province very ably and I adopt .ﬁﬂ the arguments and the
socbunts read out by that Honourable Member of this Assembly. Last Session
I bad the privilege of inviting this august Assembly’s attention to vertain
‘conditions which are prevalent in that Province. 1 am not going to repeat
them ; 1 shall only a few remarks which are pertinent to the question
before the House now. The people of this unfortunate Provinee, Sir, are in the
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worst possible condition, There is no safety of life nor of property, especially
in the case of the poor Hindus who are in a worse condition than Muham-
madans, Internal administration is not only defective but is condemnable,’
Thougrh T concede at once that the Government of India have been doing their
level best to make some inprovement, yet 1 feel constrained to say that they
have utterly fuiled, There are raids after raids, dacoities after dacoities,
murders alter murders, and no improvement whatsoever. Lord Curzon, as you
know, Sir, hal a very imarinative mind and he was very fond of changes,
though he could not see whether those changes would prove effectivé, would
prove wholesome, to the alministration or not. The Partition of Bengal is &
fit illustration to substantiate this coutention. His Lordehip, on account of
his imaginative mind, made a similar mistake, so far as the North-West
Frontier Province was concerned. The arguments which were advanced by His
Lordship have proved to b: untenable, The Lieutenant-Governor of the
Punjab then alvanced very luminous reasons in opposition to the scheme which
was suggested by Lord Curzon, but, unfortunately, the objections, which
were raised, were not approved of, though they have now proved true prophecy.
Let us see whether the judiciary in the North-West Frontier Province see.ns to
b+ competent or incompetent. The alministration reports, which are the
official recordr, will bear me out that the judiciary is very incompetent, and
the system, which is adopted there to appoint judicial officers, is very undesir-
sble. The very important and responsible office of a District Judge is some-
times entrusted to a Political Officer who does not knpw much of law, and, if
any law-knowing officer ix appointed for some time, he will be transferred like
a shuttle cock from one place to another. He does not understand the tradi-
tions and the habits of the country and he is removed from that place. Somne
of the officers who were appointed then and who are in service now in that
Province, 1 may be allowed to submit, are not trained at all, ‘
And this contention of mine has got a sufficient and substantial proof in

the judicial administration reports which speak in my favour. The Judicial
Commissioner in his remarks expressed regrets that some of the cases are
dismissed in default so that the officer may not take the trouble of determining
all the points involved in them. A good many cases are adjourned and

postponed— with what intention? Naturally this Assembly will ask—with

this intention that the partics may be compclled to come to terms, so that
the judicial-officer may not have to take the trouble of aljulicating on the
questions involved in them. Now, that is the so-called efficiency of the

udiciary in that unfortunate Province. On the top of that trouble, the

%\'orth-West Frontier Criminal Regulation has becn introduced, and the Je g4,

which is said to be a Council of Elders, speaks very well no doubt, but is in

fact a very undesirable institution and bas preved an utter failure. There are
remaiks made by officers in charge of that Province that this Jirga has not
done any good, and that it is unfortunately true that sometimes innocent men
are hauled up and convicted. So far as the administration of this Jirga

system is concerned, it has already boen dilated upon by my learned friend, the
Mover of the Resolution, and there is no need for me to go over the ground

again ; but 1 feel bound to make o¢he remark in that connection also. That

not oni are criminal cases transferred to the . Jérgos, but also some times civil
cases are pending.  An account ap in the ¢ Pribune’ of 16tk
September 1921, which is a heart-rending account. A civil case, which -was
decided and sdjudicated upon, was transferred to the Jirga. This instance
serves as an authority, which is embodied and invorporated in the colanins
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of the ¢ Tridune’ of 16th September 1921 for this statement. A case was
reported in those columus and that caseis this. Once upon a time a boy was
challaned by the Polive : when that boy appeared before the Magistrate, the
Magistrate, on account of his own whim or sentiment, says: ¢ This boy cannot
have committed the offence alone : there must be somne adult men also.” He
makes this suggestion to the Police Department and the Police Department,
after miking Investigation, comes to this conclusion, that there was no other
accomplice who had participatel in the offence or achompanied that boy.
That boy, when he was hauled up and appeared for trial, was either,
acquitted or discharged—] am mnot sure about it. But still the Magis-
trate, as I am told, had the hardibood of making a reference to the
District Magistrate that the case should be referred to the Jirga, and
those two men, 1 am told, were sent up to the Jirga for trial. Such
is the deplorable condition of the judicial administration in that Province.
I think every Member of this Asscmbly will have sympathy with the poor
down-trodden people. The Judicial Commissioner, as my learned friend, the
Mover, has already explained before you, in the summer season goes to the
hills there and lityrants have got to travel hundreds of miles. Lahore, as bas
been ~uggested, will be the suitable high tribunal for the final decision of cases
which will be adjudicatel upon by the Sessions Judges and District Judges
in the North-West Frontier Province. 1 may inform this Honourable
Assembly that the people of that Province, after having enjoyed for 50 years
the benefit of the organised system of administration of the Punjab, were
unfortunately degraded, and thrown down from that high pedestal. T'hey had
the benefit of being under the wholesome influences of the very good and
splendid administration of the Punjab. But for the reasons, which I have
ready submitted before this House, they were compulsorily deprived of those
rivileges.  Since then they have been crying that their separation from the
Y’un jab is unreasonable. On the very eve of the scheme having been floated
they submitted a memorial to the Punjab Government ; and the Puujib
Government cousidered the memorial, but it was not appreciated ; subsequently
some years after they raised the ume‘ﬁ}nt, but that contention alse was not
accepted. And up to now the cry of the people of that Province is for * What
offence of ours have we been separated from the Punjab ? What offence bave
we committed 7 What sin has been committed by us that the ligcht of
civilisation has been denied to us? What we want is simply thie, give us
back the privilege which was conferred upon us on the annexation of these
districts to the Punjab.” 1 submit, the Government offigials and the Govern-
ment representatives will have nothing to say against it. 1f the separation
had proved of some good, there would bave beeri something to be said against
this gieeolntion, but I bave tried to establish, taking the question financially,
that the internal administration, has proved a miserable failure. If the
expenditure of 1902 is compared with that of the present time, or even five years
ore, it will be proveqd that so far as the financial aspect, of the, question

is concerned, it was a failure. So faras the administration is concerned, 1 have
already dilated upon it, In some cases the private property of the inhabitants
of Peshawar has been forcibly taken away from them. The private property of
individuals resident in Peshawar and other places has been t away E; some
Muhammadans, but no notice wag taken o?it ; 1 am not mf:n;g to’ partioular

no

instances, hecause one of them is wd-judice snd I do justified in
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making any allusion to it ; but it is a fact that not only in; one case but in a
number of cases property has boen forcibly usurped and no effective and
desirable action has been taken. Therefore, 1 very respectfully submit that this
learned Assembly should support this Resolution unanimously. I hope that even
the official Members shall have sympathy with it. 1 am raising my voice not
only to eriticise the administration oF the Government but to assist Government.
I convey the message of the people of that unfortunate Province to the
Government, that this is the condition, these are the feelings of the public and
it would be better that suitable manage.nent may be made, so that the
gricvances may be redressed ; and the only remedy which seems to be feasible,
which will prove effective, is this, that the judicial administration of that
province may be placed under the control and superintendence of the High
Court of Judicature at Lahore, and it will not cost the Government much, and
the benefit and the fruit which both the public and the Government will derive
will be of the greatest possible value. With these few remarks I very
respectfully submit that this Assembly should give their vote unanimously in
favour of this Resolution, part I, part I1 and pat 111, 1 do not like to
dilate upon the things which I have alradly mention:d, and my remarks
which I made in the last Session may be considered part of my arguments now.

Lieut.-Colonel H. A. J. Gidney : Sir, I ricc to oppose this Resolu-
tion. Wehave listened to one of the most serious indicth.ents against the admi-
nistration of any Province 1 have ever beard in my life. 1 can appreciate the
laudable motives that have actuated my Honourable friend, Sir Sivaswamy
Aiyer, in theallegations he made against the North-West Frontier Govern.r.ent,
and | have no doubt they are supported by the various official reports from
which he has quoted so largely. But 1 take it that Sir Sivaswamy Aiyer has not
spent & single day on the frontier ; he might have spent a few days there as =
vigitor, but not as an official ; if he had he would at once realise the peculiarities
of the country whose administration he is attacking in such strong terms.
As regards my Honourable friend, Dr. Nand Lal, 1 can quite understand how
delightfully nice it would be for the High Court in Lahore to be swamped with
more legal cases. At the same time, Sir, I rise to oppose this Resolution, as 1
hope to show, for some very serious reasons, which, 1 am afraid, the Honour-
aﬂ:: Mover of the Resolution appears to have overlooked ; he seems to have
only taken a partial view of but one part of a very large problem,

The North-West Frontier Province assumes ite greatest importance, in
Indian eyes, when viewed in regard to its connection with the problem of
Indian defence and military expenditure. And no matter whal other consider-
ations may be involved, this is its most important ‘all India ’ aspect. But
the land defence of India is not only a guefstion of the defence of that part
of the frontier, which forms the border of the North-West Frontier Province :
Land defence cannot be considered withont close regard also to the border~ of
Baluchistan. In fact, the problem of the land defence of lndia, from the
Pamirs to the Persian Gulf, is one single .indivisible problem. .This problem
§s no less than the land defence of lnﬁia,' on the only front on which attack
is to-day possible. '

The domestic policy pursued in a territory contiguous to a frontier mus¢
inevitably react upon foreign policy and n defencs. It is inconceivable
that domestic policy in such territory should be directed by any sutherity other
than #4a¢ which is responsible for foreign policy and defence, . .
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Can it be for one moment argued that it would be sound policy for affairs,
up to the frontier of Baluchistan, to be administered b tlw I!residency of
Bon.bay and for affairs up to the borders of the North-West Frontier
Province, to be administered by the Province of the Punjab—and for tho
Govern:nent of India to accept responsibility fora foreign policy influenced by
fuctors over which it could exercise wo reslly adeguate control ?

Dr. Nand Lal: 1Irise to a point of order, Sir. We discuss the
question of internal administration and not the executive aspect of it,

Mr. President : The Honourable Member is quite in order,

Lieut.-Colozel B. A. J. Gidney: I wanteil to prove, before the
Honourable Me i.ber interrupted me just now, that 1 am taking the Resolution
as & whole, and I am not dealing with it in parts.

Out of this arises another question : The internal policy of the Punjub
Government influencing, 18 it inevitably must (i this Resolution were
enforced), events up to the very Passes of the Nerth-West, It would be
inévitable that the Government of India, in the interests of India a: a whole,
should keep the clogest watch upon-—and indeed might be compelled to interfere
in the do i estic aifairs of th: Punj b—thus retarding the free develop nent of
Provincial Self-governm nt.  For this reason this Resolution w’ll surely not
commend itself to Honourable Members representing Punjab constituencies.

There is yet a th'rd aspect of the question : The frontier, from the
Pamirs to the Sea, is the most i.nportant land frontier of the British Comwmon-
weal h. For this rason its defence is not a matter solely ol Indiag importance :
Tundia holds t!.at frontier not only for her own protection but to guarsntee the
integrity of I nperial roil. Th: day maybe not far distant when it inay bo
widely recognized that India alone should not be called upon to bear the whole
cost of defending this frontier. Should this by se, it will be imposrible to
countenance the authority of Provincial admiuistrutions up to the point . f
contact with foreign powers, The solution of the problen will be greatly
facilitated if there is now created and maintained, from the Pamims to the
Persian Gulf, a curridor of territory under one central control,

In this connection I would sk the Government of India to enlighten thia
Assembly on the po'ut us to why it is possible in Buluchistan, to collect revenuo
right up to the Persian border and why, for yenrs p.st, the North-West
Frontier Province hay, in great mcasure, boon in & state of luwlessness and
contlinues to be a constant drain upon Indian resource:. Is the reason due
to the «1d Sandeman policy on the one hand, and the pinch and scuttle policy
on the other ? 1t would be very interesting to know, With these words, Sir,
1 oppose the Resolution, ’

Mr. Abdar Rahim Khan: Sir, before I offer my bumble observations
for consideration and deliberation of thie Honourable House, I would firat
venture to offer my heartfelt gratitude to those who spoke on this Resolution,
1 am ever so much obliged and grateful to them for their good efforts, good
fntentions and noble metives which prompted them to sympathise with us. No
doubt they beought home to us that de known English expression *So far
yet %o near,’ Buiim any oase they should: not ‘8o near yet so far’
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because we agree in this that the people of this North-West Frontier Province
should be treated well and they should bave the reforms. I differ from the
Honourable speakers only in this, I say that every reform must come from
within and not from without. The speeches of the Honourable
confused me so much that if I did not know the real facts I would have not
dared to go back to my home. Their speeches give an im]l)::sion that the

- officers over there are wolves and the residents.of that place, bs, In this
respect we and the poor offcers are treated just like a sober man with a drun-
ken face who hasthe reputation of the men without its satisfaction. Will it
be & good policy to re-unite these two Provinces after twenty years legal
separation ? I am sure that union will not be a happy one. Some severe
remarks were passed that the judicial machinery of our province is defective.
I am sorry to say that the Honourable speakers perhaps don’t know that we
had very learned Judicial Commissioners 1n the persons of Mr. Bunbury gnd
Mr. Barton, every High Court would have simply been proud to have them ag
its Judges. Our present Judicial Commissioner is not mferior to any one in
this respect who has got very long judicial experience. If he had been in
the -Punjab his judicial experience and seniority would bave secured him a
Judgeship in the High Court. They want us to be at home. But in order
to be at home they want to send us to the Punjab. No, we want to remain
where we are, where we really are in our home and at home.

Now, Sir, I will refer to another question, that is about the judicial
line. You know very well, 8ir, that the Afghan, the Pathan, are very
impatient. Onc advantage we bave got in having the Judicial Commissioner
there, is the speedy disposal of cases. If, for instance, a Pathan has o case in
the Hight Court and if he has been told by the Counsel that the date will
be sent to him, he will think that the Counsel has'pocketed the money. Then,
another thing, in our province is that there is immediate supervision, control
and inspection of the subordinate courts. While, in the High Court, the entire
work of the control is entrusted to one single judge. Then, another thing is
that Pathans have got peculiar manners, or peculiar character and they have got
a peculiar law as far as custom is concerned, as for instance, the making of
a will. Another thing is that a man who has been brought up there, who is
well versed in the manners and customs of the Pathans, will, I think, be able
far better to deal with them than the learned Judges who have not studied
their customary laws. 8o these are the advantages at present, which I am
bringing before this House. Another thing is that it will be a reflection on
myself as a Barrister and an Afghan that X should not wish well to my country.
The fact is that the situation there is not so bad and I say boldly that unfor-
tunately the Honourable gentlemen here do not realise it. There is a milita
success and thero is a political success. (Hear, hear.) The' Honourable
gentlemen are cheering me. I can prove it. The very fact that at present
you bave got only the Mahsuds to fight against you 1s due to the political
aﬁm in those parts. Otherwise, there would be one blaze from Chitral to

uetta.

And as regards border military expenditure, I am sorry to say that the
Honourable gentlemen do not appear to rea lise that there are two issues to be
considered. The first issue is whether you want to have a defence of India
ornot. The second is the ‘defence ‘of our provinee. I, as an Afghan, can
assure the House that we have got sufficient rifles and our Local Government’
is genorous and prepared to give us more rifles, We do not require say
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defence at all. The whole money is spent on the defence of India and if you do
not realise the trouble and the difficulties which these military officers have to
faoe, I think that it is very discourteous of and discreditable to us. If you go
to thoee , you will find for instance that the Gencral Ofticer Command-
ing, Afghanistan Field Force has to go to a place where be has not got a
dent. Do you think the money that is spent on military cxpeditions goee into
his pockets? How many Indian and British officers are killed there? Does
it show sacrifice on their part or unnecessary cxpenditnre on their part ?

. Dr.Nand Lal: On a point of order, Sir. There was no question of
military expenditure,

Mr. Abdur Rahim Ehan: I am sorry, but it is put down there. If
you strike it out, I will withdrew my remarks.

As to kiduapping and all that sort of thing, you don’t realise the amount
of rifles we have got. 1f the same rifles are given to the Punjab, to Bengal or
to Madrms, the crimes would be worse. Now, for instanoe, take the case of the
Bannu district, there are 10,000 rifles in that district and it is due to the
magistrates and off.cers there that they are able to control them.

Then as regards the attitude taken up by some of the Honourable gentlemen,

1 mast say it is sadly out of place. The dacoite make no distinction botween
Hindu and Mubammadan, Wherever they can get an opportunity they will
commit dacnity, merely solely for the sake of pecuniary gain. Another thing
about dacoits is, if you see the geographical position of the frontier, it will show
ou that unless there is a wall all along the whole line you cannot stop these
ities. Moreover, the independent teorritory is close to these settled districts.

We have not got s0 many troops that they conld guard the whole line.
The unrest is due to the fact that they have such unlimited numbers of up-to-
date rifles and munitions, and not beuvause the administration of the North-
West Frontier Province is defective.

If the administration were entrusted to the Punjab, do youthink that
persons would not be kidnapped 7 Do you think that the men need have no
cauge for fear? Do yom think that the officers in the North-West Frontior
Frovinve would not risk their lives forthem ? 1 must eay this, that I am very
much obliged to Honourable gentlemen for the kind sympathy they have shown
te that community in general, Unfortunately, the Frontier Administration
is troubled by the Bolshevik movement and the movement in Afghanistan.
You think that these Afghans are illiterate. They are born politicians. They
know the situstion. You can deliver speeches here, but they are only speaches.
They have got natural instinots. They know their own ways. 1f you went
0 independent territory, and see the number of rifles they have got and how

arein touch with the political movement, you would be surprised. They
are born polibigisns. Se, | ing the situation as it stands, I think it is not
desirable that our judicial administration should be amalgamated with the
Punjeb,

Another matter thet was tomched by my. Honousable friends is that the
ﬁmnﬁﬂe&:m ?‘H:ﬂdhumﬂm with the m)ﬁr Unfor-
ely. forget that in all theee independent tarwitories, ¢ popula-
m' ta settlod dietriots and balf to uneettled distriots. You oaspot
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Another thing 1 have to say is that the Jirga system has got its bright
eide also. Take the case of the Hijurat in Peshawar. There were 15,000
cases and they were referred to the Jirga under Section 8 and all these peofle
got justice. 1f you ask a Pathan what Jerga is and what a judicial case is,
he will ray that in a judicial case you get law and in the case of Jirga you
get justice. 'That is their belief. ¥uk to Honourable gentlemen if it was
unfair that the cases of those 15,000 men who were led by a religions spirit,
who went to Afghanistan with their bag and baggage, who Lft their property
for nothing, who sold their Jaroperty nominally to those who were interested
in buying their lands, should be tried under Section 8. 1Is there any gentleman
who will say that those people did not have right in law and equity for
the property to be given back to them? In the circumstances, these cases
were rr.'Rfrred to the Jirga under Section 8. So, I say, that even with regard
to this Jirga system, the anendment must come from within. There is no
doubt there was some complaint and my Honourable friend, Sir Geprge Roos-
Keppel, passed orders that no District Magistrate should refer a case to a second
Jirga without the sanction of the Local Government. Now, Sir, thereisa
strong fecling that these rules should be amended and the Honourable the
Chief Commissioner is willing and prepared to do the needful. You cannot say
of the Punjab that everything is good there. There is good and bad every-
where. 1 need not refer to those questions in detail. 1f there is any defect
in the Jirga system in our Province, the best thing to do is toapproach the
Honourable the Chief Commissioner direct who is always prepared and ready
to consider the public voice very favourably. Now, take for instance, the
case of the Punjab. They too {ave got the same ¥. C. Regulation in the
Mianwali and Dera Ghazi Khan districts,

First move yovr own Government, the Punjab Government. Let them
remove that Regulation first and then they may find fault with our system of
Jirga. Till then they are mot justified in saying a single word against our
Province.

Sir, 1 do not want to waste the time of the House. I have not come
prepared bevause | bad a very short time and I hope that the remarks and ob-
servations of the Honourable Mover will be considered in their several aspeets.
No doubt, the paper which my friend has read is an ideal paper, 7 must say,
but we have to consider the Afghan element. If Sind can have its own
Judicial Commissioner, if Oudh can have its own Judicial Commissioner, why
should we not bave our own Judicial Commissioner ? So if any reform is
needed in the judicial line, that reform muet come from within and not from
without. Once again I thank the Honourdble Member from the bottom of my
heart for his noble efforts on our behalf.

Dr. H. 8. Gour: 1 have listened to ‘this debatc with very deep in-
terest because I have never been to the Frobier, but I have interested myself
to & snmll extent in the Pront'er ‘question. It seems to me that Sir P, ».
Sivasawmy Aiyer’s chief points have not been aseailed because they ave
snassilable. e has pointed out that this separation of the Frontier Province
from the main Province was brought aboat by Lerd Curgon in 1901, and from
a perusal of the papers of that time you will find that this separation was
rought about despite the protest of the then Lieutenant-Governor of the
Punjab, Sir Mackworth Young, and despite the doubts of the then Secretary
of 8tate for India. 1 find from the despatch of Sir Mackworth Young that
he entered an emphatic and unqualified protest against this severance of

N
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limb from its main trunk and in his concluding passage he appealed to Lord
Curzon’s Government to defer the separation at least for the remaining ‘short
tenure of his office. Rut what was the result? Lord Curzon brushed aside
all his objections in a cavalier fashion and ordered that the separation should
take place. Sir Mackworth Young prophesied a complete failure of the
administration both from the staudpont of economy aud efficiency. His
words were prophetic as the annual Reports of the Frontier Province amply

ify. Sir Sivaswamy Aiyer has pointed out that ever since the year 1901
the twenty years’ administration of the Frontier has been a history of
intrigues, ever increasing murders and dacoities and ever diminishing efficiency.
This 18 & charge which has not been met. This is a charge which, I submt,
cannot be met. And if the allegations made by the Hopourable Mover of
this Resolution are true, no amount of special pleading on the of my
Afghan fricnd in the corner oan do away or belittle the facts. He told us,
a.ng I will take him first,—he told us in an extremely felicitous epeech for
which I congratulate him, after twenty years separation how can there be
re-union ? .

- But I wish to point out to hin that if it is a case of 20 years’ elopement,
there shall be recapture. No lapse of time can justify a» wrong and if a wrong
was committed in 1901, in 1921 we shall rectify it. The fact that you have
been for 20 years living asunder as the Poles is no justification for continuing
to live so after. Justify your separation, and you shall have to justify it first
before you are permitted to continue separate. Justify it on the grounds of
efficiency, convenience or economy of administration. ‘Have you done so ?
My friend says : * We are all supplied with rifles. > I fear that your rifles are

tting rusty for want of use. 1f I may judge from the facts, and the
gcts?% submit, cannot be denied, dacoitics, raids and incursions from the
Frontier tribes are increasing year after year entailing an ever increasing toll
on the Imperial exchequer ; and I say that your rifles had mnever been in use
and how are we to stop these raids and frequent dacoities for which the tax
payer in this country has to pay ? Surely, 8ir, this is a question which does
not concern the Frontier people alone. 1t is a question which concerns the
general tax payer of this country. My friend makes a passionate appeal and
says that heis an Afghan and he would not have endured the illtreatment of
the officials on the Frontier. I make no allegation and no allegation bas been
made of any personal wrong done by the officials of the Frontier. We are
discussing here u system which was brought into existence despite the protest
of the Secretary of State and the local Administration.

Weare here to pass in review the history of that separation during the last

20 years and if, as I think, in the matter of efficiency, in the matter of
administrative convenience, this separation has been prejudicial to the best
intereste of this country, then, I say, Sir, that this House will have no hesita-
tion in recording its unanimous vote forits re-union. I submit, Sir, that the
mistake of 1901 must be rectified in the year 1921 and for the reasons which,
I submit, are enshrined in the official reports of the Frontier Province. We
bave nothing but dismal tales of a.nnualfy increasing cost of administration.
We have nothing but gloomy pictures of annually increasing raids. We bave
pothing but the same old chapter of the Krontier Province Report, which is
stained with the blood of the innocents. You will find, Sir, that throughout
the history of these 20 years of our Frontier Administration there has not been
single advantage gained by the separation of this Province from the Punjab.
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My friend has said that 8o far as the inferior judicial administration of the
Frontier Province is concerned, we are very well satisfied, and I think in his
peculiar Afghan humour he said that whenever we go to the Jirga we get jus-
tice and when we go to the courts we getlaw. Well, 8ir, let my friend be
assured that when he goes to the Punjab High Court, he will get a
combination of both. (Hear, hear) He should have no apprehensions on
that ground.

My Honourable friend, Colonel Gidney, made a passionate appeal to this
House to reject this Resolution on the ground that Sir Sivaswamy Aiyer had
never been to the frontier. Now that is an eminently excellent ground for
rejecting the Resolution if this House requires that every one who speaks upon
the subject of the frontier must have visited the country. .

Lieutenant-Colonel H. A.J. Gidney : I did not mention that as a
reason ; I mentioned it as a passing re.nark.

Dr. H, 8. Gour : I am glad, Sir, because I was going to add, that while
my Honourable friend charged the Mover of this Resolution with not having

to the frontier, I was going to interject the question as to whether the
spenker himself had been to the frontier.

Lieutenant-Colonel H. A. J. Gidney : Often and for many years,

Dr. H. 8. Gour : Yes, as an officer. However, I Fass on, Sir, to the main
objection which my Honourable and gullant friend, Colonel Gidney, bas to this
separation, and that main objection is that the frontier has got problems of its
own. Now, Sir, if 1 want to justify a thing which is otherwise unjustifiable, I
indulge in these very pleasant platitudes. 1t is a very good thing to have a dis-
tinct administration : vou can always know and carefully examine and scrutinise
the details of the work, bhave closer supervision,— increased efficiency, bat,
alas, Sir, if we put this to the acid test of experience, we find that the smaller
the administrative unit, the greater is its inefliciency and cost. You must
have read in the newspapers the other day that the English motor industry is
suffering hopelessly in competition with the large gigantic organizations of
the trans-atluntic continent, and the reason is that the overhead charges
there are swaller, the organization is large, efficiency is greater, and the cost,
therefore, must necessarily be smaller. If thiselementary commercial principle
is extended and applied to the administration _of Provinces, there will be no
dificulty in seeing that the smaller Provinces are more costly to rule, that
efficiency is not so great, and that the incentive which people have to serve in
their country is none too_great. These were the poiuts brought out by Sir
Macworth Young, and, I submit, they remain as true to-day as on the day they
were written. %«’ow, 1 submnit, that this is a question which affects the tax-
payer,—the tax-payer in this country. It is a question, I submit, whjch can
no longer be obscured by an appeal to sentiment or by an appeal to what we
may the ‘ settled fuct. > We have once more to examine this: question
in the light of the remarks made by the Honourable Mover, namely, that it is
8 question which must be considered once more by this House, and I submit
that none of the speakers who have followed the Honourable Mover have in
the slightest degree attempted to shake his argument. I therefore take it,
Sir, that so far as the case made out by the Honourable Mover of the Resolution
is concerned, it remains unanswerable, and I have no hesitation whatever in
asking my friends here to support the Resolution,
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The Honourable Dr. T. B. Bapra: Sir, no client in a oourt of law vould
¢ commanded the advocacy of a.more powerful advocate than
the people of the North-West Frontier Province have been able
to command in the person of the former Advoocate-General of the Madras
High Court, Unfortunately, however, it is a case of the elient repudiating the
suthority of the counsel, for, to-day, we have in this House for the first time a
re tative, a genuine representative, of the North-West Frontier Province,
whom I welcome on bebalf of this House and on bebalf of the Government.
He has anticipated me in many of the things which I intended to lay before
the House in answer to the terrible indictment of my Honourable friend, Sir
Sivaswamy Aiyer. Sir Sivaswamy Aiyer and I both suffer from the disadvant-
age of never having resided permanently or even for any length of time in the
North-West Frontier Province, and, Sthough he has spoken dogmatically, ns
.one would expect a counsel for the prosecution to speak, I should not follow his
example. 1 would rather speak with a oconsiderable amount of hesitation,
remembering that although 1 may be a Member of the Government, and
altbough 1 may have been bricfled by them, 1 am still diffident on many of the
proble.ns of the North-West Fromtier Province. Therefore, what I would ask
the House to consider on the present oocasion is, fired of all the nature of the
jssues that are submitted for the decision of the House. Theve are two distinet
iesues which have been raised by my Honoursble friend, Sir Sivaswamy Aiyer.
For the sake of convenience I may Lcﬂbe the first isone xs an issue of a judicial
character and the second issue as an issue of an executive character--I am
psing words which are very familiar to my Eriends here. So far as the judicial
issue 18 concerned, the gravamen of the charge which has been formulated at
such length by my Honourable friend, Sir Sivaswamy Aiyer, is that the judiciary
in the North-West Frontier Province is not 8o competent, as he with his
standards of Madras or I with my standards of the United Provinces, would
like it to be. So far as the executive administration is concerned, the sum and
substance of the charge is, thut although the Province of the Punjab wus in the
year 1901 bifurcated into two Provinces, and alfhough so much money has beon
spent during the last 20 years on it, yet the people of the Province are not
happy and contented in proportion to the money and labour which has been
spent over the administration.
Now, 1 will deal with each one of €hese issues separately. The fact that
4 Province possesses & Judicial Commissioner and not & High Court is, to my
mind, in itself not a sufficient condemnation of the judicial administration of thut
rticular Province, If that were so, 1 should have expected my Honourable
riend, Dr. Gour, who praoctises in Nagpur, where there is a Judicial Commis-
sioner, to have frankly and boldly condemned bis own oourt and the entire
judicial administration of his own Province. If ¢hat were so, 1 should be
equally willing to oondemn the judicial administration of the Province of
Oudh where there is 8 Judicial Commissioner and hkefore whom 1 had the
honour of appearing soores of times in my life.
Mr. N. M, Samarth : What about 8ind ?

Th. Emnl'ablﬂ DI'. Ti ’o S‘lPﬂI: My lM tf;md. Mr. ﬂmalﬁ
reminds me of S8ind. Well, what 1 will say-—pevhaps my Honourable friend,
Dr. Gour, will consider it as & complimaent to his own coumrt—is thut evem 1 have
Imd ut times to vite the desisions of Judisial Commiissioners in the High Court.

Well, therefore, the mere faot that the judivial hesd of the Provimes
jmppens 0 e s Fudivinl Comugimioner 3md mot 8 Jwige of the High Court

b r.u.
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is in itself not by any means a condemnation of the judicial systam. What
you have got to consider is whether the occupant of the office doe credit to his
office, whether the supervision of the subordinate judiciary is competent,
whether the subordinate judiciary also gives good account of itself. Now [
think a few facts are far more valuable than any amount of theory about
the relative merits of the Judicial Commissioner and the High Court.

Now the Judicial Commissioner of the North-West Fromtier Pro
vince happens to be 8 gentleman with considerable experience as Sessions
Judge—a man who, if he bad been in the Punjab, would in all probability have
been a Judge of the High Court-—he ix & mamber of the Indian Civil Service.

8ir P. 8. Sivaswamy Ajyer: I made that proposal myself that he
ghonld be transferred.

The Honourable Dr. T. B Saepru: I am coming to that proposal.
Well, under the Judicial Commissioner you have a number of Sessions Judges
and T will invite the attention of the House to the fact that we have got twao.
gentlemen belonging to the Indian Civil Service who are Sessions Judges, and
a third Indian—Khan Babadur Mahomed Abdul Karim Khan, of whom I am
told that he is a particalarly able and competent judicial officer. Now I do
not know that the judicial officers in the Punjab are very much superior in
their calibre or judicial attainments to these gentlemen who occupy judicial
appointments there. But there is one phenomenon which 1 have noticed in
the House to-day—a sudden loye for the Punjab administration. 1 should have
thought that last year, or even this year, or, as my Honourable colleague
re.ninds me, even yesterday, the Punjab would have been anathema to this
House. But what do yon find to-day? The ecry is raised—Give back thie
Province to the Provinee of the Punjab, which you have been condemning so
far. Give back this Province to the High Court, which you sy is not quite
80 good as the Madras High Court, or the Calcutta High Court. Well, as a
debating point it may be a very good point but I will beg yon to remember
that the mere faoct that you condemn the administration of the North-West
Frontier Province affords you no solution of the difficulty. What you have

t to prove is that iﬁg«m transfer the Province, the North~West Frontier
rovinee, to the eentrel of the Governor of the Punjub, these evils which now
exist will disappear either suddenly or within a reasonable distance of time.
But so far as that perticular guestion is.concerned, I did naot hear @ syllable of
argument iv the elaborate indictment of my Honourable friend, Sir Sivaswamy
Atyer,

There are just one or two statements which my Honoursble friend made
in re to the Judicial Commissioner of the North-West Frontier Province.
which T cannot sllow to ge unchallenged. For inatance, one of the statementa-
which he made was that the Judicial Commiesioner of that I’rovince was for-
gix months in a place called Nathiagali. Now let me tell the House most
emphatically that that is not so. TFhe Judicial Commissioner of Peshawar
used to go to Nathiagalt, I am4old on relisble authority, for a period of two and
@ half months, and it has now been decided that in future he will not go there
at all. Well, ] may, for the information of the House, say that itis by no means
impossible that we might have an additional Judicial Commissioner to relieve.
the congestion of the work there:and to msake the administration of justice.
more efficient, and in all probability that officer may be an Indian, Before T
pass on further, I would just refer to certain misconceptions about the Jirga
system whieh ¥ wrouldlthe fo dispase of ot this parti moment inssmuck
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as it is a matter relating more to the judicial side of the administration than to
the executive side. My Honourable friend, Sir Sivaswamy Aiyer, has said that
so far as trial by Jirga is concerned, it is subject to certain inherent defects ; for
instance, he bas pointed out that the Jirga is not bound even to record evidence,
that it can proceed also on private information and may pass its judgment
upon secret inquiry. I shall not say that for all purposes the analogy between
a Jirga and an arbitration court will hold, but I venture to eay that if you study
the law with regard to Jirgas you will find that it is as near the ordinary rules
of arbitration as two things can be to each other. I shall only invite the
attention of the House to the law on the subject and read one Section dealing
with the Council or Elders:

* Where the Deputy Commissioner is satisfied from a police repart or on other informa-
tion that  fend exists which is likely to oauee bloodshed—(that is peculiar to the Province)
—or murder or culpable homicide not amounting to murder or lead to a hreach of the peace
or in which either or both ies belongs to a frontior tribe, he may, if he considers that
the settlement thereof in the manner provided by the Fection will tend to prevent or termi-

* mate the conscquences and if & suit is not pending in respoct of the dispute, make ian order
in writing stating the grounds of his being so satisfed, referring the Ji,:puw. to a Council
of Elders and require the Council to come to a finding on the matters in dispute after
making such inquiries as may be necessary and after hearing parties. The mombers of the
Council of Elders shall in each case be nominated and appointed by the Deputy Commis-
siouer, ’

Now remember that the order is subject to revision :

¢ On receipt of the Bnding of the Council of Elders under the Bection, the Deputy Com-
missioner may remand the case to the Council for a freah finding, or refer the case back to
the Council a second time or refer the partios to a civil court or pass a decree in accordance
with the finding of the Council or of not less than three-fourths of the members thereof on
any matter stated in the reference, or declare that further proceedings under this Section are
pot required.’
I refrain from reading Section 11 which deals with criminal proceedings.
Of course you areentitled to say that it is not very logal, but I venture to
submit that it is by no means much more astounding to the legal soul of, or
to the legal conscience of any one of us here, than ordinary procecdings in
arbitration cases are,

My Honourable friend reminds me of compulsory arbitration. There are
statutes under which compulsory arbitration is allowed. and if it is allowed in
British India and even in England why do you object to arbitration in a
country of that stage of civilisation ?

Therefore it is no use running down the Jirgs any more than you would
run down a panchayat ; both have their defocts ; and the fact that tg’ey are not
as legal as other modes of trial is no argument against their soundness.

1t has been further observed by my Honourable friend that so far as the
oonstitution of these Jirgas is concerned, it is mainly composed of hangers-on of
the district magistrate or of the Deputy Commissioner and men of straw—I
sm using his very words—; and what was the suthority which he put forward
before the House in support of that astounding statement ?  The authority of
& very raliable and respectable friend of his,—I am again quoting his very
words. As againet the authority of that reliable aud respectable friend of his,
let me say to the House that I say on the authority of a very high and distin~
gisbod offcer, whoso business it is to study those affaire From day o day,
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whose knowledge of frontier affairs is as intimate as that of any man, that it
i8 not so, that men are appointed to these Jirgas who have -either lacal know-
ledge or whose honesty a.ns integrity can be depended upon by the Deputy

Commissiover ; and even so there is Section 8 which I have read which provides

remedies against failures of justice. It was for that reason and that resson .
alone that 1 read this Section of the Regulation.

The fact of the matter is that my friend has, in order to obtain the-
verdict of the House, overdrawn the picture, and asked you to give him a
verdict without dispassionately considering the pros and cons of the question,
But although this 1s the position that I take up, yet I venture to think that
the House will be pleased to know from me that we are not so hopeless as
Sir Sivaswami Aiyer tries to make us out to be. 1f it is the desire of the
House that we should make an inquiry into the question as to whether the
judicial administration of the province should or should not be transferred to
the ‘High Court of the Punjab, we are willing to make 4 reference on this
question to the Government of the Punjab, to the High Court of the Punjab,
to the Judicial Commissioner and to the ILocal Government of the North-
West Frontier Province, and 1 am prepared to say that our future action will
depend upon the result of this inquiry. Surely the House will not expeot,
in a matter of this impattance, that the Government should at once commit
themselves to the definite position that they are going to transfer the judicial
administration of that province to the control of the High Court. All that
I can eay is that, if it is the desire of this House, we will institute an inqui.r{,
and a thorough inquiry, into this matter and then decide what steps we shou
take in regarg to the judicial administration of the province.

8ir P. 8. Sivaswamy Aiyer: Will it be an inquiry by a Com-
mittee ?

The Honourable Dr. T. B. S8apru: The Government propose in the
first instance to make an inquiry into this matter themselves, ans if, as a result
of that inquiry, it appears to them that some further steps should be taken,
they will' be propared to take those further steps. 1 am not prepared to
indicate at the present moment what those further steps will be,

1 now pass on from the judicial administration to the executive administra-
tion of the province. My Honourable friend, Dr. Gour, who spoke on this
subject with the knowledge of an expert, told us that the policy of Lord
Curzon was a misconceived policy and thatit had completely failed. Let me
assure  him with the humility of a tyro in these matters that it was not Lord
Curzon who first conceived the idea. The idea began with the administrators
of an earlier generation, and it came to a head in the time of Lord Curzon
because of certain events which had happened in the North-West Frontier
Province, and because it was felt that the Punjab Government could not from
that distance be able to control the affairs of the North-West Frontier Districts,
as efficiently as it might have or should have. 1t began after the late seventies
and in the early eighties, and if I go into the history of this question, probably
my whole time will be taken up by that. But let me assure the House that-
Lord Curzon did not stand alone by himself in regard to this matter. 1f there’
was one Lieutenant-Governor of the Punjab who took a different view, there
was another member of the Civil Service who sucoeeded him and who strongly
supported Lord Curgon,—1I refer to Sir Charles Rivaz. Therefore, it is no use.
pow aising the question as to whether Lord Curzon wasor was not justified

4
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in taking the step which he did take in the year 1901. But before I procel
further, there are just a fow facts with regard to that province which I would
fike t:mglwe before the House in order to enable Members to give their
vonsidered verdict on a question like this.

The North-West Frontier Province—1 say 80 because I feel there are
certain Members of this House who, like myseff, bave no direct or personal
knowledge of that Province,—consists of 5 Districts and 5 Trans-Border
Agencies, and, so far as those 5 Districts are concerned, it is important to bear in
mind that there ate 20,40,000 Muhammadans there, and 1,20,000 Hindus. So
far as those b tracts are concorned, the figures available are by no means very
accurate because the census has not been taken, but still I shall give the
ﬂmximate . You have got in those tracts 16 lakhs of Muhammadans

20,000 Hindus, so it will appear to the House that the population of
those b Districts and of those 5 tracts is overwhelmingly Muhaminadan.

Now you cannot get away from this fact which is an essential fact about
this Province that it is really a Pathan Province with a small Himdu popula-
tion. Please do not understand from this that I imply that Hindus are not
entitled to protection, they are most assuredly entitled to protection and they
deverve to be protected, but 1 want you to remember that it is essentially a

Pathan Province.

Now, what is the main charge which my Honourable friend, Sir Sivaswamy
Aiyer, has brought against the administration ? It is this; that although so
nfuch money has been spent, although the administration has become so much
more expensive, yet the amount of protection afforded to the people or received
by the people is very insignificant. And he has referred to the large number
o{ raids that have taken place and given us a harrowing picture of the misery of

the population in that unfortunate Province....
8ir P. 8, Sivaswamy Aiyer : .From my imagination.

The Honourable Dr. T. B. Bapra: No, certainly not from his imagina-
tion, but from reports which he has read, but these very reports five two sides of
the question, and it is only one side that has been presented to you—I am
going to present the other side of the question to you now.

1 shall read from a report —which has, 1 have no doubt, been read by my
Honourable friend—1 refer to the last of 1920 from which I quoted when
a similar debate was raised during the Session in Delhi. read from

page 14:

* It will be soen from the above table with what a problem the officers.of thix Prot
vibce were confronted. A few years ago arms of precision and ammunition were o expen-
sive and scarce among the frontier tribes, that only weslthy men could afford o possens them.
But since then, and upeciun‘yn:inm the baginnm of the Great War, such au onormous
numiber of modern rifies have been poured into tribal territory owing to desertions from our
civil and military forces, losses in action, and from the looting of Afghan stores at Dakka and
Jalalabad that any young médn who han a taste for a highwayman's career can obtain the
neceswary. weapons with little difficulty.

* 1n addition to this, raiding parties put to full use the military tieining they have
recoived in the Army and in Militias, The system of pickets, of covering fire, withdrawals
according to plan, the use of the wb‘icglo. the pumerical strength which they employ
make their attacke formidable, Their intimate knowledge of the couniry and the Tact that
they almost invariably raid in the doskest mights give these gangs & most unpleasant '
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advantage. Tt has been suggested that useful results might have been obtained by whole-
sale reprisals on the tribes concerned in the form of arresting and imprisoning every trans-
froutier man who set foot in British territory, but there were obvious oijaotiom to this, In
the first place, this would have meant definite hostilities with the tribe concerned ; in the
sccond place, sections of a tribe do not regard themselves as responsible for the misdeeds of
other soctions ; and in the third place, this policy would have involved the imprisonment of
Maliks who on tho whole have been well behaved, and through whom alone we could hope
to exercis control over the lawless elements in the tribe. If wholesale reprisals had been
taken up, it wounld have been impossible to get any service from the tribes such as was rendered
by the Afridis in rescuing the lady who was kidnapped from Peghawar, On the othet
hand, whenever it was possible to take reprisals against the actual section or individuals
involved, thia was invuinm done. ’

Then this report goes on to point out the steps which have been taken to
improve the situation there. For instance, a large number of arms has been
distributed among the populace. The police force has been strengthened. The
motor transport facilities have been increased. Therefore, vou cannot say that
the Government have been neglecting their duty. In judging of the position
you must make allowance for the character of the people there, for the
character of the country, for the position which changes from point to pont
throughout the North-West Frontier, and above all, for the fact that the tribes
there have now got enormous numbers of arms of precision. Therefore, what
I would beg the House to remember is, that, in judging of their administration,
it would be absurd to n.plply the same standard of administration that you
would be justified in applying, say, to the settled districts either in the
Punjab or the United Provinces or Madras. As my Henourable Colleague to
my right reminds me it would be as unfair to compare these districts in the
North-West Frontier Province with the settled districts of the Punjab and
the United Provinces as it would be to compare Malabar with Madras.......

Sir P. 8. Sivaswamy Aiyer: But Malabar is under Madras.

The Honourable Dr. T. B. Sag\ruz And because it is under Madrus, .
therefore you have suffered like that. Now, the position is a very difficult one.
When some time ago the Chief Commissioner of the North-West Frontier
Province took very strong action in putting down these acts of kidnappin% and
abduction, the cry went forth that he was indulging in repression and high-
bandedness. You must, therefore, in fairness make allowance for the difficulties
of the situation.

T have said enough to show that, in spite of the difficulties which are of an
enormous character, Government and the administration have been doing the
beat that they can in the circumstances. 1 do not for a moment claim that the
administration of the province is perfect ; far from it. No one knows better
than the Government that it is imperfect, and that there is every need for these
imperfections being removed. But I venture to think that those who under-
stand and who realise the local situation and the local difficulties will not be
prepared to endorse such a severe indictment as has been brought by Sir
Sivaswamy Aiyer, though they may join him in demanding that the grievances
of the people there should be more energetically removed.

' 1 will beg the House to remember one other important circumstance with
regard to the North-West Frontier Province. The population of the five settled
districts there is intimately connected and associated with the five agency tracts.
In fact, 1 am told thg} there are many among them who have houses on both
sides of the fromtier. "Their relations are intimate and it would be, in the
opinion of the frontier officers who know the province, extremely dangeroug
aod disastrous to divide control in that part of the country,

\
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In ching the question of the North-West Frontier Provinoe, I would
beg the House to take & Lga view of the question,

The money spent on the administration of the province is really money
not spent for the sake of the province alone. It is spent for the safety of
the entire sountry. It isan insurance for the benefit of the whole country.
Therefore, if we remember the warning which is given by our own history
in regard to the North-West Frontier Province, if we remember that from the
time of Alexander the Great right up to recent years, the danger point of
India has been the North-West Frontier Province, I venture to think that we
shall approach the question from a different point of view, howsoever much we
may sympathise with the misery or misfortune of the people of (hat
of the country, and howsoever keenly wo may desire that those evils should be
remedied. ¥ will earnestly implore the Honse not to trifle with this question
in a debating spirit, but to consider the effect of their decision not merely
upon the safety or the prosperity of that particular province, bat upon the
safefy of the entire country; and if you approach the question from that
particular point of view, 1 have no dougt whatsoever that whatever else you
may demand from the Government, whatever else you may demand from the
administration, you will certainly do nothing which may have the effect of
weakening the administration or of weakening their hold onthese frontier tribes.
I can also point out to the House that the real remedy is not.........

Mr. Mubammad Yamin Kban : May I rise toa point of order, Sir?
18 there no time-limit for the Honourable the Law Member to speak ?

The Deputy President : I think the Honourable Member has been
Jong enongh a Member of this House to know that there is.

~ The Honourable Dr. T. B. Bapru : I am still within three minutes of
my time, Sir. I may point out that last year, when a debate of this character
was raised at Delhi, I said that the Government were willing to give the House
or the representatives of the House an informal conference, where we would be
able to exchange ideas, to receive suggestions, to explain our own position. In
pursuance of those suggestions and 1n pursuance of the advice that might
have been given, we were prepared to take action where it was necessary. DBut
that offer was rejected and spurned by the Honourable Mover, Dr. Nand Lal,
at that time. So far as I am concerned, I am willing to repeat that offer,
The Government, 1 am bound to say, are not prepared to appoint a roving
commission which wounld go to the North-West Frontier Province to make an
inquiry into the administration there, because the conditions which prevail there
are not such that it will be safe to cause further exciternent among the

le there. But if it will please the House to have an informal conference
m the representatives of the Foreign Department or the representatives of
the administration and the Government, my offer still holds good.

"There is only one more remark which I will make before T resume my seat.
It will be within the recollection of the House that last year I informed 1t that
a scHgme for securing representation of certain portions of the North-West
Frontier Province was engaging the attention of the®overnment. 1 am
prepared to muke o further statement with regard to that, and it is this, that
altﬁough the problem is one of peculiar difficulty and its consideration has been
impeded by tliw change of Chief Commissioners, the continuance of military
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operations in Waziristan and the prolonged character of the negotiationgat Kabul,
the Government are still prepared to state that the matter is receiving their
best attention. At the present moment having regard to the difficulties of
the situation, I am not prepared to make any further statement in regard to
that scheme,

(At this stage the Honourable the President resumed the Chair.)
Mr. Abul Kasem : I move that the question be now put.

Mr. 8. C. Bhahani: Ihave listencd very carefully to the statement
that has been made by the Mover of this Resolution, Sir Sivaswamy Aiyer.
1 bave also listened carefully to my friend, Mr. Abdur Rahim Khan, who is
described as a genuine representative of the North-West Frontier Province.
(A voice: Elected?). Nominated. I have also listened carefully to the
Law Member and to Dr. Nand Lal and Dr. Gour. It would, I think, be
only right on my part to state that the reply that has been made by my
Honourable f‘l'ienc{m the Law Member has not appeared to me to be in any
manner fair, and I am going to substantiate this statement.

The point at issuc is, whether Lord Curzon was right in combining the
five settled Cis-frontier districts with the trans-frontier charges. An answer
on that point, T think, is due to us. I have not the slizhtest objection, nordo
1 think has Sir Sivaswamy Aiyer, to all the Political agencies on the {Frontier
being formed into a single trans-frontier charge directly under the control
of the Government of India. If that had been done the civil administration of
the five settled districts on the frontier would have gone on steadily improving.
The charge that is beiag brought against the present administration of the
combined Cis and trans-frontier districts is that the attention of the adminis-
tration is entircly engrossed in punitive expeditions and other trans-frontier
affairs, and that on that account cnough attention is not beinf id to the
internal organisation. An answer on this point, I urge, shoul mve been
forthcoming from the Law Member. So far as I eee, there are not a few
who come forward to complain, and complain most bitterly, of what is trans-
piring in the North-West Frontier Province. It has, however, been stated
by the Law Member that the Judicial Departinent is as well-constituted as
it could possibly be. I should have liked very much if the Law Member
had referred to what was stated by Sir Sivaswamy with regard to the
inadequate number of practitioners allowed in the newly formed province.
I should have been also very glad if he had come forward to say that
the police were not shirking their duty. I am informed that, in order to
avoid investigations, the police there ordinarily refer cases to the Jirgas,
We are aware of tho utility of the Jirga system when properly worked. No,
doubt it can serve the purposes of ourold panchayet system ; but the point is
whether those who constitute the Jirgas in the North-West Frontier District
are rightly sclected. The Law Member has no doubt come forward to say
that they are, as a rule, rightly selected ; but here again my information 1s
different. 1 know for a fact from those who hail from those parts of the
ocountry, and on whose word I can rely, that the_ Jirgas are very badly
constituted, constituted like our honorary magistracies are in Sind.
Probably honorary magistrates are bgtter apnointe.ad elsewhere. 1 know how
they are appointed in Sind, and my mfgrmwtlon. is that t.he appo'intments of
these Jirgas in the North-West Frontier Province are, if anything, worse,
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An li:gniry on this head surely is desirable. An inquiry on this head has been
offered us by the Law Member on bebalf of the Government and I hope this
inquiry will be made.

The Law Memb r has been at considerable pains to make out that in the
existing circumstances the province has boen administered wvery efficiently,
I now come to the consideration of instances that have boen given us by
Sir Sivaswamy Aiyer, namely, that we are told that 817 murder cases eame up
for decision before the Jirgas, and the full penalty of the law was inflicted only
in 16 cases. I think such statements should have been controverted by the Law
Member. When I contemplate the above instance, my wind clearly tells me
that there must be something very radically wrong with the Jirga svstem,
I would like very innch to refer also to the appoint.nents of Extru Assistant
Commissioners in the Provinece. We learn that family considerations often
intervene, and men who are not educationally qualifiel are appointed. It
has been most definitely stated by Sir Sivaswamy Aiyer that in the matter
of executive appointments, as also in the natter of educational appointments,
educational qualitications or previous training are not at all considered, snd that
the Chief Commissioner at times dispenses with the necessity of the knowledge
of English. No answer has been forthcoming on this point cither, Iindus,
it bas said, by my Honourable friend, Mr. Abdur Rahim Khan, are not
neglected and that the attitude of the Pathans is not one of apathy. Informed
as I am, 1 do not feel disposerl to endorse such a statement. 1 know that
Hindus are persecuted. No doubt they constitute only about 5 per cent. of
the total population, but that is no ground for neglecting them. 1 wonld wmost
respectfully make a suggestion to the military a.uﬁnoritipu asalso to Government
to form a territorial force there as carly as possible consisting of Hindus and
respectable Muhammadans who would be sympathetically disposed towards the
Hindus of the tract. Whatever your decision may be on this Resolution,
I trust that you will bear in mind my suggestion and that you will not be
disposed to discard what bas Leen stated, namely, that the Ilindus of the
settled districts are being persecuted. An answer is.also due on oue other head
from the Law Member, We have heard that 611 raids by trans-frontier men
were organised durinﬁ 1919-20. What was Lord Curzon’s policy ? To make
friends with these independent tribes, employ them as militia men and secure
their allegiance. It ix dificult to make these men loyal. Still 1 have always
appreciated the desire of Lord Curzon to constitute a buffer State. 1 kuow
very well how knowing His Majesty Amir Amanullah Khan is, and how very
knowing his mother is. .. . ......

Mr. President : I also know that the Bolsheviks are supplying these
independent tribes with ammunition. 1 also know that the Amir of
Afganistan. ........... _ -

The Houourable Dr. T. 5. S8apra : The Honourable Member is refer-
ring to foreign matters. ‘

Kr. President : I do not think the Honourable Member has gone very
far : and this question was raised by previous speakers.

" Mr. 8. C. Bhahani: | alwo know that Jamal Pusha. is approach:
ing the Amir of Afghanistan in this connection. 1 would, therefore, hemtate to
condemn a policy of the kind enforced by Lord Curzon. Continue the polign
in ite origioal o wodilied form with regard to the independent tribes ; but bow
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about the corollary of this policy with regard to the settled districts. 1 feel
disposed to stmn:,z' protest against the combination of the Cis-and trans-
frontier districts which, 1 submit, is not justified by circumstances. To say
that the Punjab judicial administration 18 defective, and that on that account
separation should not be made is, to say the least, devoting inadequate attention
to the question. If there hasindeed been failure of judicial administration there,
the one thing that we should do is to transfer the judicial administration to a
bettor organised High Court, a better organised judiciary. It has been said
that the Judicial Commissioner of the combined province is very competent
and so also the Sessions Judges. But it appears to me that they must
have been drawn from within this miniaturc province where the training
ground is bound to be very small. - In my opinion it will be a safe policy to
revest the control of the judicial administration of this provinee in the
Punjab High Court. 1t is futile to scek to make out that the Judicial
administration of the Punjabis not better organized than the judicial
administration of this newly settled province, The Educational Service, it was
further pointed out by Sir Sivaswamy Aiyer, is very defective ; and so are
the agricultural and other services. There has been no answer on . this point
tos. It has besides been definitely stated that 10 per cent. of the land
tax recovered is spent upon its collection, whereas only 17 per cent. is
spent  upon the collection of land-revenue in the Punjab. An answer
on this point is, I think, due to us. To my mind, public money is being
wasted. 1f every year we are asked not only to give about 50 lakhs to a
crore of rupees for ordinary annual excess ofy expenditure over revenues in the
province, but in addition, to spend about 6 crores on frontier punitive expeditions,
and then again, in addition to defray the cost of an Afghan war to the tune of
about 23 crores, and to incur very large expenditure on an expedition to
Waziristan, we certainly have a right to come forward and say, ‘ Examine your
administration and your accounts ; see if the expenditure is being properl
incurred.’ 1 lLave not appreciated the manner in which the onourabrre
the Law Member has dismissed the arguments advanced by Sir Sivaswamy
Aiyer, With these remarks, 8ir, I commend the Resolution to your care, and I
trust you will see that you declare your opinion advisedly and with proper
care,

8ir Godfrey Fell: Sir, when I came down to the Asssembly this
afternoon, I had no intention of intervening in this debate. My only reason
for doing so—and I can assure Honourable Members that I will be very brief—
is with reference to part (6) (1) of the Honourable Mover’s Resolution, dealing
with the question whether the separation hae fulfilled expectations from the
military point of view. I listened—as I am sure every one in the Assembly
did—with great interest to Sir Sivaswamy Aiyer’s very eloquent speech.
That speech appeared to be a very scathing indictment of the administration
of the North-West Frontier Province—an indictment which, but for the
hysical temperature of this Chamber, would have made my blood run cold.
Tleiore we had got over the severe shock of listening to his account of
the condition of the people of the North-West Frontier Province, our
faelings were barried by my Honourable friend, Dr. Gour. He drew a
thetic picture of the Punjab Government still mourning over ite lost
E:ide. who eloped 20 years ago. 1 gathered that he wns in effect pleading
on behalf of the Punjab Govornment for the restitution of conjugsl
rights. 1 am doubtful whether the Assembly, with their knowledge of
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human nature, will endorse the view that the pmpondemnmner in a union
of this sort necessarily desires to take back a trusnt spouse an absence of
20 years.

Sir Sivaswamy Aiyer's method of attacking the administration of the
Frontier Province appeared to me to compare the conditions prevailing there in
190! with those of 1921,

I may be wrong, but he gave me the impression of geating that the
authors of the schome for the creation of the North-West g:;ntiér Province
expected that the transfer of these five districts would immediately result in
the dawning of the Golden Age, that all miding from across the border would
cease ; that all murders would cease, or, if murders did unfortunately oceur,
that at all cvents 100 per cent of the murderers would be hanged; and that
there would be no more military expeditions, or, if there were, they would not
cost any more moncy than they did at that time. 1 think, Sir, that this
method is not quite fair. Circumstances have changed everywhere very
considerably since 1901.  We have only to look round the world to see what an
enormous d%ﬁerence there is now compared with its condition, say, 20 ycars
ago. That change has affected the tribesinen just as much as it has affected
other parts of the world, in some ways perhaps even more so. ‘'I'he mere
fact of transferring the administration of the frontier tracts to the Govern-
ment of India, acting through the Chief Commissioner of the North-
West Frontier Province, was not likoly to alter the essential nature of the
gentlemen who live beyod our borders. They are still addicted to raids ;
those raids are very {argely influenced lg' economic causes, which affect
the tribesmen just as much as they affect other parts of the world.
Other factors bave been the emormous increast in the armament of the tribes
and, as the Honourable Dr. Sapru bas pointed out, the improvement in their
fighting methods and in their knowlodge of tactics, most of which they have
learnt from us. Twenty years ago, I believe that only 20 per cent. of the
tribestnen were armed ; now 80 cent. of them are armed ; and, as 99 per
cent. of the full-grown male population are fighting men, the Assembly will
readily realise what that means in the way of fighting strength.

Then Sir Sivaswamy Aiyar went on to complain of the cost of the
expeditions that have to be undertaken on the frontier, It is perfectly true
that frontier expeditions cost a great deal more than they used to do some
years ago; but that is due to the development of military science, very largel{
to those improved tactics and increased armaments of the tribesmen which
bave just mentioned. Is thcre any reason to suppose that, if the administra-
tion of the frontier had remained with the Punjab Government, these expedi-
tions would cost less? I do not think so.

There is one other point which 1 should like to mention before I sit down, and
that is this. 1 understood my Honourable friend Professor Shahani to say that
he would have no objection toa system under which, while the five administered
districts reverted to the Punjab Government, the control of the trans-frontier
tract should be directly under the Government of India. 1 think tbat, as the
Honourable the Law Member has already pointed out, a little reflection will
convince every one in this Assembly that, comsidering the intimato relations
that exist between the trans-frontier men and the inhabitants of our distriots,
any system of divided control of this sort would be bound to lead to
ineffioiency and friction, and would not certainly impove the administration,
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That is all I have to say, Sir. My sole object in intervening in this
debate was to show that the military expectations which are referred to by the
Honourable Mover in his Resolution have neither becn fulfilled, nor have they.
been disappointed.

Mr. C. A. H. Townsend : Sir, I rise ns-a Punjabi, and I wish to say
a few words from the Punjab point of view. Most of the speakers this
afternoon, Sir, bave discussed this matter from the point of view of the
Frontier Province, but I think before we are asked to take this erring wife back
that we should be asked ouropinion on the matter.

The Resolution, Sir, is divided into two dputs As to the first of these I
bave not much to say, and, if this Assembly decides that it would like to have
the matter further inquired into, I have no objection,

The second part of the Resolution, Sir, is quite a different matter. Much
water has run under the Attock Bridge since 1901 when the separation of the
frontier districts from the Punjab proper took place. ‘

Whatever, Sir, may have been the views held by the Punjab Government
at that time on that separation, 1 should like to make it quite clear now, Sir,
that we do not want the frontier districts back in the Punjab, It is true, Sir,
that we feel to some extent complimented by this Resolution, We are glad
to find that it is possible that some people may wish to come under the Punjab
Government : a different view was popular very recently : and I confess 1 felt
considerable pleasure at hearing the many complimenta;{ remarks made by
speakers this afternvon, including my friend Dr. Nand Lal, on the magnificent
system of government in the Punjab. The Punjab, Sir, is a very different
lg’m\'ince now to what it was in 1901. We had at that time f)mctically no
political anxieties. We have them now, Sir, in full measure, and the ordinary
work of administration has increased a great deal during the last 20 years.
During that time three new districts have been added, Attock; Lyallpur and
Sheikhupura,

In addition to that we have our large and rapidly developing canal colonies,
with their own difficult problems which always give much work to the
Local Government. Indeed, in their small compass, they give as much work
as six or seven ordinary districts. In addition to them, even larger projects of
canal irrigation than have been made in the past are probable in the future,
I refer not merely to the Sutlej Valley project which will probably come into
existence within the next few years, { refer to the much larger projects for
making use of the waters of the mighty Indus, and extending irrigation
to the great sandy tract, known as the Thal, which lies in the Mianwali and
Muzaffargarh districts of the Province. And for all these irrigation projects
we shall have to arrange the financial arrangements ourselves, a difficulty we
had not with similar previous schemes, Surely all these grave matters will
give the Local Government enough to do. '

There is another point, Sir, Personally, I fail to see how any one officer
could have borne on bis shounlders the immense responsibility that fell during
the War and after it on the shoulders of the Lieutenant-Governor of the
anjsb and the*Chief Commissioner of the North-West Frontier Province. God
forbid that we should have a repetition of that War and its anxieties, but the
future is shrouded in doubt. '

Further, Sir, it would be more diffioult than it used to be to put the
frontier distriots and the Punjab under one Government for one reason, and that

. - —— - e
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reason is the reformed system of Govern:nent. I can hardly imagine, whatever

changes the Government of India may find themselves able to make in the

administration of the frontier districts, that they will tind it possible to give

them the same degree of self-government as is practicable and advisable in the

Punjab ; and the dificulties of uniting under one Government distriots with

:grx different degrees of self-government and with very different languages are
vious.

I am sorry, Sir, to inflict let another metaphor on this House. Our
position in this matter is rather like that of a father with a large family, from
whose house some years ago a son—an attractive son, 1 admit, but distinotly
troublesome—chose to migrate and set up on his own. The father is now fully
ocoupied with his other children, some of whom are developing rather trouble-
some proclivities of their own, and generally rather rapidly developing. A
proposal is made that the prodigal return to his father’s’home. He is even
more troublesome, and his neighbours, if possible, even more unpleasant, than
formerly. We must, I fear, decline to kiﬁothe fatted calf and weloome the

digal son home. Let him continue to bask in the sun and continue to eat
from the hands of the Government of India. As the Moverof this Resolution
showed, he eats a good deal.

Personally, Sir, I deprecate cven the appointment of such a Committee as is
indicated in the second part of the Resolution, to
investigate this matter. 1 think it will only tend
to raise hopes that we in the Punjab might eventually agree to a proposal to
which, in our opinion, a blank and decisive negative should be given in the
first instance.

Mr. W. M. Hussanally : I move, Sir, that the question be now put.

8ir P. 8. Sivaswamy Aiyer : Sir, within the limit of time at my

I do not think it is possible for me to reply to all the observations

that have fallen from all the previous speakers. 1 therefore propose to confine
myself to the observations which have fallen from the Honourable the ILaw
Member who spoke on behalf of the Government. My Honourable fricnd the
Law Member was pleased to compliment me on my advocacy of the North-
West Frontier Province population. It is more than ten years since 1 doffed
my mantle as an advocate, and I believe the length of time that has passed
must have certainly tended to deprive me of any little temptation towards
taking up the advocate’s role that I may have had. May I, in return,
compliment the Government upon having secured the services of the quondam
leader of the Allahabad bar who has shown wbat an excellent special pleader
bhecan be? My Honourable friend Dr. Sapru, remarked that I was very
dogmatic. 1 had always flattered myself that I was not so ; and even in the
best days of my advocacy it was my besetting sin to be more aware of the
weak points in my own armour than in the armour of my adversary. Now,
with regard to this charge of dogmatism, the terms of my Resolution and the
::ﬁmge of my speech, I thought, would have precluded any criticism of that
ind. I did not ask the Government to acoept offband any cut and dried
solution from me ; I stated distinctly that in this question of re-amalgamation
with the Punjab 1 had no definite solution to offer, that I was anxious that
there should be a full and thorough inquiry by a strong and impartial Committee.
1 only stated that I hoped to be able to make a strong primd facie case for

6 r.u.

*
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re-opening the polioy of the partition of the Punjab, and in that I trust the
House will come to the oconclusion that I have succeeded in making out a
primd facse case,

Now, with regard to the other question of the judicial administration of
the North-West Frontier Provinoe, it was not my intention at all—nor did I
actually do so—to cast any reflection against any officet in the North-West
Frontier Province. I did not say a word against Mr, Rennie, and in fact I
myself suggested that if the control of the judicial administration was trans-
ferred to the Punjab High Court, Mr. Rennie might well find a place in the
Punjab High Court itself. I do not think that anybody who listened to my
speech can say that I made any reflection against any other officer of the
orth-West Frontier Provinoe administration. My complaint was against the
system, and I believe that the passages 1 was able to quote, not from my
imagination, but from the official reports themselves, amply make out that the
system is faulty ; and that in faot is the opinion expressed by the Judicial
Commissioner himself. He said : ‘ making every allowance for the excitability
and turbulence of the Pathan population, making every allowance for this
faotor and that factor, the ultimate explanation is that crimes go unpunished
and that the political machinery 'and the judicial machinery are absolutely
unsuited to the people.” That is not my language, but the language of the
Judicial Commissioner of the North-West Frontier Province.

It was because that I had a respect for those officers and for the conclu-
sions at which they had arrived, that T quoted these passages in exrtenso. My
Honourable friend said that I overdrew the picture, but may I say that the
Honourable Mr. Bray has supplied him wlﬂ)th a large wet sponge to wipe
off all the blots, however dark, on the administration and that my Honourable
friend has not been spuring in his use of the sponge ?

Now to proceed to the detailed remarks of my Honourable and learned
friend Dr. Sapru, he said that, taking the Judicial administration, the first
question that would strike us is, is there any ground for supposing that the
judicial administration of the province will fare better under the control of
the Punjab High Court....

The Honourable Dr. T. B. 8apru: I rise to a point of order, Sir. I
never put that question.

Sir P. 8. Sivaswamy Aiyer: Heasaid that the Assembly had developed
a sudden love for the Punjab administration. We love people not because
they are perfect, but because they are less imperfect than others.

Now T am not ina position to say whether the Panjab judicial administra-
tion ie the most perfect in the land, but I have no doubt, and I believe m
Punjab friends will support me, that the judicial administration of the Punj;
cannot be one-fourth as bad as the judicial administration of the North-West
Frontier Province. In this imperfect world it is a choice of the better and

not of the perfeot. -

Then my learned friend,—if I may adopt the language which I was
at one time in the habit of adopting,—admitted that things were not altogether
perfect in the North-West Frontier Province. Now does my Honourable and
learned friend really mean to sa{ that the North-West I'rontier Province is
just short of perfection and that things are no more imperfect there than they
are imperfect in other parts of the world? Now if he does honestly say tht,
T leave that statement to the judgment of the Assembly,

A
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_ Then my Honourable and learned friend referred to the question of the
disparity between the Hindu and Muhammadan population, courss, T sm
aware of it, and I know that in the North-West Frontier Province, the propor-
tion of Hindus is only 5 per cent. or so, but it has no bearing on this quastion,
I was not complaining of the distribution of the loaves and fishes of office, I
did ot introduce that into my speech, and why ‘my Honourable and learned
{niend should introduce this question of disparity of the populations I cannot
understand. I kmow it is essentially a Muhammadan tract, and certainly the
Government would be justified in giving the loaves and fishes to the Mubam-
madans provided of course they posscssed the minimum standard of efficiency
requisite for the discharge of the duties of any office to which they might be
appointed. I make no complaint of that at all.

Then my Honourable and learned friend referred to the Report of 1919-20,
to the character of the people and said that that must make a difference in the
record of crime and so on. I do not know whether the character which my
Honourable and learned friend is anxions to give to the i'aseop']e ‘of the North-
West Frontier Province is one which would be accepted by the new member
of this House. T should have thought that that representation of the
of the North-West Frontier Province as a backward people, as a tu
people or as a lawless people, would find no support from that quarter.

Then, Sir, my Honourable and learned friend said that the men who are
:{])Ointed to the Jirga were quite respectable and that | wanted to seek
ﬁe verdict of this House withont inviting it to a dispassionate considera-

on,

Do you think it is a fair charge to bring against me when 1 invited an
inquiry by a Committee into the matter ? 1 can safely say that there is
not one syllable in my speecch which I havenot taken from the Reporte—the
Official Reports. And i} my Honourable friend will, insteal of inviting us to
» round table conference, invite me to meet him in his room, I can confromt
him with passage after paseage in the Official Reports. In the face of the ocon-
demnation in the official records—not a condemnation from non-official sources, —
from persons without experience or authctiti, in the face of that condemanstion 1
say, that my Honourable friend Dr. Saprn should come forward and say that the
Jirga is composed of perfectly Mpeetagle people and that there is no reason to
complain, passes my eomprehension.

As regards the system of Jirga 1 did not in my speech complain of the
North-West Frontier Crimes Regulation and I did not urge a word of criticism
against its provisions, but what I said was that in actual working, the Jirga
system had proved a hopeless failare, I would beg the House to acoept my
wordl for this that every syllable that I have uttered against the Jirga system
has been taken from the Official Reports.

I may illustrate my reference to the Hgnourable Dr. Sapm'’s telents in
special pleading by drawing attention to his comparison of the Jirga to a system
of arbitration. Now arbitration is a system by which the parties concerned
resort willingly to it, but that is not the case in the system of Jirga. The
Jirga system is forced upon the parties and the Deputy Commissioner can
refer a case to Jirga whether the party consents or not. Now that marks an
essential difference between arbitration and the othersystem. I was surprised
to hear my Honourable friend say that there were many cases of statutory
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arbitration, and that the Jirga was such a case. I know of statutory arbitra-
tion in regard to certain cases of contracts, or cases relating to railwa
companies or cases of land acquisition, but where a person’s life or liberty 1s
involved, I must confess that 1 am ignorant of any Statute compelling
parties to resort to arbitration.

8ir, I do not wish to occupy the time or the attention of the House any
more," but I would say that the observations made by the Honourable the Law
Member on behalf of Government only amount to an offer of an inquiry by the
Government. If it ig going to be a public inquiry in which persons who have
complained against the existing system will be allowed to come forward and
give evidence, then I bave no objection ; butif itis an inquiry merely addressed
to the Local Governments, then all I can say is that I am not willing to acoept
the offer. I would put it to the House not to be swayed by the consideration
that if it does not accept the offer, the offer will be withdrawn. I do not
believe that the Government are actuated by any huckstering spirit. I believe
that whether this Motion is carried or not, their offer will still hold good,
because it is not a private question, but one that the Government are bound
to examine for themselves.

Mr. President : It will be convenient for the House to take this Resolu-
tion in two separate parts :
The question is :—

‘That this Assembly recommends to the Governor General in Council that the
wers of control and superintendence over the judicisl administration in the
orth-West Frontier Province now vested in the Judicial Commissioner and the Chief

Commissioner of that Province and all jurisdiction, original, appellate or revisional now -
vested in them and all powers and authority in relation to the administration of justice
including the power to make rules for regulating the practice of the courts, and to authorise
legal practitioners to appear and practise in such Courts, be transferred to the High Court of
the Punjab, and that t;:c necessary legislation be undertaken to invest the High Court of the
Puanjab with the same jurisdiction, powers and nnthm‘itly in the five administered districts of
the North-West Frontier Province as are now exercisable by that Court in the territories
now vested in the Government of the Panjab and the Delhi Province. *

The motion was adopted.
Mr. President : The question is :—

¢ That this Assembly recommends to the Governor General in Council that s Committee
be appointed including & certain number of olected members of the Indian Iegislature
for the purpose of considering and reporting :— >
(¥) whether the separation of the five administered districts of the North-West
Frontier Province from the Punjab Province has fulfilled the expectations of
the Government of India from the political, military or financial point of view,
or has been attended with any substantial advantage to the internal ad minis-

tration, and
(5) whether it is expedient to re-amalgamate tho said districta with the Punjab
Province leaving under the direct contrq) of the Government of India the political
administration of the unadministered tracts on the British side of the Durand

line.’

The motion was adopted. ,
Mr. President : This House now stands adjourned till to-morrow 10-30
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